11623 Official

Mr. Speakci: A point of order can
arise on any item that is before the
House. Just at this moment, the hon.
Minister has sought leave of the House
to introduce a Bill. Does he want to
raise a point of order on that?—He
cannot raise a point of order now on
an item which has been disposed of.

Shri Hem Barua: I seck a clarifica-
tion from you.

Mr. Speaker: No clarification about
things that are passed.

Shri Hem Barua: Then we are left
in the lurch.

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill to amend the Institutes
of Technology Act, 1961.”

The motion was adopted.

Shri Humayun Kabir: I introduce
the Bill.

12.10 hrs.

OFFICIAL LANGUAGES BILL—
contd.

Mr. Speaker: The House will now
take up further consideration of the
following motion moved by Shri Lal
Bahadur Shastri on the 23rd April,
1963, namely:—

“That the Bill to provide for
the languages which may be used
for the official purposes of the
Union, for transaction of business
in Parliament, for Central and
State Acts and for certain pur-
poses in High Courts, be taken
into consideration.”

Shri Yash Pal Singh may continue
his speech.

st gt fag (FAT) o ogEd
w1aT A TEZ "wTAT F AE 999 Ty
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waW WEE : WiE feqe qe
9% & | 72 & g% a7 F fau w2
WE | A9 ey fage o & &1

QY g fag oo fAaz %
vy | g &9 A7 o fear av fw
ST 9TE &1 AT UF HIA & 46T FE
|, afwa g7 o7 99 93 % fa9e
wasy 2 § |

HeTA REWT 1 MMGE SOA9 R,
oAt 91 9T g 9z 77 & g fF
FFT FFTHT FE GHT EAT | AW
gq foae g & &

ot gaow fag : eIl Wnr St
B4 T2 Al ¥ AT AT ST g, THET
F1O07 3% ¢ [ &1t 7 gaeaas st
F 8 & gara fad=< @ g1 | o9
Wt IAT gAW ¥ wATR 2@ F SUTEr
WoTTTF O & faast e 590 A1a
TaErz famdt & | wweER F1 faew
oI AT AET & 1 wfEa wuT g Sy
q T a7 Foo € fw T § gArdy
gadr g% wfawar @gf &t °f, €t
¥ ZATEr AT ZIT T Ay & HIAH
T2 FaT i, gAY sfawar #1 69E,
gAY guerel & AWE § 9l SATe
mmi'elm,ﬁaaéfmtrMI
qg SATCAIET AAT EHT @, 98 FEr g |
afea w9 & 1w g, A AT
faezT §, 1 wearow g, o1 T W
frmfar 8, ot &< &, I9ET qAEATR
ore Wl aTHe ¥9Y WTRETC & | St
ferdt T qMET WeTOw & ...

weq WFRT AT A TeX A
GTET WIT WTET KT AT A |

Shri P. R. Patel (Patan): On a point
of order, Sir. Can an hon. Member
speak anything which is nol relevant
to the subject? The subject before
us is the Languages Bill, and he is
talking of socialism and so many
other things.
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Mr. Speaker: Order, order.

ot qyare fey 0 for T Ay
weqF & fag § F7cRTE ) ww I
qHRA FroFrie oy

W 2y fae=T w1 mowy forsT
AT ST A1 S(&T 91 (% ;T Hearhi
FT TEETE FGNT | W WY FET T g
fF #a=Y saai F o gEeT e g,
q @1 QY & HAT T AR TF &
afFr o fesY maaTel & e £
IAFT G: 6 a1 419 HY TG ATTATC BY
JieaTs faadt 8 | 0T RewsTer
freWe 9a% qrg & g 8, a7 wuw
H T wrar & 1 aEY g 2 & o foudy
TR Al 4g fgeY war g9 Ag)
e |

WETH HERA : WA F UL
& qEag AT Y 4T G T &

32

=t raTe faw ;99 fod e
UT TR A aORIT aATdt & 1 99
ETE F FAT FE@T 1 TET FT F17

L

e wgEw : gEfET @ ag
AT AT WIET Jer v

At aoare fag o 9T R FA
AT G FT FTH § | FaGT T
grzdr @ fe=r ¥ =@t w9 fa@
FFd § | OOT SR A T ar faar
T A'Er a8 TAT FET GEAT 4T |
" FETE HHET FHAET 97 99
Ay & fou g fawr #1 o2f 9w ¢
LIl

T §E § SOTET eI a7 &, W<
uTT et &7 Feqr =T €, fw gw faw
w g foar o | g FEdr g
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f& gremem gan 0m AT gigawma
I WGT H T FTH FW@! | 2F Fed
g & ot ot o=t giwors A g, aa Y
fo=y &t oafgma w0 21 sTEr § 0
greme g 8, wifTaad #1 1 'W
F2a § {7 oo o=t § wielr, fomT oigsh
¥ 9T giaeera 81 | e oEr aefa
?ATYr oo ¥ E ST froguw
FEgma # s famr ar @ owid
et Tt gt & I gy, Tt
aEdr 3 7 gt F St @ T
¥ folt oo 7 faq &1 o4 &) IFQ
GRS

¥ fora feel & ford ay & fod
@3r g g @8 e o ¥y fg=h 2y
& e f fzeg feefior & fa F=y stman
t o g ot dafzm & fag @y
st € 1§38 fey dafeaw @1 e
g afFrdgaam § 7 & §h
SR I TS ST &S AT #1d
§ a1 gut gFW W= FgAW At w1
AT FL & q1 TWET AT WY AL
¢ = fz=i amar 0 9@ # amr | w7
F T Far g @ AWA IaRy
g91 & WU 1 HiFE ruET W 4g
Farfa A8 2 awar g & fa=r & 9fq
qur &1 991¢ frar am 1 & fow
fet & fan T & foo @er g g,
7z f@met vx g &1 wEr T9 g
a2 feegeaT & ¥y 9377 {21 9y
? s fag qfaw w1 e e
g, a3 AT FTA 21 orw Iy § a7
T E | s & 7 wiedi aud £ ama
FFTm g | WLl ATH A Al TG
fomr & a2 & wrowt aqarar £ 1 9w
feo gart sarw WAt ot W o woAr
T T-ATIATRT § a3 Weg wek {wd
1T w21 ¢ fr ag fergena & oF wg
oo @ | wwa ¥ faar g
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ST AT 79 § ST H, 7 7 iz
AT T a2, F27 TR HIE |1

& Q21 421§ 1% 73 FYady s
g | 72 w74, AT AL 2, az
fesr 21

T At 7 a5 F s Mfaw fag
ST g qIEATE, A E &7 Arey
T ¥ AE ATHR FrEwA g o
amft #1 qwed #  dwel de an
A fF=1 F69 & 97T g9 71 &
fear & —

T TOTAY TEY, AT T TE F0 |
TE g qrAY 99, @ o fEe
Fg 4 1

7 T A AT 1 T TN T A
2 forad Form gw =7 997 FT @ E

[T AL T HAT 7 7 HEgwarag &
ge g FT wex Fg fagr f@ =
qiz fg=y Wit @vr § 1 & W
IR WS T OF A7 T FTATIETE *
g TR ¥ N g 9T ey
grT 77 qAT 7T fF JE F o am
g1 F wgar AR g F ooomeAe ¥
T WP AT AT A WMT § g
fet wmar & food fao gw & &
gU & | T TAd fF A Fife-
ZqUT T THEATN F, w30 ¥ W fassr
¥ MAT FET, IHA IAE FAC TG
ey & far 7z v fa=r gavy mmaw
aFL aw w7 faar @

7 Hz Mifarg qr Y F T TAHT
g T WY § 99 499 ¥ fau ot 79
IR FA AR | gH SAF ;A FY
WELT & | Iit F7 wOA SaT &
gear &1 fors far & 1 Tt g W
R a0 @ AT, FAY wrew F awv
T g | F wwE g oag I
396 (Ai) LSD—4.
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FT dfaw ¥ ¢ 1 @fam fR fax
mw § fomwe gm  a AnEw
T M § | 7@ AT TE 4T R
fe fa= fom Fea7 1 forse w2t
g M| T Y

wefifr qat gar

TE AT FT GA BT AW | F
gt &1 ara T FeAr g, arag-
arfdia arT @ Fgar §, § A
gfeaat Y ara T8 FgAT g1 N TATRA
F a2 ¢ T A § AR AT E |
S AR W AT E, 9 ¥ A
HX qgr TMT 4 9% ey F
feedt forg FeaT F1 fouisiee w3t &, 9
Tefeaal Y a1 § FEE | qHW FH I
AT N AAH FAT § | A aai
Far | Sro dAifag qw A F fav 7
Tem g fr 7@ A & AR A
NT4AT W FTAT § | I % FT A
g1 &, T o qagant F faw o i
T g

fadt Gmfzer 91 & 3% fA0
q W% Fgw W g o4 gwd
fosiaTdy €Y 2, 3% foy et vzwm-
FgT &7 fagin F7AT FEETC &7 FW
2 Afsw wETE 7 AT § TR
forar 2, awfariy @t nrwaAEAT G2T A
g1 @FT | AT W AT " A
TE GATH F7 & o7 T $1 A6 F AAT
21 jeys ¥ oot fogR are &t
wrifers g Y A AA T | AR A
HTF WEA TEAT AL ATEA § | IAG
a% Yo & & drer @ fgem 7@
| g ING qEArAT oA fF peus
¥ qem #y arfast @ @ J A
qifast #=7 & | 99 fommm o @ —

“Arrangements may be made for
outgoing communications from the

Union Governmént to a Hindi-
speaking State being accompanied
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[ it werr fag ]

by a Hindi translation of the
English text, whenever such a
State makes a request to this
effect. The employment of Hindi
in actual work of administration
before 1965 in this manner will
help in establishing forms of
address, expressions ete. in that
language.”

Fw J@) fFar m@r 1 L=afa ¥
¥ ux e feardde fa=dt +1 =@
qT, g WY MT AT A Y AFT & |
FE A A AR 9w gmEr A
g fonr | gt #1 S
* fod &0 F2 | WX a7 fg=r &1
R F foq g T4 FE § AR
fas #1 99 FE I T FET S
T TZ T F AT FAT EFT 1YY T
€ 07 99 &Y A H & A wE, 99
FeqT FT T 4 FgAT ey £ fam
FeqC W HATL T T FHAT A HIAY
sreaTd e § o fAar § awer ar
sotfferer weriwr  smd TF W
arew frr & 1w wabn wa
wAg &1 AR 23 20 9w weae d
fr gTHTT FT FH ar fF Fifmw F3)
TR TA0 TWE fF IW awgT A
forear Tardft, SEwT FE 9T T OAY
T wgTand oft Tef S gT 0 &
wTIE Y STeAT FE |reer g e ag
fog a9 AT A ST T FRA-
Zgaw # foar g @ i dega ¥ awd
wfes g Tifed, 371 g7 § T
N T & A

TeFa ¥, ¥ W W § oEg
TR e F faw w18 e A
fF gt ag RowRTE ST T
Srar &, X wF w7 FF W a0
gafeq gard A § 9w fedr
o = A i pTEE
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F A &, AT WA ST g9 UF g
F w7 ¥ WA & wmiad san w1
g Oar A Y R oow g & afa
AHLT AT ATEAT 43T FIAT T | EET
qrgaraT # are & ey #r wex A
g | 3fF 90 7 ofieeds, TS
fEft & FUC ST FAT FATT FeAT
¥ 7 & wofad aw F foy 15 =<
AT Tgr et & 1 A woax ¥ fay
B9 W @E gu &, YA WAY A7 w1 FA
2 g@Er @ #1w § fw fg=h w0y
aoqT 34 & fay aw waw e |
A WL JEE A faq F1 Avr §
a1 a1 ® W eredr @ 1 S vy Fly
T T TW F1 707 H €479 T G T
T HAT FCAT ATZAT & | TH EATEE
e & &y ofaedt &1, o & 2 &
zFe gu, fom & 2 afedi aw q@mw
T, grE FT 99 ¥ 951 O 7 9
#1 § 7 o 2fag g7 73 & e
WrT TEy § S & fav o 9 ag
farerr dre & oy 5 F afew & fad
S AF | HT 92 qfad & fAy S
& ar § AT W g afw
afrer & fad &9 o0 | afqd #i
qeadt ¥ fad =i afawr 71 F1aw F@
& folr 9 F a9 F7a § Fu7 farer #¢
Fw FEM | A fEgET F AT
fegeam €1 dvaw @t afed | @Y
T &R TeE T few & wrm w3, a9
T gH IT WITHT FT qg IX FER FT
ot & gadr fream adr § 7 S wmer
gl gar dre A FH 9T A\ A&,
qTT #E T A AT g5 ww, o
¥z &Y a9 oF gHIU gw 9w &, o A
¥ Y O aF g qanw A §,
¥ ¥ &Y 9 qF FATQ AIWIEY FT
wogor frar &, W T WA gH
AT #1 wwF @ ¥ g ow o
wqTSr A AT OF i § 9T qArfas
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&Y wAA 7 A T g
ST F ol w7y o wen & fr e

“gwrg @t g fam? et 3,
g a3 T e Fen e wat

T

Iq TN & AT FT AT W @H
frar Wiz d fzgem & arfas
WU &1 #1778 741 G | gL
F a7 T JHR W ATHIT Q|
T T @ a1 Feww W 3T
F wET 7YA17 & faers wTEnd &
Tl |

The Prime Minister and Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): Mr. Speaker, Sir, I confess
to a fecling of a little confusion after
the speech of the hon. Member who
has just spoken. I hoped and I intend,
as far as I could, to deal with the
question before this House—

it qeare g ww ¥ oA A
e F sy o o= # @ A wear
®

st (fe|me) :owTe A gEIR
o wAr et ¥ i ar wsEr )

R wRRE ;W9 45 9 e
o i g & e & e
ey & O ar wudt ¥ 1 37 3w A
aoff @ 1 & frefr a3 g % oo gy 2
FT AT | WIT TS F1F )

st wvret : F wary mdr B owEAr
RS U
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T WEEA : wE AT &3 qH |

S L R RS
= |

ot T FAE qEE (aTTEET)
s famdr a oty oft & &

Shri Jawaharlal Nehru: But the last
speech—I am not criticising it, and
I am merely saying that I do not quite
know what it was about, and I must
say with respect that many of the
specches delivered either for the
motion or a criticism of it, were—

o AT wew Ay, & a1E
HIIE FAN g FA115 CF &H WIAT & FaieT
a3 ¥t srew frfree ferdl ® weY aetan
W ogw o fary ¥ qige S g

12.25 hrs.
(Shri Bagri then left the House)
st st Ay : & aga Aeec
g Mg wTe F1 g 3z A ¥ I
T

st T ¥Ew grEw ;oI F AT T
FH G F0F wEL a1 g fF oww
ferdt & & o= 1@

W WG WY, WEL, TR
oig oft STE & .

sit sETEeeTe Age & oY oft
HIHT AT | (Interruption).

W T RO e A
zonaa €7 Adt & fafr & ?

Shri Jawaharlal Nehra: When we
started the course of the Bill, when
it was introduced, we saw a most ex-
traordinary and disgusting and dis-
graceful spectable in this House. It
was a bad beginning. (Interruption).
You were pleased to take some action
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in regard to ihat matter. I do not
know—I hope at least—that it has
some effect on those who misbehaved
on that occasion, because if they
really thought about the matter at all,
they have done more injury to  the
cause of Hindi th'n any man in the
whole of India. Now, if this is the
logic how some hon. Members act, it
is a little difficult to meet their argu-
ments which are equally wide of the
mark.

Yesterday, one hon. Member who
had not come here but in the pre-
cincts of this House behaved in a
rather extraordinary manner, I do
not know if that gentleman, that hon.
Member, has the leasy conception of
what Parliament is, what democracy
is, how one is supposed io behave or
ought to behave. It is cxtraordinary
where we are going to.

Shri Bade (Khargone): On a point
of order, Sir. When the hon. Member
is not here and when action has al-
ready been talen against him, can he
say...

Mr, Speaker: Order, order. Yes.

Shri Jawaharlal Nehru: That, I
submit, raises even more deeper ques-
tions than even the question of lan-
guage. Therefore, I am referring to
it, because language, after all, does
represcnt some of the deepest urges
of the human beings and is the vehi-
cle of all our business. T am perfect-
ly free to say that I will prefer any
language, whether Finnish, Swedish
or anything, but I am not prepared
to have this behaviour in the name of
language and spoil democracy and
everything.

As I said, many of the speeches—
delivered vesterday—some I had the
privilege to listen to and some I read
subsequently—it seemed to me, hav-
ing regard to the importance of the
occasion and consideration of prob-
lems which raise considerable heat
and passion, were on the whole, if 1
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may say so with respect, in spite of
the delicacy of the subject and in
spite of the strong sentiments ex-
pressed, in line with  parliamentary
practice and procedure and were good
for all to listen to, even though we
may not have agreed with them. I
refer to the speeches lke those deli-
vered by Prof. Mukerjee or Dr. Go-
vind Das. Much that Dr. Govind Das
said, and indeed part of his speech
consisted of quotations from various
persons, including  quotations from
me, one can agree with that and yet,
as it happens, thoroughly agree with
the conclusion that he has arrived at.
Whatever he said, he said because he
felt it and I welcome his saying it.

I am sorry I cannot say exactly the
same thing about the hon. Member,
Mr. Anthony's speech, which I read
in full afterwards. It was unhappy. I
am not referring to his views. But it
wag an unhappy specch and as he
himself said in the course of his
speech, he represented a rather ex-
ireme, gnd T think he used the word
‘bigoted’ point of view. That is not the
way to consider this question. I shall
venture to deal with one or two points
that have been raised. There are not
many points raiscd; in spite of the
heat engendered in the debate, there
are not really many points raised,
because it is not a contest between
English and Hindi. It will be wrong
to look at it in that way.

This is a Bill in  continuation of
what has happened in the past, to
remove a restriction which had been
placed by the Constitution on the use
of English after a certain date, i.e.
1965. It is just to remove that res-
triction that this was placed. It was to
CArTY out an assurance givep in this
House; it does not do really much
more than that. There are a few
other little things, but the main thing
is to remove that restriction. It was
our purpose to bring this Bill during
the last session, but the last session
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was tied up with many things, you
will remember, wilth regard to the
emergency, It was a short session and
we could not do it for lack of time.
We were accused then of deliberately
not bringing it forward and postpon-
ing it. We were accused of doing
that by the very persons who want
us to postpone it today. I do not
understand it. In spite of the heavy
work before this House, we insisted
in bringing it forward to please the
people who thought that we were
playiig about with this matter and
postponing it for various reasons,
because we dare not bring it before
the House, ete. Now we are asked to
postpone jit. I am sorry I do not
undersiand the logic behind this de-
mand. This bill is essentially a Bill
to extend this period, more or less in-
definitely, beyond the period put
down in the Constitution—1965. That
is the main purpose—there may be
differences of language etc—and I
think it should be looked at in that
way.

Now, the hon. Member, Shri An-
thony has said very hard things about
various persons and about the assur-
ance I gave. I am sorry,—I am not, 1
hope, lacking completely in some kind
of mental capacity—I am entirely un-
able to understand what he has said
about going back on any assurance I
gave at any time. He talked gbout
all kinds of pressures being exer-
cised on me. I do not know who is
exercising it. 1 am not aware of it,
and I have not succumbed to any
pressure either exercised or implied.
I had given on the last occasion an
assurance about np major change
being made in regard to the use of
English without the consent, without
the approval of the non-Hindi-speak-
ing people. That was made by me
and thut represents not only my view
point but the view point of our
Government. And, when it was made,
it was clear to me that it was made,
largely with the approval of this
House. We stand by that completely.
There is not an iota of difference {from
what we had said then. And, apart
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from that, what I may have said or
not said, there gre circumstances in
the country which inevitably point to
that direction. May be, some of these
gentlemen who perform havans, ahd
what not, on this question may think
otherwise. That is a different matter.
May be, Shri Anthony in his excite-
ment may also think  otherwise. I
would strongly recommend Shri An-
thony to develop close contacts with
the gentleman who is performing the
havan outside and, perhaps....

Shri Frank Anthony (Nominaled—
Aelo-Indians): Sir, I rise on a pnint
of explanation, May I know—I am
not questioning the motives of the
Prime Minister—how the Bill reflects
his assurance? How arg the non-Hin-
di-speaking people going to be consul-
ted? How is “may” going to be pre-
venied from being inierpreted as “may
not"?

Shri Jawaharla] Nehru: I ghal] deal
with those points. I do not sec how
this Bill was going to say anything
abouil the consultation 2f non-Hindi-
speaking pcople,

Shri Frank Anthony: Why not?

Shri Jawaharlal Nehru: 1 say, ac-
cording to 'my thinking, it is quite ab-
surd angd un-constitutional.

Shri Frank Anthony: Why is it un-
constitutional? Give us some reasons.
I am a lawyer and the Prime Minis-
ted also is. Why is it un-constitutional?

Shri Jawaharlal Nehru: The assu-
rance has nothing to do with the Bill
or the Act being passed in this Pue-
liament by the vote enly of one part
of the Parliament, The whole thing
seems to be absurd on the face of it,
limiting the power of Parliament,
limiting the power of Assemblies and
other bodie~ in that way. It is an as-
surance which has to bo given cffect
to in other ways. For the Govern-
ment to see to it that nothing j= done
against it, for the Government when
the time comes to consult the State
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[Shri Jawaharlal Nehru]

legislatures also, I can understand.
But to say in this House we give an
assurance that a future legislation will
have to be passed by only one half,
or whatever the figure is,—it may be
two-third—ang others should not vote,
seeme to be quite extraordinary (In-
Terruption),

As for the words “may” and “shall”
— would again say that when people
get excited they do not see quite
straight—the word “may” is the most
ordinary word always used in  this
connection in the English language. I
do not pretend to know more English
than Shri Anthony. But the question
is of removing a restriction, a restric-
tion which would have prevented the
English language to be uscd after a
certain date. We say, for removing it,
that this may be used afterwards. It
is quite absurd to say that the word
“may" means also “may not",

Shri Frank Anthony: Why absurd?
That is the natural meaning.

Shri Jawaharlal Nehru: May be,
but I disagree with the hon. Member.

Shri Frank Anthony: If you dis-
agree with the natura] meaning, what
can I do?

Shri Jawaharlal Nehru: 1 disagree
with the hon. Member in this context.
I say it is not the natural meaning in
this context. The dictionary meaning
may or may not be so but, in this
context, it simply means that the
barrier is removed, and I defy, I
challenge anybody to prove that this
Bill doeg not remove that limitation
and barrier. That is the main purpose
of this Bill

Now, let us consider this matter with
some objectivity and calmness. I rea-
lise, it is very difficult to do so when
people get excited about it, It may be
because of my upbringing but I am
rather partial to English, I think Eng-
lish iz a fine lanpuage, just as other
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languages are very fine too. Never-
theless, I have been convinced for a
long long time, and 1 am convinced
today, that any rea] upsurge in India
from the people, any awakening of
the people, cannot take place through
the English language; it is pateni to
me; not today, but for the last 48 to
50 years, ever since I have been engag-
ed in public work in this country. The
House will remember, at least many of
the hon. Members who have participa-
ted in it will remember, the tremen-
dous difference that came in our pub-
lic work and agitational work when
we gave up frock voat, top hat and
English language in our approach to
the people, There was an amazing
differcnce. Previously, we talked in
the English language, even in our
Congress sessiong and other meetings,
but we could not reach the people. It
is obvious, and it does not seem to
be an arguable point that a country
can preserve not only its individuality
but develop the sense of the masses
only through languages which have
some deep roots in their minds and
hearts. Thercfore, from that time
onwards, I have believed that it is
through the languages of India glone
that we could do it. That has nothing
to do with our discarding English, be-
cause I think it is a wvery important
language and, I think, in some form
or other—it is not a question of ten
years or not—English is likely to re-
main in India for a long long time,
I repeat it. I do not know the exact
form it will take, whether for inter-
national use or otherwise, but the mere
fact of its being there will serve as
a vitaliser to our language, though it
is a curious argument that I am using.

Our languages are fing languages
and old languages. I do not know who,
I forget the name, somebody, probably
Shri Anthony, said they are 50 years
old, I was amazed to hear that,

Shri Frank Anthony: I did not say
that I quoted Shri Suniti Kumar

Chatterjee, who said that what is now
being passed off as Hindi came here
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as a dialect only in 1860. I never pre-
sumed to say that. That is what Shri
Suniti Kumar Chatterjee says.

Shri Jawaharlal Nehru: Qur langua-
ges, most of them, certainly the big
languages, Bengali, Gujerati, Marathi
etc. and the Southern languages of
Tamil, Telugu, Kannada ang Malaya-
lam are great languages from any
point of view, They have produced
great books, which are rooted down
in the minds of the people. There
is no doubt about that.

Shri Sivamurthi Swamy (Koppal):
Even before Christ,

Shri Jawaharlal Nehru: So far as
Tamil is concerned, if I may say so,
it is as old as Sanskrit, and all our
languages, Northern languages, apart
from the four Southern languages, are
all daughters of Sanskrit and have
grown out of Sanskrit, The other
languages also, to some extent, have
grown from that root amd have been
closely associated and affected by
Sanskrit. In fact, one may say with
confidence that Sanskrit has represen-
ted broadly all the thought, culture
and traditions of India; I do not say
exclusively, but broadly it may be said
so. I am an admirer of Sanskrit; not
that I know very much, but I admire
it very greatly.

I thought that it would be a great
pity if Sanskrit became a completely
dead language in India at any time.
That would be a great damage done
to all that we stand for in India, Un-
fortunately, we cannot make Sanskrit
the working language in India today.
That is obvious. I should like to en-
courage the learning of Sanskrit as
widely as possible, but it cannot be-
come the language of the common
people. It ceased to be a language of
the common people 2,000 years ago
when Prakrits came in. It remained
a language of the learned and gra-
dually Prakrits developed. But it
gives a certain basis and foundation for
our present day languages, streng-
thens them, gives them depth and so
on which we should cherish.’
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If we had only two or three lan-
guages, I would have suggested—
suppose, there were three languages—
that all the three languages should be
national languages in the sense the
all three should be used as they use
three languages in Switzerland or as
they use some languages in Finland
or in Canada. In Finland about 10
per cent of the population is Swedich
but Swedish is also a national lan-
guage in addition to Finnish because
the 10 per cent are there.

In these matters of language one
has tp be very careful. One has to
be as libera] as possible. One should
not try to suppress a language. One.
should not try to coerce anybody into.
a language as far as possible. Where-
ever an attempt has been made tgq
suppress a language, a popular lan-’
gauge, or coerce the people into some
other language there has been trouble,
There have been innumerable exam-'
ples 'of this. Therefore since it is
impossible for us tg have 13 or 14 lan-
guages mentioned in our Constitu-
tion as languages which everyone
should know and use daily, neverthe-
less the makers of our Constitution
were wise in laying down that all
the 13 or 14 Janguages were our lan- .
guages as much as any other. There
i no question of any one language be-
ing more a national language than any.
other. I want to .nake that perfectly
clear. Bengalj or Tamil is as much an;
Indian national language as Hindi,
Therefore it becomes our duty to en-
courage the 13 or 14 languages, "

But having admitted that may I
differ completely from the remark
that many hon, Members have made
here—and the hon. Member who spoke
last repeated it many times—abou’
Hindi being not allowed to grow ana
not encouraged etc.? I entirely dis-
agree with that. I think, Hindi has
grown more in the last 15 years. Not
only Hindi but all our Indian lan-
guages have grown more in the last
15 years than any language anywhere
in the world in this course of time. Tt
is a big thing, 1 say. But I say that



11641 Official

[Shri Jawaharlal Nehru]

with some knowledge and confidence
because I happen to be the Presi-
dent of the Sahitya Akademi which
deals with al] these languages. 1 see
what is being done in all these lan-
guages. Reports come to me. Hun-
dreds and thousands of books have
been produced in all these languages,
including Hindi of course, by the
Sahitva Akademi. Hundreds of trans-
lations from ong into the pther have
been done. All our languages arc
alive and are dynamic today. People
seem to imaging that the growth of
a language is whether it is used by
some wretched clerk in some wretch-
ed office or not as if ithat represents
the life of a language. It is a part
of the use of the language; certainly,
it should be used, but no clerks and
no departments and Government
offices have ever made -a language
ETOW, ’

Shri Hari Vishnu Kamath: (Hoshan-
gabad): Why wretched clerks?

An Hon Member: Wretched Minis-
ters._

Shri  Jawaharlal Nehru: Lan-
guages grow because of other rea-
sons. What has happened to our lan-
guages? In spite of our fine old lite-
rature, in spite of some magnificent
books, the fact remains that our lan-
guages have ceased to grow. They
have become static because they did
not wholly represent life as it is lived
today and the modern trends of
thought. They represent our tradi-
tions. In the 19th Century our lan-
guages had 1o face English, not
directly. English came in—not with
our goodwill, but it came in—and be-
cause English came in, English be-
came a vechicle of new ideas about the
new world not only of science and
technology—that of course, but many
other things too. It is the impact of
English on our languages that has
made them grow from the 18th cen-
tury onwards. Even the literary forms
of our languages changed preatlv.
They are very very few—prosc works,
very fine poetical words, epics in our
languages, prose works of 19th cen-
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tury creation in our languages, fine
prose works as they came. So, be-
cause of the impact of English on our
languages, our languages grow and
1 do submit that even now, although
they have grown and they wil] grow,
the further impact of English on our
lanpuages will be pgood for our lan-
guages. From the limited point of
view, for the growth of our Janguages
alone, it ig good for them to be in
contact with foreign languages. 1 say,
foreign languages. They can be in
contact with Russian, with French,
with German, with Italian, with Span-
ish, etc. But the fact is that the easi-
est contact for us is through the Eng-
lish language. Therefore I would
submit that for the growth of our lan-
guages and making them more and
more dynamic in responding to the
world's needs today, it is necessary for
these contacts to be established and
encouraged. I venture to say that be-
cause hardly anybody realises the
cffect of these contacts. I think one of
the most harmful things that has hap-
pened in  India, not in regard to lan-
guage only but including language
and affecting our whole lives is that we
have lived foy hundreds of years in the
past, regardless of who was a ruler
here—so-called Hindu times, so-called
Muslim iimes—in closed circle, had
very little contactg with outside
world, earlier, long ago.

Shri Hem Barua: That 1is {irue
only of the medicval times.

Shri Jawaharlal Nehru: In the
early days of this era, Indja was not
so cut off from the rest of the world.
Of course, in the Buddhist times, India
had wide contacts, people went all
over, people came here—literary and
evervthing. But gradually about a
thousand years ago, India became
more and more self-centred, may be
because we are introspect people—
that helped us—but anyhow we be-
came self-centred and we lost these
contacts We could not keep pace
and we did not even know what hap-
pened in the world outside and that
affected our languages too because the
language is a very good medium of
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what the people are and our lan-
Buages became static, not progressive,
not developing, because our Jives were
static. And it was the changeg that
came with the British invasion of
India which administered the shock
and all that which had this effect on
our languages also. It made them
more dynamic—brought new forms,
brought the novel brought short
stories, brought so many things,
brought new kind of drama quite
apart from science and technology
which is a good thing.

Now, at the present moment, any-
how, we have to face a situation in
India and realise that India is a
multi-lingual country. We must rea-
lise that. What is the good of hon.
Members opposite talking about 44
crores of people knowing Hindi? It
is not a fact. Everybody knows it
India is a mulli-lingual country al-
though the languages in use in India,
especially in north India are closely
alike through Sanskrit and the langu-
ages of the south arc not so closely
alike but nevertheless they have many
contacts through Sanskrit. That is the
first fact to be realised. And the se-
cond is that we have to develop this
country through the languages of the
people. There is no other way. You
may have English—you may like, I
hope, to have English too—but the
language, the rea] language to deve-
lop people js through their own lan-
guage which they understand, to which
they have emotional response, I would
fo so far ag to say. I am all for Eng-
lish being used for higher scientific and
techriological studies—English or the
foreign language. But, I think, even
to  spread the knowledge of
science in our schools, we must teach
it widely through the nationa] lan-
guages. Because, otherwise, you will
imevitably limit the people’s appre-
ciation of it, people understanding of
it. It will not gpread. In the higher
stages foreign languageg will come in;
in research work, etc.: not one, but
several foreign languages will come
in.

VAISAKHA 4, 1885 (SAKA)

Languages Bill 11644

Shrimati Renu Chakravartty (Bar-
rackpur): The Vice-Chancellors do
not agree. That is the trouble,

The Minister of Education (Dr. K.
L. Shrimali): They have agreed,

Shri Jawaharlal Nehru: Lot us not
lof)k at it from the point of view of
Hindi versus English or English ver-
sus Hindi. That ig a wrong point of
view. We have tg use each in jts
proper sphere. In  the sphere  of
national language, only nationa) lan-
guages have any place. All {he four-
teen national languages have a place.
There is no doubt about that. You
cannot speak of English in that con-
nect. You can speak of English in
many connections. You can say as I
do say that English should be a com-
pulsory languuge in the schools, se-
cond language, foreign language: that
is a different matter; that English
should be used for foreign contacts,
that English should be wused for
scientific and technologica] work of a
higher grade and all that. That is all
right. But, English cannot be, we
must admit it, a lJanguage which rouses
the understanding or emotion of the
common people in India. They must
be the languages of India, whether it
is Tamil, Hindi, Bengalj or Marathi.

I would add that all these languages
of India have made remarkable pro-
Fress in the last 15 years. Some, of
course, have made it before too. But,
they have now made remarkable pro-
gress. I entirely deny, repudiate the
suggestion that these languagcs have
not progressed. You may criticise
some Government activitics. They
might have helped more. 1 do sub-
mit you are thinking entirely in terms
of offices and clerks. Language is
something bigger than offices and
clerks. 1T will te!l you »n instance.
Take Urdu. [ think it may broadly be
said that no great encouragement has
been given to Urdu and yet, such is
the vitality of Urdu that todav, Urdu
is growing faster than many of the
other natioma] languagesr of India. If
you judge of it from the number of
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books that are published,—that is a
good test-books, dramas, stories and
other literary books, it is extraordi-
nary how fast Urdy has grown. Be-
cause, it is a dynamic language. 1
think that if Hindi is really to grow
very fast, it should ally itself with
Urdu, ally itself in the sense of voca-
bulary, ete. It will get vitality from
Urdu retaining its own genius and
nature. Urdu is vital. I shall tell
you why. For many reasons, because,
Urdu has a strange capacity of adap-
tability and of drawing from other
languages. Urdu has drawn more
from English than Hindi, strictly
speaking. Urdu has drawn from Per-
sian, Urdu has drawn from Arabic,
Urdu hag drawn from the Turki langu-
age in Central Asia. It can do that. I
do not mean to say that you should
adapt from Arabic or Turki in Hindi.
That is not my point, It is this
adaptability that makes a language
strong. The other thing weakens
it. The lendency which, unfor-
tunately, has been evidenced in India
for some time of living in g narrow
linguistic circle and coining words
from ancient Sanskrit or Pali, 1 do
not know, does not help. Because
those words which you coined have no
reality behind them, have no emotion,
have no history. Every word, if you
look up in the dictionary, has got a
history behind it. It is an impossibi-
lity for you to really translate from
one language to another. Because, you
cannot translate al]l the historic con-
nections of that word, where it has
been used, how it has been used. That
is so in regard to the best of all lan-
guages. You may translate, of course,
a chair or table. Something like that
you can translate. But, as soon as
you get a slightly more complicated
idea, you cannot translate it. You
may represent that idea. Of course,
once you get into the question of
translating into or from Chinese, it
is almost an utter impossibility to do
it. Because, the whole background of
the Chinese language is quite dif-
ferent. Tt is not even an alphabetical
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language. It is a picture language, or
whatever it is. That apart we do not
have 1p face that difficulty in trans-
lating from Hindi to English or any
other European languages because the
basic stock is the same, historical
development, ete. Yet, it is extremely
difficult to translate from one lan-
guage tp another. As one who has
tried it, I am amazed at the rapidity
with which our journalists translate,
seldom correctly. But, they do. They
pass off some journalese starting off
which 1 rather doubt if it would
benefit the growth of our national ]an-
guages. This is a new development.

We have to develop our regional
languages. There is no doubt about
that. T am putting for the moment
Hindi as a regional language only. We
have to do everything, I have no
doubt that they will do more and
more of the work, education, adminis-
tration, etc, in the regional languages.

The real difficulty arises in the next
stage. What is the link connecting
these regional languages? That is the
point we are dealing with. Thus far,
the link has been English. In fact,
not only the link, but work has been
done not in the regional languages,
but in English even in the regions.
What are we to do? That is not a
question of your choice or mine, Tt is
partly, of course.

We 2] know that English standards
are going down; not because of con-
flict between Hindi and English, but
because of conflict between the rising
regional languages and English. Eng-
lish standards are going down. They
will go down. I think English would
be more widely known in India in the
future than even now. But, it will
not be better known in quality. In-
dividuals apart, you won't have people
ag we have had in the past, who took
pride in their English quite so much.
As shri H. N. Mukerjee said, we have
had a fixation about English and we
still have it to a large extent, There
is no doubt there is a certain vested
interest created in the knowledge of
English. It is a bad thing to have a
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fixation. It is a bad thing to have a
vested interest. Because, that auto-
matically separates us from those who
do not know English. Itis a very bad
thing. We know before independence
what the position was. In this coun-
try of castes, the most hardened caste
was the caste of English knowing
people, English clothed, English living,
English knowing people. A terrible
caste. All our administrators and
others, many of us too belonged to that
caste. It is a bad thing because it
put tremendous barriers between us
and the masses of India. We gave it
up; many of us gave it up. I do not
attach much importance to clothing.
But, it is important that it removes
the barriers. We gave it up and we
took to wearing clotheg which were
more in keeping with the Indian
people. That brought us nearer to
them. It is quite clear, if I go in
European clothes to a village, I am
further removed from them than cther-
wise. As it is, I am far enough from
them in many ways. But, I am fur-
ther removed from them if I go like
that. If T go and speak to them in
English, I can satisfy myself; I won't
satisfy anybody else. That iz patent.
We have to remove these barriers that
have come between us and our people.
The great success of Gandhiji’s move-
ment was that we removed many of
these barriers. That procesg has not

stopped.

All that is admitted. It follows logi-
cally that we can only progress in our
nationa] languages. National lan-
guages mean all the languages men-
tioned in the Schedule to the Consti-
tution. We cannot, I would add, sup-
press any of them; we cannot impose
any of them on others—both these
things. Because, imposition in the
sense of imposition is resisted and it
is harmful to the thing being impos-
ed. Other languages com up and
they fight with each other. The growth
of India in the language sense can
only take place by the co-operation of
languages and not by conflict of lan-
guages. They are pear enough. I wasg
talking about tran:lation. It is rela-
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tively easy tp translate from one In-
dian language to another, because, the
ideas behind them are much the same
and the language is not so terribly dif-
ficult. We can do that. So, we have
{o take al] the languages together., The
only question that remaing is—there
are many questions and one of them
is—the link language between them.
And Hindi has been suggested by our
Constitution as the link language for
Central and official purposes. Re-
member the words “Central and offi-
cial purposes.”

13 hrs.

It is clear that if we do not think
of English as such a link language for
any length of time, then inevitably we
have to deal with Hindi, not because
Hindi is superior to Bengali or Mara-
thi or Tamil—of course, not; nobody
says that; in some matters jt may be
better; in some matters, it may not be
—but for the simple reason that Hindi
is the most feasible for this purpose,
apart from its being widespread; and
it is spreading. If may say so, all
the steps that my hon. friend the
Education Minister may take in re-
gard to the spread of Hindi do not go
ag far as the effect of the cinema on
the spread of Hindi. These are patent
things. This is what is happening.
This is life as it is. These are recog-
nised things. And any order that in
this office Hindi must be used tomor-
row—I have no objection to that, bui
that—does not spread Hindi to the
root of it. The cinema does more than
all these orders, so that we can en-
visage or have a link language which
ig Hindi and np other, that is, if it is
not English. I submit that we cannot
have English in any sense for a long
time.

1 said some time ago that I want
English to continue here for many
purposes, and I hope it will continue
and to some extent, it may even be a
link language between thinkers and
authors. individual thinkers, literary
people and even governmental people—
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1 have no objection —but the normal
link language cannot be English.

Therefore, the norma] link language
has to be an Indian language, and of
all the Indian languages, only Hindi
is feasible. That is the oanly claim
that 1 make for it. Because of this,
it was dcecided in our Constituent
Assembly, and wi..iy decided, that
Hindi should be the officia] language
for Central purposes.

& Now, il is said thatl it might have be-
come, bue I think that most people
agree that ai wiz pivsent moment, it
wil] not serve the purpose fully to
take up all wus work of the adminis-
tration. But they say that this is be-
causc the Government has not help-
ed it or not encouraged it enough.
There may be some justification. I
do not think that there is much in re-
gard to Government not helping it, but
the reasons are far docper than Gov-
ernment help or lack of help. Feople
scem to think that a language is a
thing which grows or spreads by some
magic like the mango tree covered up
and which grows up. It is a much
deeper thing than that. Especially
when there is a question of one lan-
guage people rubbing up the people
of another language, it becomes still
more difficult. You have tp proceed
very cautiously. It iz not a question
of producing only dictionaries, al-
though dictionaries have tp be pro-
cduced and have been produced and
will be produced, all glossaries of
terms and other things. It is some-
thing much bigger than that.

A language must develop the think-
ing habits of the subject with which
il is concerned. You can write books,
and translations are being made of
technical books, and that is right, sim-
ple books, but the moment you go a
little beyond that wyour translations
are stilted; they have no history be-
hind them; the words used have no
history behind them. Here, vou have
a tremendous history which is con-
temporaneous for the growth of
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science and technology, out of which
each word has come. Now, if you
trans'ate it quickly into some word
which has had no previous history,
and no previous life in it, it becomes
a stilted word. So, all these things
come in the way.

That is why it has been suggested,
and, I think, accepted, that all scien-
tific and technical terms should as far
as possible be in ling with inter-
national usage, not only in Hindi but
in all the languages of India. And if
you do that if all the languages of
India adopt scientific and technical
words in conformity with international
usage, You succeed in two things; first
of all, you bring the languages of India
closer to each other. Secondly, you
keep contacts with the thought of the
world in regard to technica] and scien-
tific matters. They are both impor-
tant. And it becomeg easy for you to
learn another language for scientific
work ete. All this is happening daily.
And to say that Hindi has not pro-
gressed is merely 1o show an utter and
absolute ignorance of the subject.
Hindi has progressed; Bengali has pro-
gressed, and Tamil has progressed and
so on. I am surprised at the abun-
dance—I am not concerned very much
with text-books, galthough they are
important, but rcally—of the matter
coming out in al] our languages, which
represents new thought and a new
approach to our problems. That is
the growth of a language, and that
is happening.

So. I submit that there is no escape
for us; you may argue; you may have
your preferences as you like; but
there is ngo escape for us from these
three or four languages.

India is a multilingual couniry. Al-
though it is multilingual, the langu-
ages are closely allied, and, there-
fore, they are not foreign to each
other. That is, you can skip from
one to another with relative ease, and
we should try to do so. We have sug-
gested the three-language formula. A
larger number of people should know,
some other languages apart from Eng-
lish, some other Indian languages,
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l.hgt is, other than their own. And as
this grows, you will find them coming
closer together, a large number of
people knowing the other languages
and the gaps which exist today bet-
ween  Indian languages will lessen.
But, inevitably, those languages must
grow in their own regions. That should
be encouraged.

The question of the link language
remains, and there can be no other
link language than Hindi basically.
But merely saying it or putting it down
in the Constitution does not make it
the link language. It has to grow in-
to ‘t. It is not sufficient]y adapted to-
day for various rcasons. It is getting
rapidly adapted. Let it be adapted,
and let ys encourage that process. And
while that process iz being encourag-
ed, it becomes necessary and almost
inevitable for English tg continue to
he a link language. The process is
not a sudden thing that you fix a date
and from that date you say that Eng-
lish ceases and Hindi comes in. It is
a gradual process of both being link
languages, and Hindi gradually getting
better and better known and better
and better used, and in regard to Eng-
lish, as is happening today, and as I
said, the standards are going down,
and the use will go down to some ex-
tent. although it will be more wide-
spread, That is the process I see.

And in this gradua] transformation,
dates have very little significance ex-
cept to see what happens, except to
examine the position from time to
time to see what is happening, to see
whether we are going along the right
lines or not. It is important that we
should see and give a certain direc-
tion to our movements.

Now, from that point of view, it be-
comes, and it is quite inevitable, ac-
cording to me, apart from the assur-
anceg I gave or I may have given,
that English has to continue as an
associate language or an additional
language or call it what you like.
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These words have no particular mean-
ing. The door remains open, and it
will be used. As a matter of fact, it
is the circumstances prevailing in the
country that will compel you to yse
it. They do compel vou to use it, and
not what you call it. Angd if vou try
to suppress its use, undoubtedly, you
create not only a hiatus and n gap
but you do stop or progress in m:nv
directions, because that progress can-
not be achieveq at the present mo-
ment entirely through Hindi.

Therefore, the whole object of this
Bill is to remove that barrier which
was put hv the Constitution, that
barrier of date and to allow things
as they are to continue. For how long
thev will continue, T think, js a mat-
ter which T cannot precisely and de-
finitely say. Bui our progress should
be in these various directions, in deve-
lop'ng our regional languages, in
developing Hindi also, not only as a
regiona] language, but as a link lan-
guage, as far as possible, and main-
taining English to serve that purpose
so that there may be no hiatus or gap.
And graduallvy this process wil] auto-
matically 1iake shape. Regardless of
governmental decisions, these are the
forces at work. This is bound to hap-
pen. It is happening. You may ex-
pedite it or you may slow it down a
little. That is a possibility. But I do
think we should pet ri’', not of Eng-
lish, which, I think, is wvery pood,
very useful, but of the fixation of the
English language in our minds. T
think that is bad, because that scpa-
rates us from the rest of our pcople.

There is one thing else. I think the
Home Minister said or may say later
that whenever that Committee, which
is envisaged in this, after ten years is
constituted and reports, that report
should—we entirely agree—be gent to
all the State Governments for their
views, go that there is no question of
rushing a thing like this. There Is no
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question of trying to impose anything
on otherg in this way, because the at-
tempt will fail. The more you im-
pose, the more obstructions you have,
the more difficulties you have. A
question like this can only be dealt
with by a large measure, of consent
and consultation.

Shri Frank Anthony; May I very
respectfully ask one thing? Om this
“clause 5 I raised this wvery question.
When the report of the Parliamentary
Committee was discussed here, 1
sought to move an amendment. The
Speaker said that  Parliament
had no  authority to change
that Report by one syllable. What is
the good of bringing it here and send-
ing it on to the States? You short-
circuit Parliament. We cannot change
it by one syllable, That is what we
are asking for,

Shri Jawaharlal] Nehrn: I do not
know what happened then, But I do
not see how you can change a Report.
A Report is a Report.

Shri Frank Anthony: Why should
not the recommendationg be of Parlia-
ment? It is a Parliaméntary Commit-
tee. Why should not Parliament make
the recommendations?

Shri Jawaharlal Nehru: Parliament
may make independent recommenda-
tions, It can always do that. But it
cannot change the Report of other
people.

Shri Frank Anthony: We aiways con-
sider reports. It cap consider the
Report and make recommendations,

Shri Tridib Eumar Chaudhuri (Ber-
hampur): May I ask another question?
The Prime Minister has just said that
the Report of the Committee which
would be appointed after ten “years
woulg be sent to all the States for
their opinions and general concurrcnce.

Shri Frank Anthony: We can have
a provision tp that effect in the Bill,
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Shri Tridib Kumar Chaudhuri: What
prevents Government from bringing
in an amendment or accepting an
amendment tabled by some Members
here to that effect and incorporating it
in the Bill?

Shri Jawakarlal Nehru: Parliament
can do what it likes. But it cannot
change the thing of somebody else.
That is obvious,

Shri Tridib Kumar Chaudhuri: Shri
Frank Anthony wants that report to
be changed, But my question was
different, 1 want some provision to be
made here in the Bill about sending
it to the States.

Shri Tyagi (Dehra Dun): That ques-
tion will be discussed in detail.

Shri Jawaharlal Nehru: 1 do not
think there will be any difficulty about
that. My colleague, the Home Minis-
ter, will deal with that matter that
he has raised in his reply. 1 have no
doubt he will. But the whole approach
1o this question must be one of the
fullest consultation and agreement.

What was the purpose of the assu-
rance that I gave, which I hold today?
That is that no change of this kind will
be effected in English or Hindi without
the full approval of the non-Hindi
people; because I wanted to remove
any apprchension that possibly by a
majority in Parliament or elsewhere
we shall make changes which are nut
approved by them. As a matter of
fact. this cannot be done, apart from
my assurance, because it will raise such
problems and such difficulties that ro
government can conceivably want to
do it that way. That was the purpose.

Shri Frank Anthony: With great
respect, what exactly did you do last
time? You short-circuited Parliament,
You short-circuited the unanimous
Resolutions of the West Bengal and
Madras Legislatures, (Interruptions).

Some HOn, Members: No, no,

Shri Frank Anthony: That was ex-
actly what happened,
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Shri Tyagi: Even then, English is
there. (Interruptions),

Shri S, M, Banerjee (Kanpur):; Un-
fortunately, Frank Anthony is not
frank. (Interruptions),

Mr. Speaker: That is not fair.

Shri Jawaharlal Nehru: One cannot
refer everything,

This major question of one language
conflicting with another can only be
settled by consultation and general
consent.

In Pondicherry, we are cncouraging
the French language, Definitely, we
are trying to have a University there
with French, Why? As a matter of
fact, I do not know if the majority of
the people in Pondicherry know much
French. Nevertheless, because French
ig a valuable language and we want it
to have a place in India—we want to
take advantage of the knowledge of
French there—we want {o encourage
it, to be a window., We want these
to be windows of India to the outside
world.

Shri H. P. Chatterjee (Nabadwip):
May 1 ask one question?

Some Ion. Members: No.

Shri H. P, Chatterjee: I have tabled
an amendment alse and 1 want to be
clear about it

An Hon, Member: This is not Ques-
tion Hour.

Shri H, P. Chatterjee: The Prime
Minister wants all the State languages
to flourish in India. 1 ask: being a
Bengali, why am I not allowed to
speak here in Bengali? (Interrup-
tions). In the USSR....

Mr, Speaker; Order, order,

Shri H. P. Chatterjee; Let me finish
my question, I want a clarification.
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Mr, Speaker: I am giving that clarl-
fication. Let him resume his seat.
Whenever he expresses a desire to
speak in Bengali, he should get the
answer from me, not from the Prime
Minister,

Shri H. P. Chatterjee: You cannot
be of any help becauge I have to sub-
mit a translation in English if I have
to speak in Bengali. Why should I
have to do that?

In the USSR, every language has
that privilege. They can gpeak in any
language they like, In the Supreme
Soviet, 100 peoples are gathercd there.
They are allowed - to speak in their
own languages. I have been there.
Why should I not be allowed that
here?

Shri Jawaharlal Nehru: The hon.
Member probably has much greater
information about the USSR than I
possess, But what I should like to
know is, at any meeting- -all-Russia
meeting—how many languages are
used?

Shri H. P. Chatterjee: In the Supre-
me Soviet, there are 100 peoples gath-
ered. Of them, 4v did not have any
letters at all. So they created their
letters, and languages and they are
allowed to speak in those languages.

Shri Jawaharlal Nehru: There can
be no objection to anybody speaking
in the various national languages—-of
course not. The only practical diffi-
culty that comes in ig that a large
number of people will not understand:
them, Maybe we can evolve some
system of translation, automatic, simul-
taneous translations and all that.

Shri H. P. Chatterjee: Yes that
should be done.

Shri Jawaharlal Nehru: There is no
objection to that.
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[Shri Jawaharlal Nehru]

A little while ago I mentioned about
Urdu. 1 feel rather particularly about
Urdu. It is a pgood example. Here
is a language. For long, the House
may remember, there was a conrlict
between so-called Urdu and so-cailed
Hind: in Utlar Pradesh cle. A more
foolish controversy .n the linguistic
sense¢ I have been unable to think of,
because neither side—the protagonisis
on neither s'de—did much to progress
their language but they wanted to
pull dowp the other. The result was
injury al] round and little progress.

Now Urdu itself ig an amalgam, a
synthesis, of wvarious languages; it is
about 75—80 per cent Hindi, and
about 25 per cent of the words come
from other languages, Persian, maybe
Arabie and Turki. It is quite clear
that when two langaugez come lope-
ther, theyv gsirengthen cach other.
The idea of pulling down a language
and thinking that your language will
profit by it is utterly wrong. Our
thinking has been so much in terms
of clerks and officers. It disgusts me
to think that language should be asso-
ciated with clerks and officers al] the
time. Do you develop a literary lan-
guage or any language by having 100
or 1.000 or 10.000 mere clerks using
it? 1 do not understand it. What
was the conflict  between Urdu and
Hindi? What language should be
used by the clerks in office—the same
thing.

I have talked about Hindi a great
deal. When I talk about Hindi, I
should ¢nter a caveat about the con-
tent of the language. It is very neces-
sary, and the Hindi people have got
to realise that more than the Bengali
or Marathi or Gujarati people. There
the content is not very differcnt from
popular understanding, here it is diffe-
rent and it is growing more and more
different. That is why Gandhiji laid
‘stress on relatively simple language.
and a language which is understood
by most people, and which is, to
some extent, an amalgam of Hindi
and Urdu as far as possible, retain-
ing the basis of Hindi, the genius as
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Hindi. The moment you stop words
coming in, you stop the progress of
the language.

1 should like the House to consider
this matter not only in the limited
sense in which we have been arguing
it, but in the broader sense, in the
wider context We are passing
through d.ficuii and delicate periods
of transition in many ways, and it re-
guires wisdom from us and a capacity
and flexibility in prder (o meet the
demands of the {imes. Rigidity stops
growth. The main question ‘s of
India’s growth in every way, mate-
rially, scientifically, industrially, in-
tellectually and spiritually. We must
view every step that we take from
the point of that major question.
What wil] it profit wus if we honour
Hindi and put it in a closed space,
which prevents not only its growth,
but the nation's growth? The growth
of our languages is essentially tied up
with the growth of the nation. Both
help each other. We must, therefore,
look upon thig question in this wide
context and see to it that we advance
all alnng the line to reach the great
goal that we have in view.

Some Ton. Members rose—

Mr. Speaker: The rcply would be
given by the Home Minister. No
questions now, Shri Mahatab

Shri Kapur Singh (Ludhiana): May
1 seck a clarification?

Mr. Speaker: The reply will come
from the Home Minister if he has any
questions 1o ask,

Shri Mahatab (Angul): I have been
waiting since yesterday to be called
to spenk, and I am very thankful to
vou for giving me time at Jast.

Before I proceed to discuss the pro-
visions of the Bi]] which, according to,
me, is a straightforward one and
should not have created this contro-
versy, I woud like to say a few words
about the general question of langu-
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age which was introduced by Shri

Mukerjee yesterday.

We have been having all this fight-
ing for the last many years forgetting
one simple thing, that at first attempts
were made to introduce 8 common lan-
guage in India, and that it failed. In
many parts of India at one time, Per-
sian was the official language, but
that did not succeed anywhere. Al-
though many Persian words were tak-
en over by the local languages, Eng-
lish has been the official language of
India for the last so many years, and
except for some words of English get-
ting into the regional languages, it has
failed to be the common language.
Therefore, the Prime Minister is rjght
when he says that it must be ad-
mitted that India is a multi-lingual
country, but that should not stand in
the way of development of an official
language.

We must distinguish the official lan-
guage from the national language. I
think the trouble arises when Dr.
Govind Das, for instance, talks of
Hindi as the nationa] language. Here
we are considering the problem . of
the official language. National lan-
guage is something different from the
officia] language. The question is
whether an Indian lamguage should be
the officia) language or some other
language. If on this point opinion is
taken all over the country, 1 have no
doubt in my mind that the general
opinion will be that one of the Indian
languages should be the official lan-
guage,

Having accepted that, the question
arises which language should be the
official Janguage.

o Miew o@ (Fawgz) : & A
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Shri Mahatab: When Gandhiji start-
ed his movement, he discussed it

threadbare in many provinces and in
many of his speeches as to which lan-
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Zuage should be the official language.
Of course, it was his idea to ntroduce
a common language also. At that
time the contest was mainly among
three languages. I may tell you from
my own experience that Bengali was
a riva] of Hindi. In those days it was
contended that it was more developed
than Hindi, and therefore it should be
the officia) language instcad of Hindi,
but that was not accepted for the
simple reason that the Hindi-speaking
people were the largest unit compared
to the other language units. So,
Hindi was accepted as suitable for the
purpose of the official language, and
that was p:ovided for in the Constitu-
tion,

The Constitution-makers were wise
people. Had they accepted that with-
out any qualification, there would
have been only one provision in the
Constitution. Why did they make
these provisions? Much has been said
about the unanimity in the Constitu-
ent Assembly in this respect. It be-
came unanimous because of the pro-
visos. These provisos created satis-
faction to those who disagreed from
that view. The difficulticy were anti-
cipated, and therefore these provisions
regarding the period of 15 years, the
appointment of the Commission and
the Parliamentary Committee, about
holding examinations ete., were made,
As far as [ remember, when Shri
Gopalaswamy Avyyangar moved these
provisions in the Constituent Assem-
bly for acceptance, he made it clear
that these provisions had been intro-
duced because his fear was that Eng-
lish would continue for many years.
He said so. Why was it left to Shri
Gopalaswamy Ayyangar to move that
motion with so many safeguards?
Because the times were such that the
Constitution had to be framed as un-
animously as possible.

13.27 hrs.

[Dr. SAroarNT MAHISHT in the Chair]

He was called upon to move the
motion, and he moved it. Al] these
provisions were there. This Bill is
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[Shri Mehta]
really a projection of those provi-
sions. According to the Constitution,
Hindi shall be compulsorily the
official language after 15 years. This
Bill extends that period wunder the
provisions of the Constitution.

About the growth of languages, has
it been noticed by the learned scholars
who are here that cven when the offi-
cial language has been different, the
regiona] languages have devoloped?
The Ramayana of Tulsidas was the
product of a time when Persian was
the official language. Similarly, the
modern languages of India have deve-
loped during the time the English has
beca the official Tanguage. So, the
officia] language has nothing to do
with the development of thp regional
languages. That is my study of the
whoie thing.

Iy 15 sa'd that if a particular langu-
age becomes the official language, it
will help the development of that
language, but I find that there are
many other languages which are com-
peting successfully with Hindi in the
matter of development. In the last
Sahitya Akadami awards, to my great
sorrow 1 found that Hindi was not
awarded a prize, 1 do not know how
that happened but ofher languages got
prizes. That should be taken into
account.

How to make Hindi, the official
language, commonly understood all
over India? The difficulty arises be-
cause of the attitude of certain Hind:
scholars who insist that all the words
used must be found from the existing
vocabularv. This is an impossible
thing.

In 1952 I had a discussion with the
president of the Tokyo University as
to the change in the Japanese language
after the industrial revoloution and
the development of science in Japan.
He told me that G0 per cent pf the
vocabulary of the Japanese language
had changed as a result of these
changes, because new wordls had heen
brought in freely., without any inhibi-
tion. But here unfortunately some-
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how or other an attempt is n‘ade to
find out expressions from the existing
vocabulary. That ig the trouble.

A great man of India has said that.
Indian culture centres round English.
1 am surprised at that statement. On
the contrary, Indian culture centres
round two groupsg of languages, the
Sanskrit group and the Tamil group.
Therefore, the utmost cooperation
between these tWo groups is necessary.
At one iime, I had some discussion
with some Tamil scholars in Madras.
I am not an expert in the matter but
according to them Tamil is more
ancient than Sanskrit and more Tamil
words have been absorbed in Sanskrit
thap Sanskrit words absorbed by
Tamil. Therefore, they say, Tamil is
superior to Sanskrit. I concede that.
because 1 cannot sit in judgment over
that; there is no point in fighting that
out. Tt is true that many Tamil words
have been absorbed by Sanskrit and
many Sanskrit words have been ab-
sorbed in Tamil, Let ug accept that
position. Let the process be accele-
rated so that they could come together,
instead of creating difficulties. Let
Hindi not have any inhibition in absor-
bing the words from outside, Many
Tamil words have been absorbed in
English language and many other
languages. Therefore, that zttitude
should change. If anybody ask me as to
when Hindi will be generally accepted
all over India, I would say that it will
happen when a larger number of Hindi-
educated people come up from the
non-Hindi arcas to complete with the
Hindi scholars here. It is not that
Hindi literacy alone will do that.
Thercfore, my suggestion {o those
who are in charge of this question of
propagation of Hindi should take
steps to open Hindi faculties in the
universities is non Hindi areas so that
there could be highly educated people
in Hindj in those mon Hindi-speaking
areas. Ag far as I know, this kind of
post-graduate classes hdve not been
opened in universities wm non Hindi
arcas. That should be Jope by some
means. It ix no use saying that large
numbers of people understand HindL
Of course every language is under-.
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stood everywhere. When the Portu-
guese first came to India, they did not
know any of our languages und yet
they managed. The English people did
not know any language of India but
somehow they too managed. That
does not mean th1t any language can
be the official language, For the pur-
pose of official language one should
have that kind of high standard at
least among a large number of persons.
Attempts should be made in regard to
that,

So far as the other point of view
is concerned, the vo.ce raised in Ben-
gal, I am sorry to say, is pot correct
in my opinion, If we decide to accept
the position that one of the Indian
languages ghould be the official lan-
guage, there is no doubt that Hindi is
that language. Having accepted that
position all pf us should consider as to
how Hindi can easily and quickly take
up that position. Therefore, the deve-
lopment of Hindi should be left to the
non-Hindj people so that the inhibition
to take new words should not be there.
That is my conviction and the convic-
tion of many scholars also.

With regard to the provisions gf the
Bill much has been said. I once chal-
lenged Shri Anthony: if you listen to
me, probably you would be convinced,
For Year of being convinced it seems
he has left the House. I had che op-
portunity of discussing  the:we previe-
sions with many groups in the House
as well as outside the House. I have
consulted many eminent lawyers
whom I have not to pay any fees:
they are as pgood lawyers as any
others. Therefore, I am in a position
to say something definitely on these
matters. At one time I myself thought
and communicated to the Home Minis-
ter that probably in some matters,
some adjustments should be made but
subsequen{ly T came to realise that
the impression was wrong and the fear

which was expressed by both sides .

was really not justified. Therefore,
the Bill as it standy is, ] am pnow con-
vinced, the finest piece of legislation.
I wi] lexplain to you about the word
‘may’. It says that notwithstanding
the expiration of the period of fifteen
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years from the commencement of the
Constitution, English language may
from the appointed day.... Now,
this has been confused by the way in
which the word has been explained.
They say that ‘shall’ means ‘may’ and
‘may’ means ‘shall’. 1 think that ex-
planation should not really have been
given. In fact, ‘shall’ means ‘shall’
and ‘may’ means ‘may’. They cannot
be interchanged. Here ‘may’ refers to
the purpose. What ig the purpose?
Its use is extended and the restriction
is removed for the official purpose of
the Union for which it was being used
immediately before that day. In the
course of the last 16 years, suome of
the States at least have decided by
law to have Hindi as the official lan-
guage in their own States. Should
we compel them to use English also
along with Hindi, double languag:?
1 will elinch the issue when I come to
(b). It says ‘for the transaction of
business iy Parliament’. Here the
practice has been that one can say
what he wants in English or in Hindi.
If we say ‘shall’, he has to say things
both in Hindi and in English. This
will be an impossible proposition.
Therefore, the only cxpression that
can be used in  ‘may’: it cannot be
‘shall’. Tt is nol the way as has been

" pointed out by the hon. Law Minister.

That is a wrong interpretation.
Therefore, ‘may’ is the only word that
can be useq there.

But there is a fear as [ was told in
my discussions with Mr. Frank
Anthony and others: supposing some
day the Union Government chose to
change their mind and they decide not
to use English what would happen?
I put it to you. Here the word is
‘may’. Let us take the transaction of
business in Parliament., Somebody
gets up and talks in English. Can
you prevent him from talking in Eng-
lish? Can anybody say: I will not
allow you to say things in English?
Can we stop the Madras Government
from carrying on the correspondence
in English with the Central Govern-
ment? The word ‘may' serves the
purposes. Any gther word wil! be
wrong according 1o me. It wil] create
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so many difficulties. Otherwise, the
Madhya Pradesh Government which
has accepted Hindi by law as the
State language will have to send dup-
licate lefters, one in Hindi and another
in English. These difficulties will
arise in those States which Yave ac-
cepted Hindi as their State language.
In the course of these sixteen ycars
some States have done so. Gujarat
has accepled Hindi as the State lan-
guage. It is the only nen-Hiadi
speaking State which has done so.

Shri Nath Pai: You arc mislcading
the House. They have accepted the
Devanagari script for their language.

Shri Mehtab: I am sorry. That was
the report which I received about
the medium of instruction in  their
University. I am sorry. This diffi-
culty will arise whcrever Hindi has
been adopted as the State language
and I think we have no powers to
compe] them to go over to English
again and communicate in Tlindi
and in English both. Therefore,
‘may’ is the only word which could
be used. It does not mean ‘shall’.
‘Shall® will create these difficulties
whoreas “‘may’ gives permission o
those who, do not take to Hindi to use
English as long as they like

The other thing ia that articles 3
and 4 must be read together. Article
4 provides that after ten years a com-
mittee will be appointed, It is open
to the Home Minister and other:z o
find out as to whether this eapression
is correct—the expression that the
President will appoint a Committee to
be clected by Members. I do not
want to go into those things. A par-
liamentary Committee will be there.
The question of Prime Minister’s as-
surance comes in. I am happy to re-
peat here what 1 have said to many
friends outside. The Prime Minister’'s
assurance is on two points. One is
that English should be continued ir.de-
finitely without any time fixed. That
has been done in clause 3. He has
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said that English wil] continue so
long as non-Hindi speakicg peoople
have not come forward to accept Hindi
in a general way. The Prime Minis-
ter's assurance has to be given a

shape. This provision has g'ven that
shape. We can think of other shapes.

But this shape should be more acrep-
table to the Parliament. We must
have some faith in ourselves also.

When I say Parliament, we sheuld
have some faith in ourselves. Pariia-

ment wil] appoint a commuttee and

that committee will make enguiries as

to how far Hindi has made progress.

This means that the commitiee will

find out the progress of Hindi in vari-
ous States. Naturally, they will make
enquiries from the State Jegislatures,

from the State Governments and

from various other agencies. We can-

not expect a commitiee of that type

to sit in the Ceniral Hall hete and to

pass resolutions withoul muking en-

quiries anywhere. Of course. as a

Member of Parliament I cannot dis-

trust a committee if it is to be ap-

pointed by me in that manner. That

is the machinery which has been pro-

vided here. As has been pointed out,

in the last Parliamentary Commitice

which consisted of 30 Members, 21 of

them were non-Hindi speaking peo-

ple. Here—I took statistics—40° per

cent of the Members are Hindi speak-

ing and 60 per cent are non-Hindi

speaking. Naturally, it is expected

that non-Hindi speaking people will

be more on the Committec. The

trouble arises: some of these non-

Hindi speaking people are not so

serious as some others are. Tor ins-

tance, when the last committee was

making investigations, only two State

Governments came forward lo submit

their memoranda, whereas others did

not take interest in it. Only Madras

and West Bengal came forward to sub-

mit memoranda, and they did it. The

other State Governments did not take

any interest in this matter. It is not

the fault of the law which stood in the

way.

Shri P. Venkatasubbaiah (Adoni):
Including the Orissa Goverment.
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Shri Mehtab: Yes, that is true. In
fact, we are not so particular in these
matters os many other States are.

Shri Tyagi: You were the Chief
Minister there.

Shri Mehtab: No, no. I was then
in Bombay, and I found out that both
the Maharashtrians and Gujaratis
were not interested in it.

Shri Hari Vishnu Kamath: He was
Bombay Geovernor al that time.

Shri Mehtab: Anyway, it is noi the
fault of the law which did that But
it iz the interest which is generated
by various factors. Therefoie, this
machinery has been devised to give
shape to the Prime Minister's ‘assur-
ance. If we think of any other machi-
nery, all the implications have to be
thought out. But that machinery and
this machinery should not be mixed
up, for instance, if this Parliument
lays down that this report be again
examined by the Stute legisla-
tures, T think the Parliamentary Com-
mittee’s report should not be subject-
ed 1o the examination of State legisla-
tures. Straightway, the State legisla-
tures can be asked. The Parliamen-
tary Committee is an impertant com-
mittee gnd its gpinion shouid also
carry that much of weight. Thaose
who are interested that Hindi should
be hereafter accepted as the only offi-
cial language or those who are inte-
rested that the report of the com-
mittee should be that Hindi has made
considerable progress, should see that
that king of pcople are elected. Simi-
larly, those who feel that Hindi has
not made progress and things should
go on as it is, should see that that
tvpe of people are elected. There-
fore. the selection should rest here,
and Parliament should select proper
persons who ean come to correct con=
clusion:. That is my submission. As
far as I sec, those who say that this
word “shall” and the Prime Minister's
assurince has not been incorporated
in this Bill. require to be convinced,
and if Shri Frank Anthony was here
probably he woulq have been con-
vinced.
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With regard to the complaint of
Dr, Govind Das, I am very sorry
really; whenever two opinions are ex-
pressed, why should one be intolerant
towards the other? Dr. Govind Das
read out many quotations to prove
that at onc time Gandhiji was advo-
cating Hindi. 1 also advocate Hindi.
While we advocating Hindi, [ also
advocate Hindi. While we advocate
Hindi, we canot compel otherg to ac-
cept it. Advocating Hindi and to
f#o on propagating Hindi is one tning:
to make a law 1s a diffcrent thing.
We must make a distinetion between
the two,

Here, I am reminded of a story
from Ramakrishna Paramahamsua’s
parables. The preceptor taught the
disciple that God lives in every liv-
ing being and thercfore he should feel
ong Wwith everybody. The devotee
believe it and once, when an elephant
was coming with the mahout on, he
said, “Now, God lives in me and also
in the elephant. Why should the ele-
phant trample upon me.when we are
the same?” Of course, this man was
trampled upon by the elephant. Then
he went to the preceptor and asked
him, “You have said that God lives in
me and God lives also in the ele-
phant why then I was trampled upon
by the elephant? The preceptor said
there was another God living in the
Mahout asking ynu to go away. Why
dig you not listen top him?” That is
the parable.

Similarly, here. while Mahatma
Gandhi wag advocating Hindi all
along, he was saying that the consent
of the people should be taken. Why
do we forget that part of the thing?
What have we done jn the meantime
to secure the willing consent of the
people who are objecting to it? Have
we done any canvassing work? Ex-
copt by putting pressure on the Gov-
ernment, what else have we done?

I tel] wou again the feeling in the
States. Many are expecting the Gov-
ernment to spend as much money as
possible on the development of Hindi
That i< heing resented by other State
languages also. Tt was  asked why
should so much money be spent, T am
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[Shri Mehtab]

a Member of the Sahitya Akademi,
I know it; they are equally spending
money on the development of all the
languages. I think that is the correct
thing to do. If it is expected that
Hindi should develop, I think that all
the people, ang particularly the non-
Hindi speaking people, should combine
together to see how that is done. We
are putting pressure on the Govern-
ment to get the thing done through
the administrative machinery; pro-
bably that is not enough,

Dr. M. S. Aney (Nagpur): Is il not
the duty of the Akademi itself?

Shri Mehtab: Please excusc me.
It is not the duty of the Akademi to
develop only one of the national lan-
guages, (Interruption). ‘Therefore,
1 say Hindi is not the national langu-
age. Hindi is the official language.
I make a distinction there. Hindi is
the official language. Therefore, I
think that those of us who believe
that one of the Indian languages
should be the official language and
those of us who believe that that
Indian language is the Hindi lan-
guage,—let all of us try to devecivp
that language to occupy that position
and let us take it out of the Hindi-
speaking people. I think then alone
it can develop properly. That is my
humble submission.

With these words, I support the Bill
wholeheartedly. I request the Home
Minister to take into consideration all
the amendments very carefully, and
as far as I see, this Bill as has been
drafted is one of the finest pieces of
legislation,

Shri Mancharan (Madras South).
Mr. Chairman, I am very glad that
an opportunity is given to me to
speak, to express sentiments and
views of the non-Hindi gpeaking
areas. First of all, let me confess,
and let us not introduce any passion
or emotion, or heat in our language
discussion because, as our Prime
Minister once said, language itself is
a slender plant intimately bound up
by the sentiments of the people.
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Therefore, there is every possibility
of engendering heat while we are
discussing an issue of this kind. So
far as I am concerned, I can assure
you that I will never go out of the
way unless I am provoked I hope
nobody will provoke me,

First of all, my duty it is to dispel
a sort of erroneous impression that is
exisling in the minds of my Hindi
friends and our Home Minister is not
free from that infection. He said that
the DMK is opposing Hindi as a
regional language. In fact, we have
no animosity or hatred towards any
language at all. Hindi is one of the
nationa] languages; of course we do
agree. Like that, there are so many
languages. The other day, while the
Home Minister was gpeaking here, he
said that the DMK leaders are
opposing Hindi and they are sending
their children to schools to learn
Hindi. It is a fantastic and funny
interpretation. We are not opposing
Hindi at all; and where did he get
this information, I do not know. But
anything compulsorily imposed on the
unwilling people of the non-Hindi-
speaking areas, we will have to resist.
We will. From that aspect, we oppose
the compulsory introduction of Hindi.
He claims that the DMK leaders are
sending their children to schools to
learn Hindi. After having compul-
sorilv introduced Hindi in schools and
asked our children to learn, I cannot
understand the logic of the Home
Minister, how could the situation be
otherwise. We will have to gend our
children to schools and unfortunatelv
they have to learn the Ianguage
which is compulsorily introduced
there. Therefore, he eannot be happy
or cnthusiastic about that,

Our approach is entirely different.
Dr. Mahtab was talking about the
approaches taken by so many State
Legislatures. Let him understang our
approach also. I want to explain our
stand. We want a reappraisal of the
Constitution. Secondlv, the whole
language question should be reopened
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.and re-examined in the light of the
experience we have gained, because
in the Constitution, it is specifically
laid down that Hindi shall be the
official language of the country. I am
sorry I cannot accept that proposition.
For that, the Cobnstitution should be
amended. I expect a sense of coope-
ration as well as a sense of toleration
from the Hindi-speaking area, ] can-
not undersiand why they are rushing
forward to impose a language on the
people of the south, or shall I say
non-Hindi-speaking areas, who are
not willing to accept it.

Clause 3 of the Bill is very clear.
.!t says:

“Notwithstanding the expira-
tion of the period of fifteen years
from the commencement of the
Constitution, the English langu-
age may, as from the appointed
day, continue te be used, in addi-
tion to Hindi—"

1 am not worrying about ‘may’ or
may not or whether ‘may’ means
‘shall’ or something of that sert. Un-
fortunately, a controversy has been
raised already. We have got our own
apprehension about the wusage of
‘may’. We have sent a memorandum
signed by 15 Membors— myself, Mr.
Frank Anthony, the DMK Members
and al] the Members representing the
non-Hindi-speaking areas to the
Prime Minister, In that memorandum
we have expressed our apprehension.
The Prime Minister was pleased
enough to send a reply in which he
said that ‘may’ means ‘shall’. Dr.
Mahtab was arguing that in this
particular context, ‘may’ alone can be
used and ‘shall’ cannot be used. Our
Prime Minister is telling us that ‘may’
means ‘shall’ We have sent a letter
to the Prime Minister on behalf of
the DMK wherein we have quoted a
famous  judgment from Australia
where it was specifically made clear
that ‘may’ means at times ‘maynot’
and there can be an interpretation
like that. Of course, the Prime
Minister did not reply to our letter.
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Clause 4 of the Bill says:

“After the expiration of ten
years from the date on which
section 3 comes into force, the
President may appoint a Com-
mititee

(2) It shal} be the duty of the
Committee to review the progress
made in the use of Hindi for the
official purposes of the Union and
submit a report to the President
making rccommendations there-
on."

It is a camouflage, a calculated trea-
chery, excuse me for using harsh
terms. After ten years the committee
will decide something and according
to the dictates of the committee,
things wil] be done,

The review by the committee itself
is to a certain extenl crealing certain
apprehensions, because the commi-
itee's function is to eliminate prog-
ressively the use of English—that is
what pricks me—not the progress of
Hindi or something of that sort, We
have got our own fear. The inten-
tion of the committee is to eliminate
progressively the use of English. We
have written to the Prime Minister
about this that this apprehension
should be removed. Unfortunately,
that has not beep removed,

The Prime Minister was pleased
enough to confess that India is a
multi-lingual country, It is a historic
fact that India is a polyglot country,
having a variety of culture and tradi-
tion based on Aryan, Dravidian and
Monogolian culture. I think nobody
wil] dispute this historic fact. This
was very clearly accepted by our late
Dr. B. C. Roy when the language
issue was discusseq in the West
Benga] Assembly. He said:

“Tt is a fact that constitu-
tionalists who were discussing
this problem were obsessed with
the idea of a country having one
language, but they forgot that
India is a plovglot eountry, that
there is a large volume of people
who have developed their culture
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and tradition based upon the
Aryan language, There is a very
large number of people who base
their development on the Dravi-
dian language. The Monogolian
language also has got a fairly
great and large influence over the
language of some people of this
country. Therciore, in a country
which js a polyglot country so far
as language is concerned, the
question of having one Janguage
only need nol be such a difficult
problem ang it is possible to have
in a country like this more than
one Janguage which may be called
the official language.”

The pesolution that has been passed
by the West Benga]l Assembly is this:

“Whereas this Assembly can-
not agrec with the recommenda-
tion made in this regard by the
Official Language Commission;
and

Whereas this Assembly feels that
for the unity and progress of
India, the whole question of
official language demands fresh
examination.”

So, they want fresh examination. This
is the view of the West Benga]l Gov-
ernment.  The wvery same view has
been cxpressed by the Government
of Madras also. Our Prime Minister
was telling that he did not receive
any such memorandum. Bilingual
proposition has been accepted by the
Madras Government. Here more than
one lanfguage formula has been sug-
gested by the West Bengal Govern-
ment, Therefore, in the light of all
this, we the Members of the DMK,
who represent the spirit and asipra-
tion of the people of the south as
well as of the non-Hindi-speaking
area want that the entire clause
should be re-examined and there
should be a reappraisal of the Con-
stitution.

The =ext problem which T want to
explain to the House is this. T am
not worrying or annoying the Hindi
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brothers. They are imposing a lan-
guage and they should try to under-
stand the spirit of the people of the
non-Hindi-speaking areas, Here there
is nothing but imposition. That is
what we feel. This can be very
clearly expressed by myself, because
yesterday, while my friend, Mr.
Anthony, was telling something about
Hindi imperialism, Hindi chauvinism,
etc., my Hindi brothers said some-
thing as if they were wounded. But
the [car has been expressed by our
Prime Minister also, While speaking
in the Consituent Assembly on 13th
Scptember, 1949, on the language
issue, the Prime Minister said:

“Is your approach going to be
democratic approach or authori-
tarian approach? 1 venture to
put this question to the enthu-
siasts for Hindi because in some
of the speeches I have listended
here and elsewhere, there is very
much a tone of authoritarianism,
very much a tone of the Hindi-
speaking area being the centre of
things in India—the centre of
gravity—and others being the
fringes of India. That is not only
an incorrect approach, but it iz a
dangerous approach.” '

We fecl the danger has come. There-
fore, it is the duty of the Prime
Minister and the Home Minister to
allay the fears which exist in the
minds of the non-speaking arcas.
How that can be done is the question.

The Prime Minister himself has
accepted that in so many countrics
bilinguism has been adopted. He was
pleased enough to quote some coun-
tries also. Fquality of treatment and
non-discrimination must find imphzit
acceptance as a sacred principle in
democracy. In Switzerland, under
article 116 of that country’'s Consti-
tution, three languages are accepted
a: official lanmuages of the country;
one is Germran the second is French
ang the third is Latin. There is
annther Jan~rare. a fourth language,
called Romus, That was spoken by
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one per cent of the people of the
entire Switzerland. That language
was also accepted as one of the
national anguages of Swilzerland. By
article 127 of the South African Con-
stitution, English and Afrikans both
are accepted as official languages of
the Country. In Finlund—the Prime
Minister also quoted Finland—Swedish
is spoken by only 9 per cent of the
population, but Finnish and Swedish
are both the official languages of Fin-
land. In Canada English and French
both stand on an equal footing. In
Belgium, Flemish and French are
botl: given an equal status,
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Therefore, our approach is that
Hindi should not be 4lie only official
language of the country but all tlf_:e
14 languages thal are incorporated in
the Constitution should be declared as
the official languages of the coutnry.
That is the only possibility to tackle
the issue. If that is not done, I think,
any amount of persuasion or any
amount of talk about the integrity of
the country may be there, but I doubt
whether it will solve the problem
eternally.

Another point I want to stress here
is, if you consider the position of the
people speaking different languages
within the geographical confines of
India, we find that Hindi-speaking
areas are being surrounded by non-
Hindi speaking areas, For example,
on the west, the areas starling from
Punjab to Gujarat, the entire south,
the arcas of Orissa, Assam and Bengal
are all non-Hindi-speaking areas. The
common pcople there do not under-
stand and speak Hindi at all
(Interruption), Of course, I am
speaking subject to correction. If
there is any correction at all, T hope
hon, Members will excuse me. 40 per
cent of the people are speaking Hindi.
And, if my information is correct, I
am ‘old that there are more than 14
dia'rets or varintions in Hindi

Now we are imposing a language
which has been selected or eclected
by a particular Assembly which has
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nothing to do with the representative
colouring of the country at all. That
language is being imposed on the
people.  The rcason given is that
because it is in the Constitution we
cannel amend it. Very many times
ihe Constitution has been amended
in this House, Therefore, if anybody
argues thatl it is in the Constitution
and therefore it is very difficult to
amend i, I should like to tel] that
more than 16 times the Constitution
has becn made the casualty for the
fleeting fortunes of the ruling party.

Therefore, ™ they are very sincere
enough, if they are honest cnough,
they should come forward and amend
the Constilution in this respect,
because the time has come to amend
the Constitution in such a way as to
suit th¢ needs and meel the wishes
and aspirations of the people of the
non-Hindi-speaking arcas. That is the
only way,

I want to say something aboul the
assurance given by the Prime Minis-
ter. Today ulso he agreed partly and
said that, of course, he had given an
assurance and all that. But whatl
happened to his assurance he did not
explain. 1 thought—of course, I do
agree wilth the bona fides of the Prime
Minister—that some postibility might
veeur which might demand a refusal
of the assurance, and that frightened
me. That is why I have brought a
paper with me. Immediately after
the declaration of emergency, through
the Government of India an advertise-
ment was given and that appeared in
all papers, weeklics and dailieg, not

only in Madras but other Snuth-
Indian Siates. Here is the smiling
fore of Pandit Jawaharlal Nchru,

radiating a reassuring and a wil:ning
smile—like a  Greek  statue—and
underneath that it is said:

“Bnglish will econtinue a# an
associate language and T would
not take it away till T am asked
to take it away by the non-Hindi-
speaking areas.”
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That is the clear assurance given by
the Prime Minister. We have sub-
muited a memorandum, and as I have
. already pointed out, the Prime Minis-
ter, in that the reply, “My opinion
continues to be the same”. The
status of the Prime Minister's assu-
rance has come down to the position
of an cpinion. And, now he says: to
be implemented through this Bill
Where is his assurance? Through this
Bill we feel the South Indian people
as wel] as the people of the non-
Hindi-speaking areas would be hood-
winked because we have got our own
apprehensions. Therefore, we say
that the assurance given by the Prime
Minister should be incorporated in
the Bill itself or the Constitution it-
self. We took it as a Magna Carta
wherein the rights of the non-Hindi-
speaking people are incorporated. Un-
fortunately, that Magna Carta is no-
where. But the Prime Minister is
here and he says that the assurance
is there, his opinion is there and his
opinion continues to be the same. We
want a categorical assurance from
the Prime Minister as well as the
Home Minister. The Prime Minister's
assurance is there. We want that it
is incorporated in the Constitution in
such a way that the Bil] should be
redrafted. Then only you can create
a sort of confidence in the minds of
the people of the non-Hindi-speaking

areas.

Our Home Minister was telling
that this Bill was a compromising
formula for both the non-Hindi-

speaking people and the Hindi-speak-
ing people. My impression is other-
wise. It is a compromising formula
both for the Home Minister and the
Prime Minister himself, and nothing
else. If they are very sincere in that
they should come forward with a
fresh pronosal and the Bill in a re-
drafted from with the assurance of
the Prime Minister incorporated
therein. Thereby they should see
that the unity of the country is main-
tained. .
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Mr. Chairman: The hon. Member
may iry to conclude now,

Shri Manoharan: I am sorry,
Madm, I was assured 30 minutes by
the Speaker.

Mr. Chairman: He has aldeady
taken 24 minutes,

Shri Manoharan: Another thing
is—what the Prime Minister feels
about it, I do not know—after so
many days and after the generation
of heat regarding the language issue,
the Prime Minister may be thinking
that if he sticks to his assurance his
position may be in a way threatened.
I am remind#d of what the Florentine
merchant Machiavell said once: “Give
assurances as much as possible; do
not stick to assurances”. If the Prime
Miniter has adopted that craft, with
pleasure, offer him the title “The
Twentieth Century Machiavelli”.

But I hope the Prime Minister will
be kind enough to come forward and
see that the particular apprehension
in the minds of the people is removed,
and thereby what he thinks about the
unity and integrity of the country is
maintained. I hope the majority of
the Hindi-speaking people will accept
our formula, There are so many Hindi
friends with whom we have got much
contart. Whenever 1 meet them they
aslk me: “It seems you are opposing
Hindi”. We are not opposing Hindi.
We are opposing the compulsory
introduction of Hindi, Lt us first be
clear aboul it. Sccondly, English
shall continue indefinitely. That also
should be there because that is the
assurance of the Prime Minister. I
hope the assurance of the Prime
Minister will be honoured. kept up
and implemented. TTnfortunately,
through this Bill they are not going
to implement the Prime Minister's
assurance at all. Therefore, we want
that the assurance of the Prime
Minister should be implemented.
Thirdly, if at all an official language
i to be fixed for India, it should not
be one official language as such and
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official languages should be fixed If
you say that you cannot fix four or
five Janguages or 15 Janguages because
that would be very difficult and the
like, you should evolve a programme
for it and thereby see that all the 14
languages are declared as official
languages of the country. That is the
only possible way at. Thereby you
can maintain the wunity of the
country, Therefore, that aspect of the
issue, I hope, wil] be considered by
the Home Minister,

Shri Joachim Alva (Kanara): You
write in Tamil and I write in
Kannada, is it?

An Hon. Member: Do not wter-
rupt.

Shri Manoharan: That is his job
always. Another thing is, I know
Tamil. My mother tongue is Mala-
yalam, and I think I want to learn
some other Dravidian language like
Telugu or Canarese.

An Hon. Member: Not Hindi?

Shri Manoharan: Wait, I am com-
ing 1o that. After that, if time
permits, definitely I will learns as
many languages in India as possible.
Of course, Hindi has a good place
there. Therefore, my request to the
House and to the Government is
that the entire Bill should be re-
drafted, and re-drafted in such a way
as to implement the assurance given
by the Prime Minister. That is the
only solution; nothing else. 1 hope
the hon. Home Minister will take
note of our request and see that it is
done, failing which—of course, it is
not a sort of admonition or anything
that I am giving—I do not think the
people of South India will be very
calm or they will relish it eternally.
1 hope the Home Minister knows
something about the South  Indian
people, their attitude and their men-
talitv. They are people of accommo-
dation and people of toleration. So,
the Home Minister as well as the
Prime Minister can very well rely
upon them. But democratic decency
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requires that those people should
not be hurt too much; and they are
being hurt too much; that is our feel-
ing. That also, our Home Minister
should take note of.

I think the Hindi speaking-people
are very allergic to English, 1 do not
know the reason why. They are tel-
ling us that only one per cent of the
people speak English here and, there-
fore, why or how can we have it?
As 1 have already stated, only one
per cent of the people of Switzer-
land speak Romus and yet it has
been acclaimed and considered as one
of the official languages of Switzer-
land. So, why not we also accept
English here as a national language?

The mother tongue of Shri Frank
Anthony is English, and his Prime
Minister is not Mr. Mac Milland but
Shri Jawaharlal Nehru. And the
Anglo-Indian community is there,
which constitutes more than bne or
two per cent of the total population.
Therefore, if only you are somewhat
accommodative and men of tolera-
tnon, we can very well accommbdate
English as one of the languages of
the country. Thercfore, my request
is that English should also be includ-
ed in the Eighth Schedule, in which
case it will solve the problem to a
certain extent. 1 want to conclude
my speech with that note.

Then, we have given some amend-
ments to the Official Languages Bill.
One amendment is to the effect that
there should be a referendum of
the sovereign people on this subject.
If the non-Hindi-speaking pcople are
not ready to accept it, and they are
not ready for it, there should be a
subsequent referendum and, finally,
unless and until the non-Hindi-speak-
ing people come to an agreement on
it, please do not rush in. You want
to have your palatial mansion—I am
1alking of the desire of the Hindi-
speaking people—well but have the
foundation first. You have to build
that first. So, please approach this
issue cautiously, because it is an emo-
tional problem. 1 hope the Home



11681 Official

[Shri Manoharan]

Minister, as well as the Prime Minis-
ter, will take note of it and act
accordingly, act wisely.

Shri Hanumanthaiya (Bangalore)
City): Madum Chairman, while spea-
king, the leader of the DMK spoke in
a manner which carried conviction
to most of us on a point of two. It
is commonly suppoc.d that there is a
great dea] of divergence between the
views of Congressmen and the views
of DMK, and naturally so. There-
fore, 1 must congratulate them that,
in spite of the divergences of views,
they have been, espccially after the
emergency, adonting a co-operative
attitude towards the rest of us. My
only wish is they may ccntinue todo
it in a way that they may form an
alternative Government in the State
in which they are in a considerable
number, because democracy pre-
supposes cach party to have the reins
of administration in hand one day or
‘the other. If that feeling gets into the
minds of the people, they will speak
with responsibility and with under-
standing, because they want the co-
operation and goodwill of the people.

They have come to Delhi as repre-
sentatives of the people, and it 15 &
welcome change that is taking place.
We are all with them in safeguarding
the interests of the underdog, the
down-trodden, as they say, of the
masses. I hope they will also con-
c:de to me that I also represent the
people of South India in a way, to
some extent, though not to the ex-
tent they claim to represent.

1410 hre

[Mr. Derurv-Speaker in the Chair.]

In the minds ‘of almost 90 per cent of
the people thery is no  distinetion
whatsoever between the pecple  of
North India and South India. The
people of India are onc. This has
been the fecling generated. not by
the Englich-speaking peopic;  this is
not a feeiing Lhat his been gencrated
by English-educated pcople; if 1
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correctly comprehened, prupbably,
the first known proponents of this
ide:: were Valmiki and Vyasa,
thousands of years ago. The names
that are found in the two epics are
the household names, in Assam or
Kerala, Tamilnad or Kannada land,
or many other part of the country.
They have laid certain foundation
for the unity of India, Political exi-
gencies, many a time, alter the pat-
tern of Government and  societies.
These paterns are  ever-changing.
But the unity of India is a persisting
fact.

I do not to make a long speech on
the history of this movement. So, I
will straightway coine to the period
when English dominated the scene.
When English came tp be Jearnt in
India, it was nol imposed on  us,
though many people are upder the
impression that English was imposed
on us. Those people have not exa-
mined the circumstances and happen-
ings a country ago, say that English
was imposed upon us. Raja Ram
Mohan Roy, the then leader of public
opinion in this country, who was as
much respected then as Pandit
Jawaharlal Nehru now, fought with
the then Government that English
should be the language of education
and learning in this country. There
was a great division of opinion bet-
ween those people who wanted the
Indian language to be the medium cf
instruction and official language and
those who wanted English to replace
the Indian languages. What Raja
Ram Mohan Roy said then in order to
make English stay in India has, more
or less, been repeated by the Prime
Minister today. The very same rii.
sons advanced by Raja Ram Mohun
Roy then are advanced by Panait
Jawaharlal Nehru today. So, wheover
has got the historical and impartial
sense or perspeclive of these things
should cease to complain that English
has been imposed upon India.

In politics gratitude is a very rare
commodity, That is a well-known
proverb. Whoever speaks and ©=0n-
demns English will be partaking all
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the odium attached to that proverb.
English has done many good things tc
India. I am not talking of the litera-
ture here. 1 wonder if we could have
established our democratic  institu-
tions as we understand them, as we
practise them, if there was no English
language. Where would by our in-
dustrial and economic progress if we
had not imbibed ideas from the Eag-
lish language? 1 would ask all Con-
gressmen: Where would be your
socialism if you had not studied
English and imbibed all thesc politi-
cal idealogies therefrom? Show me
ong book in bur ancient literatuie,
whether it is in Kannda or in Hindi
or Malayalam or any other language,
which preaches sccialism of tae type
that we have come to have as our
ideal.

An Hon, Member: Ram Rajya,

Shri Kamalnayan Bajaj (Wardha):
In our shastras they have always said
“Vishwa Kutumba” and all the prin-
ciples of socialism are embodied in
that.

Shri A. P. Sharma (Buxar): We
have nol come ta the stage of Ram
Rajya which Shri Henumanthaiya
also wanilg to establish

Shri Hanumanthaiya: 1 am afraid,
some people construe shastras in &
strange way. Because of a word is
found here or there in our shastras
we construe that even atomic energy
had been found out and described
therein. Apart from that, I want my
hon. friend, Shri Bajaj, to show to
me the specific book on socialism and
not some words here and there in
shastras.

Shri Kamalnayan Bajaj: Books are
necessary to convince others. But  if
veu are convinced yourself, you do
not need a book. What matters mnst
is how one lives one's life than what
one preaches or writes,

Shri Manumanthaiya: Therefore I
am firmly convinced that |[English
language has done immense good to
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us bv not only giving us our freedom
but also, what we call, modern out-
look of life.

Take the Constitution. 1In the
Constitution certainly we have en-
throned Hindi as the official language
in article 343 but that language is
English. The Constitution is written
in English. The entity that sits on
the throne may be Hindi but the
throne itself is the English throne.

Dr. M. S. Amey: And he is, even
now, speaking in English.

Shri Hanumanthalya: Therefore let
us not run away with the idea that
English has done something bad to
us, that jt has degraded us,

An Hon. Member: Nobody has said
go. )

Shri Hanumanthaiya: I quote Mah-
atma Gandhi and Vinoba bhave to
show that English should continue to
occupy its place. Mahatma Gandhi has
placed before us the ultimate ideal
that we should have, That was the
resolution the Congress adopted on
the eve of launching the Quit India
movement in  Bombay in 1942.
Mahatm1 Gandhj drafted that resolu-
tion. He envisaged independence for
India and a federal type of zovern-
ment for India and, ultimately, for
the peace and progress of the world,
a federation of all the natiors of
the world. He envisiged a  world
federation. Our Education Ministry
also is more or less encouraging that
idea in the shape of three-language
formula.

Vinoba Bhave has progressed in the
matler of coining ideas from Jai Hind
to Jai Jagat. These are scrious
matters adumbrated by mahatmas
and saints. We should not in our
anxiety that a particular constitu-
ency is a Hindi constituency or a
non.Hindu constituency run away
with our subjective feeling of
guccess in the election. When we
speak of determining the national
language or the official language we
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are doing a mighty thing. This is a
mightier achievement than the cons-
truction bf pyramids, the biggest
buildings that have been built by
human beings. We must have the
humility to be objective when we
evolve a language for forty five crores
of people.

At the stage of the State there
must be the regional language, at the
stage of the federation thefe must
be Hindi and also English for those
people who will not be able tg use
Hindi and for world intercourse
thore must be English. These three
tiers are logical and cogent and will
ultimately do immense good to the
country. It may be that in the time
of our grandchildren we may be able
to occupy the place that the United
States of America is occupying today
if we formulate thig policy of three
iiers in all sincerity.

Whatever the hon. Prime Minister
has said today is acceptable to me in
toto so far as this language question is
concerned. The Constitution preclud-
d the use of English after 1965. In
deference to the wishes of the non-
Hindi-spraking people he hag allowed
the usp of English. That is the prin-
ciple again and we should not forget
that. If the present Bill had not
been introduced, none of us could
have spoken in English in this House
or could have used that language in
transacting the business of the Gov-
ernment. That is the real gain and
that we must have in mind.

Regarding the words “may” and
“shall” there has been a great deal
of controversy. The DMK is also
aggrieved that the hon. Prime Minis-
ter's assurance has not been incor-
porated in the Bill. Assurances can-
not be incorporated in Bills as they
are madc. They are mad in the form
of speeche; and Bills have to be in
the form of laws. If the assurance
given is contained in substance in the
Rill, we ought tp be satisfied. Other-
wise, you yourself will say tomorrow,
“Who is this Prime Minister to give
A5 assurance?”.
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Shri Manoharan: I will ngt say
like that.

Shri Hanumanthaiya: You will If
the hon. Prime Minister says to the
Hindi-speaking people, “I have given
an assurance that India shall not bLe
divided”, would you agree to that?

Shri Manoharan: That is another
thing.

Shri Hanumanthaiya: The assu-
rance of the hon. Prime Minister will
be in force as long as his party con-
tinues to govern. It is not a law for
all time to come and for all parties
to obey.

Shri Badrudduja (Murshidabad):
Leader of the majority party.

Shri Hanumanthaiya: Therefore
whatever assurance he has giver,
according to my understanding, has
been fulfilled by the provisions of this
Bill. If somec people make it out
that “may" may be construed as
“may not” by a future government, I
would tell them that if it is cons-
trued as “may not”, Indian unity
will be get at nought that day. It 1s
not that the rest of the people are
helpless. It is not that in a demo-
cracy anybody begs at the ddors of
anyone else for political power and
advantage. As against the hon.
Prime Minister’s assurance peop«e
take that extreme course of cons-
truing “may” as “may not” then
that day will be the fulfilment of the
ideal of the DMK. We need not
worry about that.

So far ag the hon. Home Minister
is concerned, I want to make an appecal
to him. Many hon. Members of the
Congress Party as well as of other
parties has repeatedly appealed to
him in their speeches that the word
“shall” should be used in place of the
word “may”, May be that the appre-
hension is misplaced; may be that they
are unreasonable. In any case, I
want him to exercise his undoubted
sweet influence over the minds of all
of us and see that this Bill not only
gets the unanimous vote but the un-
animous heart behind it. If by what
iz called political authority we are
made to vote for a proposition which
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does not command our wholeheart-
ed support, to that extent unity gets
weakened,

I have submitted to him and to
the Prime Minister a formula which,
if accepted, will command the unani-
mous support of the House. I mere-
ly want the recasting of clause 3.
The word “may” may be retained; I
concede the proposition. The clause
will then read:

“Notwithstanding the expiration
of the peripd of fifteen years from
the commencement of the Con-
stitution, the English and Hindi
languages may, as from the
appointed day, continue to be
used—

(a) for all officia] purposes of
the Union for which they
have werg being used im-
mediately before that day;
and

Sub-clause (b) may remain as it is.
Therefore, retain all the words you
have already incorporated in the Bill;
only, their context may be changed
* somewhat to command  universal
acceptance of this Bill

I am no! insisting—if I insist, Lhe
Home Minister also has the right Lo
insist, the domocratic right is equally
there—I won’t take the unreasonable
attitude that I am right and that my

. proposition should be accepted. But
I again appeal to his sweet reason-
ableness, and if he bestows thought
over the matter and if he accepts
this, I am sure that even the DMK
people may unanimously accept the
Bill. That will be a very great gain.

Mr, Deputy-Speaker: The hon.
Member should now conclude.

Shri Hanumanthalya: Only one sent-
ence more. I was a Member of the
Constitucnt Assembly when this Con-
stitution was framed.. A great de-
bate went on there regarding the for-
mula to be evolved, The late Pandit
Pant played a very great part in it
He wag one of the most persuasive
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parliamentarians I have seen. [ have
seen many parliamentarians and
prime ministera of other countries
also. His sweet reasonableness and
persuasiveness carried the day. And
in the present Home Minister we have
a sweet gentleman, in some respecls
more persuasive than Pandit Pant. [
call him Congress kulfii If you go
to the restaurant, kulfi is the sweetest
item. He is our Congress kulfi,

Thig recasting of the clause that I
have proposed I commend jn all sin-
cerity not only to the Home Minis-
ter and the Prime Minister but to
all the Members of this House.

Y TETE TER: | I REEd,
o7 fasmE 3w HET HTH F AR TR
§, 77w, coTE, wmwaE MY
e e ol ¥ Aeda # o

& waw F1 A GAAE FATET
393 (3) W WT WMYE AT AT
Z, fomwe o femr @ ¢

“(3) = wseR ¥ falt @A &
i go oft @wg I WER
qw ® woafg F gea
fafa g —

(%) e wmar & gga
(&) w1 & FAAAE ET AT,

o gEeAl & (A0 sam @
afrre &7 a¥fr b oy
frfa w Ifefas # "

™ wseE § a7 % foar gar & fr
%y erfgemy qfos * fav, g3
Ay AWl & AT, SuS0 oA
€ mpaedy A & =0 &7 fadaw
wxt q a7 Pear 1 s ) T
gzt frdad & WA HiTae E
T AT F ¥ WA (A e
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[t Trra=s A=)
for gevara g v off, 927 a% ¥y wAfy
qh 7 F = of1, A4 288 F q7
o, 9z 3 A w14t F fAT TEIAme
greft =l | 37 wwiw 3z fagas wfaam
T sqaEqy & faega faodlw wm@r &
37 faw qz woft o & o fAEee g
gz ag fedy gm0 sge -
f a7 fagas a1 § 92 o7 # dfoa
¥ gorea w1 =[ifzg ar | w7 9%
gfaara & "= T €1 A9, TW AT
& w24 gu uz faas afae ¥ faoda
L '

NTAT T 557 AgA & AT AT
T 2 WA F g o< frae 5 ar
aaTt frer # g w1 &faror &7 W
&0 grr wifew, w@ifs g 99T+
AT 21 WY A2 2feror F¢ w7 2, 3w
FI 27T 7% Aram S1feT fF IEI AR
Zferor &1 &t ST Y ANTE /=2
FT 31 FT A1, 977 T g0, WA
qIAAT & AT qE AT WA HIAT ATA-
W atwar & 1 & arg /% & |
qzeg, =t "R, 91 fqw & 39
aifaai &, 1 S2d & v wer @ a2
faaza woar wgm fF afeaor wrer &
AT & FATA ar AT v sfama &
& 3 it wow T &2 go afaw swea
F UF AIAFIT AFT o 39 1 H q19-
w19 &7 | I A aqrar fr 33 F w2w
¥ greta sfama 7w wa-fag & Mivdm
gfgaT wB-laa Fm e T E
WY F9 IA &I ET Q1q & A ;I IN
sEwr & A1 # @Y @, at gw | ¢ f
zfegor wreg 7, oY @ 7 & g
frr & wew 1, wedlr wfAma AT
AT AL oA § 1 W T W Y
et gfqerd o AT F aa-aw ¥ feer
AT R, 39 K1 AW AT &, AT AT A 2T
‘T TA-FTH TA-AHT A AT =TT, A
a¥ ag ¥ qufga o ?
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gt 2fam wrea & fax fza’*\'a?
fadw &<, aY ag &17 99 Tag § #/r
wFAT & | 2F 2, T 09 ¥ 2= &1 fage
w1 AfFT A IA F g2 ¥ oug A o
fawadY fw afqor wrea & g9 q9rt &
UAHTH HY FIAT 7 F24T &Y ST %Y
waAt AT ey, dwsr A8 g, AT @
# 37 & gy o, Afsr v T W@
G- A qAw A A8 wrar g0

2 At ¥ fainfy E-—efwc
fairit & f St oF faay S
T Iq 1 37 W F FAA I qfqma
AT SrAY 2 9wy 71 fang FEw
fesdtr w¥T famgeamt & @t g, afew
T8 3 &1 anft s-rTal #1T g
wTH A 1 A F @A gu A 2 #
A fgdr Al 7 oy UL AWH 9
gwet 2 aafed ew g7 & faqer &
A 5 £ R A aw ga A ¥
T |

ot gATX fary, F3 & qaqd ae
L TS F AR A gg w2 @G|
aeT-nfz Te-foar weEAT ey wE
W F A AL, A HAR F AarAaq
qe H & 0F g | & Sy F AR H I
¥ =17 o9 927 & AmA W@ negar
B | Sl A AT AT

gAY AT F [ F AN
T2 faar, 71 wOE wat
T Z0T 7 oWET RUTT 94
9geq, fagema ¥ a; &
AT AT F S SqTAA AT
gI3rEfaudrg?

73 959 97 IT &1 M TqW T I7 77 T
oY faar gar & 0

sft gepewaT - AT off & wara qr
fir ft el TAfY | o) X “FelY” Tl
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w71 91 | IR e W e, M
fr MAfas Flaed w1 Taarret ¥ feaed?
STFAt | FAT ATAAT GSET T3 HHAS §7

s m ¥ aRE el At g fE
gAwwEy St T FWOE F wA @ A
ATaT 1w &1 e | & 9 ¥ faaew
FIAT TR {7 AT W@ IFIA IITN
2, @e feew &1 999 & Wl vq =
T w wef fygt & wa it & Faa
T2 E ) fREST & T UL HT SRt aF TR
STTAT w78, 29 o & ferd e & ) Afawa
Seqtfa wrelt o o war & fw AT g 2w
T AT 7 TS FIST A S FX HAAT
§ ST TR T BN AT g 221 A
T FAAT T ONT qGA F FHT AT
@Y faard 1 FET AT, SUTeAs
TRIRG, AT F HAATEE 5 HIT §THf A<
# g4y & yfgwrr wE B AT G E
ag & ¥ (% B, #0FdT F & =@
I F sTat § ST w2, a5 A =/t oy,
Y 71 ag fam afamas g

HTRTT HOATRrdG 51T {IEr 9T
ST I ATl F (Zal 7 9w 2 1
foret @%@ & oo T & Arri &7 anfenr
gareeT faem &, o 94t 9% B W
&1 7Y o s wfafea @ wf, afwe,
o, WAy, ATy, e, AT
ot W g, 9 afafefe g o€ #R
I4 ¥ |1q am gl gfafeaT g € at
aifes wafasTe ST 7 AIeE 2,
31 QrET # e Y wivwey }, gw I A,
FAwY ArS A, A T ¥ A ALY WA
2 Ok 1@ 3 &« AradY s v
F ST YT HTFTT I Foor FT A |
gafat aeFT oY famay 91 Iai g
¥q 7@ Fwqtgzdargf v ooy
o T T A g vk WX pay ¥
st et T W S e W o,
a1 s IR wax Tardl w1 femr an
T §, wg 2 amdm ) forw I ¥ @
306 (Al) LSD—8. .
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XU szt a1 fe v 9w & gra & wier
7 welt o1y, F6 §t TEEE G W
921 g & WK 78 fagaw 94} fdal
%1 FTa Tae & oo 9T @ Wi Tw
%1 & Fpamé AT AR TSI FEA
TRAT E |

famg g ot ot 7 3-8-1832 &1
FT 21 91, g8 § 317 1 FAATAT wrRaAT
g | T8 919 Iegia Aty afaw §
art H wEr dr )

“gfz WL grr W aTATRIRT &9 g1
&1 AT ¥ g (aal) areaq &
If T AT gt WX efwat
Fr foer a= w7 g
TR AT TRl
m3 et AT 9@ F 78
AR dgeal § AT
@ FL T
qrEgqEadt 1 g A ¥ aEr £
IEF X | IR Fa: FAq-
SATETHT Y AT FT FAATL
T FEM AR 7 Averw ¥
wfcr §rg g =it st
% on G 3t ¢ (e
WA IR AT g
stifgd 1"
q @K I § FAAF1 AT AP AR
qg AT FTHETT q@r W | A
JATEAE  WEIRG, WA ITH FAAFTErL
g7 AT wfesd & yEm W
gwzwrett feafa o epramar ¥ wush
®Y w1 @ Ffag v @ § o fies-
am W faad §t weg §, It
qegfaa &1 Y o I | frerw
TR EA N R s ) &)

Lt

k|

ugoly ®1 wow @y @ fan oy
e oY wret & f dwivew ot o9
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[’Aﬂ' I Ya¥% ?JT:?]

S | Y gE frr X e oA
qHAT Y AGAr W A gy *
UK T F40 AR Ia6 w=a¢ faran
ST I T AN | GHH AL H T il
st & fa=me faege @ § 1 a7 e
f Tg Fard FT A AT AFL IR
FTH A A TEAWTE F, J4) 8 2
FE T FE AT AT OF BA AAF
o9 I aF eFUed @I, 9gA d3T
@ @ a7 gt & 7T 4¢ @
AAAE S ol BT TR AL 8 1 A T
fasge faeds § 1 ddY aofier 3 @
¥ & &l ¥ gfg faww s ow a@
¥ uw G AW wfTw E o
oty @i st d oy
q

"y wg ey T g 5o
wrar Fafg Eireer ar
& ¥ fag adt dard Wk
ot BT F FET AT
NPT § &
g o fw g TEt Ay
et g ag v I
aHE Y TR WK -
iy wgfE”

g faot I gfom daw #
teve ¥ &g 91 9%t ag faar
ot Aifeg f& @ a5 [ et
3 farer Y ¢ sy, SR qe
W & S wiew ® gw a<e ag
w0, gaadia QeEHl F "R AW
Ft gufg F  HIT S F AT A_A
@ F wfgmet a9 TRy §, 9%
TET T TR | gH Y FAST A
%, fafemt 9, sl & s g
FATT ZH WA qF W G AE FE IF
oW Qg wwE W g,
I IAlE o 9w ar g oy faEw g
F T W g AR g
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wral faax wfeafag w1 aegy
O & 7Y Arrara ¥ fad g owr s
€1ar 2 1 g7 73 7wy 43 & FF wrar a3
TR Y Az A ¥Aw 7 Tt
FLA & ACTA & | AT HT 7 ATTHY
& Fftr w1 ggwaa, ar w7 s
T H ag AT A & oAt e @it
T #tar o wwar £ 1 F oF fama
3T AFACE | WIW A THAW §, TF
TEAET AT 9T g gw Ea
TEEY | HF 3G fF ST G garEw
yafaq 3.....

ot gERE o FRET TS WY
L ¥

Wt TWdEs  gw ey
T @ AT @ AR 3 e
TR St TE @ ' 1 gEwy
®0 w717 , 0 a7  fF gy
TaTEer o wrer ¥ faft o ¥ srafE
qEAEr TS gepd ¥ fadY v &
formay agar 9v3 o awmd § ) wlag
FUFT THAT ALY &Y FHT § | W Ay
g WY a% fagy S Y Ag NI {0

iy St HESY  gEET AEY %,
TZEE | TN WY IR A FFr AR
T WA H &S TEawgn AG ger
wifgx fx g afver 39, F92 mfz @t
W et & 9% faardr 4@ g
W e & 7 IA6T T g, AfET
g UF W, T ag W W ¥ fw
Sl o, W 9§ 9E 96T gn
o farad 1 geqe ¥ fasa gm
& a2 afFEw W g g
TEY VT ot FHT AT AT &F AT
i A AT e A F F e Fw
WTgATE | JRiT FEr AT
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g wTer gevn v ag ¥
FY WAt ® gen ) A
w1 & & fawr ag gt
SISTAT § 1 TFEE T S T
sgsit &Y faamt gama 1
g7 ¥ AEAaTaE  fase
feam, 99t Avg oAy Hrwfy
FT A qAET WIS ATAT
%1 feerer 3 sfag "

g a SR g daw A
e-e-e¥s FY foat 4 7l Fy
g ¥t & faalt dt | AfwT g & e
IAF AT T gEAT FT § AT TA0T AT
FER U= -39 "wAS # sfafesy
T AR A | oW §
oY o-wrd §, ITEr gfex AW @
g T A R W N A oy
g aF g 91 f& @ W § ara-
wfirs s & W ag frdret & | TR
W sy a5 @ fggerit o @
& Ru ¥ @A 1@, oF WET s
T WE ¥ A A W AR ¥
¥ET ¥ w@ v oA afge Qe
aifgd 1| S *gT AT -

“agt aF Y wF, et e
¥ it Wt W =g
aff vt wifgd | wraafas
w F At fgger & AT
wifgd W) "ot wifw
WETHT W &S FT IO
T wifgd | wmfwEy § off
sIgt A% g a¥, fggard #
W@mmfﬁﬁlw
o aleT fegert #
frr ofed T g ¥
arni § = v F fgeg-
& wad w1 IEE g
s ofYe i fegemdt wm
T 1T T TET ATGT A
qraq o
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g aift off % fase ?, wefyar
F faa 4 | afFq g & oY s &,
T Tg ¥ A e &, s
¥ ¢ AR IERT g8 AT AR & |

TR HAAT A 57 3 &Y oA
At 3 g3 & w2, fr o
a2 d@arz A1 wmar g 1 faafr ey
gfaar #1 8, 59 H § a7 ¥ oF & wsh
STAT FITT W77, fgrgeama | +f 9 w1
At ST &, 99 & oft mfwe F7
Cll

TR EH 39 ¥ wHeEE g
¥ 4, A g AeW A T 8
WX &t §1 9 enfoa w T & av
e oE N GE W W A
Al & g 7 FF w8 gEAa 0
ufer $7 F, w9 wAT AE T
a5 § | wafed weh § 5 o wed
wfafsr & 1 a7 faw ou% faagw
fagf srar &

it off wfgrdt wnft wrd & a
91 3 N aga fawr ¥ 9
fegem o f sAet  aiwen, 9F
Sfa W= FET M, wHRL FEAT
g, fiee ot st 9w gfee & Zar 9,
wfgr arft 7 # gfic ¥ @y AW
o oA g faa R, § 8 wred e
@ fed | afew daez e e, Aifs
wfgdr T wndt 4, 3% ¢ faaU<
g, 391 ff ¥ H1aS | @ SiEen
1 IR WAt # Fgroar fw
“gw WAt qFEA SRR § 9%
¥ g ®1¢ FFF AGL TEAT AR W
T FT FYIU AT FOT Al W AW
T @Y A | F@w AT e AF faar
T & 7 ¥ AT mrEAm 1 997, 39 4
Feq UgT ¥ ARTwA1R A0gA 2, Afwa
SAAT AT NGV H GIAT FOE, ATEA
FTge & Al S ATt F AT w7
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[ T s o]

e FH AT ATg # Afdar aefry et
¥ qgefod &, TWOHE FI& | AW
wY AT T qIHIA FTH & W Y
Iwfa & i & 1 3w F Il & awdv
2, WA A Y AFT A @ qww
TgT FT | W FH T A 6 A
ara F G @ of ag o Fordmw 2, W
g faerga ol s 2

an st & war fawed & g &
ATTH FTIT HIA 45 T TEAT ATGAT § |
e A A ag & fE sl
W™ TR A "TARd €, T HTERr
#T 3t wfamm, ol der |t e &
TS Gy e orfee &7 qmET 2
I AT 98 wad @e & fad &
T F@T 2 | T G A qeIHd &
g9 ¥ fama w= wRgg 9% whEme
T A FC AT T ZGATTE | A
T oA H few # i aga faie
&1 STREEl ISy S AT
o7 S SHTT §, S qgT Fi T AAar
T8 Y §, 98 WO AfHFRA F AR
2, F migFx a2 #1 wAar #1 7 foe
&, safed wisf & s ®§ 9 @t
FY FACT T AZGT T TR § AT AR
& & winfy &y @ | o ag A
SAQT TEET AT AT & | A IfEwor F
A aEi W & T A WA ¥ A
FT HYAT T AT F A § 7w
ARl A WAt ¥ a|@ v g
ar I T W4T A | TART qg A%
o0 quw ¥ A e fF F wEsh W/
g § ) afz el @@ faw a<E
IR | ¥ qg ¥ et w1 9g,
wa 7 &a7 & grm 0 w6t 7 edife 0w
m # onfar war ¢, @ ¥ A Wy Afer
3 WM g sqaedT ww G QY
@ fis Fa@ { Q1 3N FHG A 6T
wifews @@ | I & @@ F W
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qATW®, A W AW A & WAl
wardy &7 fegemn qeefaa @ 1 wr &
afd /i & 79« @A i q
fear o7 & S9% w9 & g W@ gev
@ fo g el Tt I, g wE
T ST, AT W S A 6
T A AT Ew A T A RS
W T A9 & @, 7 A 8, wHEd
¥ Wy agae 2 97 g Sw e & faae
T wHG &, W ATEAT H AT FAT A
fod oyt % & AT S@T | BN A
FHFT A f 7| ey 9= o 2
o< fazft gram g Al ¢ @r 3 wfqEa
FEAT F T O TS AT, TAEAT WY
ST G FoAT TG AT, TS & IAW
qT Feoll T@A ATH, GoF FT A= AGH
| G AEH AT T, g A
# T T | A gy ey fe) agad
T A T fadas & wfa sash S
T > AE FEW T@r v ar adn
o 1% fevemr | 9 7 g9 Y "t
¥ g FC faAr @ | WY S99 gq &
HaF 31 § a1 79 fadas 1 arfam 3=
=fgd |

JTEAN WY TG AFAE 7EEG
FT qUY AT T AT |

St W AU qRE A ggA A A
uRhe A QIE VW A Fw W
TR ¥ oF feafa § 1 qufed ga 91 3y
ar 3o frae fee anfgm

IR WERT T[T F ARG WY
Cicoilt- gl

st TRATE A g <A ¥ &
et a9 g g ol agee ¥
wgr a1 f e vey fmr @@ )

Isrw WP - @ aifeat Wt
-]
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it TWRwe aw g afedr
§ e e e A wm oW fw
e 92 @1 §wa femr W@ o
wufod g & fr s A @ | qg e
2 et & for wisn vy it & ag gfrar
# WA & ¢ 3 W@, 30 AT 3Y FUT
mfewd) ¥ ¥ H AEAAI A @ UF
STy s S & | S e § 8
wET, Ia ZAT AW F AYw ot mfwer
F TS TY T AW AT ATl
grdfy  anfed, ssrst Agr grAT wiga |
HUA  FT g dae g § A€
T A faay W WaTg &, 99 a%
giay Bl ag ab 3T § ¥ A1 o
WY AT AG qHAT | AGE T (@A
F Ay &7 fadry oF W ¥ & guw
FEATE | AT 6! ag WA & fF e
ferdY ® O TS AW, UK AT AT
qORMET FAE F &1 aw T fger—
# 78 wgfmam  aoqm a9 g
W 7T FEAT, WA AT F g ——
&t gz SfEw A & & A owre
AfFd} ¥ smar §, T o1 I 1 FEH
et & fs faw wra F e A Ewar
sA o @ & Afer W wwne
# ATl §Y, W g 39 WY
zfaw & v W W wom g g,
oy A WEA e Fawr qaw 33, A
WX §8 WA ¥ FC aady 8 | 9w
% ol wt F=w Awfodt o
e & zfqwr wrw & v W fawr
ITHT WIET T A ¥ W ghen
# 2 337 eaw 39 & fad gefaa o<
2 ar faw a@ ¥ s o ok ey
awt & ford Tl & eqa gfea & vt
@ ¥ A=fal & fad 572, ar 7 #%
2 % I O WTT TEAT AY qeT Afww
TH TR A9 IF I F A AL AE
WAT | THATE T, SqTEGT T AT aFEAY
g aiwq ag AW & a¥ar & 97 fr
@I FRT H g F frdw Ay A
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T WY | W HEL ¥ AT X A AT
g e L 3 o &t v gy Ay
Ty At Wi, ssgETe A (fe
7l A WY & @ AT ¥ fay,
afeer, 9 Saar AT |t AR
1 AT T3 AW T TRAT 1 oHw XA
AT T ARH AR K Iw ¥ A
wieHt g, 51T &% Aa9a & 95 fadaw
|y war # a5 e 7| fAr adt
A

TTEHT T AT a0 AT
Ed 37 % fadew FoAr AW (0 ed
FT FABT ASTE TH= & | WINT O RTHA
# w7 Fgd & fa o 2w EY o W
AMHA 7, T A A TF WTAT AT aN
Faifs ferdY & ¥ 78 =g &, a1 °%
a1 WY auA A w AL AW A AW
# qa oz wemar fF T 78 wEl
wdvay @ wfafat e ava & o @@
T o Jr <Y, K FET FAAT A 7T &

T§ WA ®EET ;¥ oA gt
e ¥

Wl TRATE qUaw . g ATET )
ug A0 www A v § AfeT T wEwr
Y wgd £ | § O Wi {7 7 gt w7
oy w ¥ frdr wx @ & 1 o fag
IA ¥T a1 WO 9w A A oww
dar aar & fe a8 ve o S A e
2 o f gy ey #7159 29 ¥ q&-
faveq I & W gad far 3@ ;Y
FEi A @ @ &\ wEAt A T
¥ ar wgar g fF 7er o wAAY 47 A
waY FEAT § 0 WA AATRE WY AT
WA AgE A A0 A ¥ A wgw fad
N T@E 5w 4w wea
AT A AT FIA AT AT, TR
wimay afwa @t A A, JfEE e
¥ fag gare fax dam 2 7 abe s
T 9A I & A4 H AT g0 § gAfAq

g a3 & fa Al @
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[= T §a% araa)

W aE ¥ OE Wk fawer Few
wear g i ¥ agwrfr o JwF
=3 51, 0 frdy ek TE
4T f@ w1 | i o Y
79X sqag d A fEr H @Y,
forwa g R A @Y, feror wrea 3
I HY W ¥ @ foraw wga ), 7@
Fraferfed v qgi y da
qregag ¥ waeY # ), AfF o
gg 1A wfgd % & wod aog # v
i AT AEY | IO qAr § avefr agh
o AT G, Y W Wy e
QY | ST T TH THFR A AT FF A
W W ¥ §, Afew ol @ w )
21 FNTATHF G T F wTOr
xdf afew 3 wfoma Q1Y & w@rd ¥
FTOT FTAX QAT AT & | 0
Tgi T EEST R F g & g 7
Ia

W fAdas A ag FITaT)
o A T Y g & i wASt F FEw
T A, gL A A TG g o waeh
FAR T FIC ATES ¢ [ ag €I X
s o gy W A aw aw
qg T AT FETH T AA, fraX F
T =gy & Y Al wsh Ay
graa @ | X A Y uw A T
gW AT AT FEer A X R g
ey & WA A g & fag sw A
FUR @A FEgE A g9 QA H v
o el qra | AT oF & 1 3gifE 9
MRAENAT A TN, A AT TH
E & g |IAT A | ¥4l 7 WS g2
fat WY a® ¥ T AL FAR
# 72N WA § | WA g I 9T qg
ad) & for gt gt YT & swAe aEY
T7% A Y g HA gt ¥ qgrs
gAY | WU g 1 W 98 grar
fir faemr &1 AreTH QAT @rar | wei
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9T OF I@ ¥ & wW, gave Afagy
¥ wed, A TF FAwRIG "o G
T¥o Wfpat §, I F Wk, W I
fafodeds & @g%, oAl & wHadh
¥ wey afsws At o o
¥ T @ior T % WX ave
LA CC ]

W@t NG IET TR
LA

§t owdww grEw ;. wUT A
ot g g £ qY g owY agd
TN AT WH | I §q X 9w
W E Ay A F WA QY AR
amfeF, TV R F gl T Ay
& oF w5t o T WRogEt
WAWl T WAR ATy | gEr Wmf A
7 AT §ar Y A gy I AT A
315 A gHAT FL wA Ty Aav g
§ qfeqs eEl F1ANS S T I AW
faar srar & fF W EH S aE
g A FoweT Fgr ¥ AT TAfed
LEE AN AN G B L
AW EIATERAYE ZH 9T Fgamr
FT @ § AT F A9 Ag@HET HT
T8 aeEet ST aT §T AT WHET
g7 FC | UGG A I AW AH FT
Fg @A Wmed § W ¢ wfawa Jpr
FAATFT TG FT R E 1 Tg AT TF
feararan & f& o o gEmr snam
AN & agm AEATg fF owael ¥
A%E & 7Y TEY g2 AFAT | A AV T
TEg Al HgE g WA wa @Y
24 wEify qgi 9X STFY wAfTEd
T aF 4 A9 s@ar s @rg

fadas & Fg oA a| § v
T faedY § 1 v s ar fagaw
o Fgr A

“Notwithstanding the expiration
of the period of fifteen years; {from
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the commencement of the Consti-
tution, the English Janguage may,
ap from the appointeq day, conti-
nue to be used, in addition to
Hindi,—"

At fEd & s @Ee g
WL WF AT FA ¥ THE
e fgdt @ e, Afew fET W
ooFgER g

(a) for al] the official purposes
of the Union for which it was
being used immediately before
that day; and”
et s

“(b) for the transaction of busi-
ness in Parliament.”

W ¥ 9% 91 & Imar § 9w A\ L
Hagy §:

“A translation in Hindi published

under the authority of the President

in the Official Gazetie on and after
the appointed day,—

(a) of any Central Act of any Ordi-
nance promulgated by the President”

S ¥ f6T geowm Y #91 a9 & oW
A T Ofer” e g W 27
AT a1 (g gnfr it f oo & ¥
T A FT €Y T Fefr | T FT AT
e @ ¥ ag gremm g a o @Y
frinft 13 & 3 faeger @ty s
&ﬁvﬁamﬁrgimmwaﬁa
TR 7 feam &z o 7 & | ag g7
IO AT Afaw F1 g gt
T GH A F qurer: T A g F
¥ Oaed W R, s 3w 2m o&Y
AT 1 ZF AT ¥ owamw o
WA F g 7 A w5 faege
&1 A & fagr | FT 7 39T gfeqwr
Y WYY & wATT KT IST WY A A
FueTd &, Fifew 471 & § orvar § awa
A AH | T7 T A A gere aferr F,

fegmm orffem ¥ ot &% @y
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wHET ¥ gwW w1 WK qORIT W AT
TR O g S N W i
TEITE FT & 7 ¥ qATT A BT L
TwEw g Ta1 fadas @ foa ¥ 2w &
X A fwwr & e da g o
Hfw 9@ & texo ¥ ¥ mar W
sfaara frifr aar 3 o oF @ w
W F fag g@ w0 T ¥ T
fear ot v ty wIE AR W AT WY
WY ey o § 1 gt zfaer o gec
wA e e fr R

ot @it ;oW & gErh A
g 0N o A8 avw 2w w7 Awa Y

&t TR Frwaw : §avren g fe
oY FEh AR A g o &
g 7 @ @ f5 ag so< fawr e
AT A G F AT & | T FATH @Y
o< F faray faamr & Soman @, 9wt
7g fifa ¥ 5 og Wiz 790 @ wfe
WUAT "AE WY I | W I
zfaw WX IO & W3 AT g AT
et &Y @ 38 At ¥ fav sfw
TeqT & ET I aFdr ff, AR
W Gur fFEr M gEr ar ;e 6
LEEY F XY ATH T T faet w1 7 #Y
Ataa 7 At w7 wgafa S F AT
F |wa A qear wét ag T g2l )

ar # faawr fadga F& s wmar &1
FEY ST q, FHTOEE & A U
TP ¥ & | T M & < e g A
HTYHT T AT AT @R | T B
F= wTaT & faar ST # FeuAr FY
aFAT & | AT AT HAAT A AT GY
q@wmgﬁ;ﬁﬁ'mmm
ST FEATHT AAAT FT TGN T FT
FH § | gg weaT g & 1 faer A
AT F AFAT gEd TEN 2 |
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[t Tw¥as grey)

wet 7% fgdr W fggmrht @1
TN &, & 370 1€ &% Ay wvwar
Y 07 FAA IIWT AT 8, TEH A6
f&ar s wfaw | e fada & fr g
W w0 A & Wad waA I
AT F NI F T FT AGY g
gy | @ fa gm aw oAt o @
dare &, e S T wh e
FifE ag aAat o A ], 7@ A
# ardft §

Mr, Deputy-Speaker: Now, Shri
Sachindra Chaudhuri,

Shri Ramanathah Chettiar (Karur):
I have a submission to make. The
Members hailing from the non-Hindi
areas also should be given an oppor-
tunity to participate, and especially
those hailing from the Madras State
where thig is a vital problem. 1 would
like to bring this to your kind notice,

Mr. Deputy-Speaker. I shall keep
that in view, Congress Members will
take ten minutes each. I have got a
long list before me.

Shri Khadilkar (Khed): May I make
a submission? At least one represen-
tative from every State or every re-
gion must be given a full opportunity
to have his say. It is not a Congress
or a non-Congresg issue; it is & national
issue,

Mr. Deputy-Speaker: But the time
is limited. We have only about two
hours left.

Shri P. R Patel: May I submit that
at least one Member from cach State
should be called upon {o speak and
give his views?

Mr Deputy-Speaker: 1 ghall try
to do that.

Shri P. R, Patel: But that is not
being done,

Mr_ Deputy-Speaker: But the time is
also limited. We have only two hours
lefy for the general discussion,
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Sbri Radhelal Vyag (Ujjain): K
may be extended by one hour, be-
cause the Hon. Speaker had mentlon-
ed that the time could be extended
by one hour if necessary.

Mr_ Deputy-Speaker: I sha!l con-
vey the request to the Hon., Speaker.
But, today we have only twn hours
left.

Shri A, C, Gubha (Barasat): May I
submit that the time allotted for the
second reading may be reduccd by one
hour or so?

s AN WU (WETT) e
sdred, # 7 =xeqr e § o aw )
T & e O famr Smar & ar I=e
afwor ol war F w9 ?

Iqreaer wEEa ¢ TEf Ay gEm F
HTHTC 9T |

Mr, Deputy-Speaker: Today, we
have only two hourg left. I would re-
quest the Congress Members not o
take more than ten minutes each. Now,
Shri Sachindra Chaudhuri.

Shri Sachindra Chaudhuri (Gha-
tal): I am glad that you have given
me ten minutes, and even if those
ten minutey stant from three o'clock,
I hshall try and see that I say what
I have got to say within that time,
but I hope you .will kindly give me
a minute or two more if I cannot do
s0.

Since my time is limited, I shall
only deal with this question from
three basic facts. The first basic fact
is that I am an Indian, and there is
only one country for me—there is no
north or south, no east or west—and
that is India. For me, there is one
culture only, neither the Dravidian
nor the Mongolian nor the Aryan but
ihe Indian culture. And it stems from
one and the same thing, namely, that
we are all sons of the same Mother.
1 keard my hon, friend Shri H. N
Mukerjee saying  ‘In my Father's
house, there are many mansions’. But
I would say thatmy Mother's house
has only one hall, and I have got
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brethren there. When they progress,
1 progress, and when they are defeat-
ed, | am defeated. That is the way
that I look at the matter. I feel that
the culture is oue. I am not denying
thut in regions that same culture has
taken different shapes and forms. I
agree that those shapes and forms
musi be kept up. The luminosity is
one, the light is one, but the way that
the light is lit may be different from
one place to another.

THT AWRE wNfa /4 e T
aafag fafa

This light is cne. The light glows, as
I said, from what is native in India,
from what is native in the Indian.
Therefore, when [ consider the quese
tion whether the English tongue should
continue to be a supplementary
tongue for official purposes, I look at
the guestion from this point of view.
I »ay and say at once that I have no
special love for the English language
in excess of my love for my own
language and the other languages
which are native languages of India.
50 far as the English language is con-
cerned, it is a great language, and it
is a grand language. Both as a nation
and as an individual, T feel that we
have reason t0 be grateful to that
lJanguage and to those who taught
that language.

But, having said that I ocannot
imagine that any independent country
can survive by transwoting its official
business, and its expressions of its
opinions and its thoughts and its sen-
timents and its emotions in any lan-
guage other than something which has
its origin in its own country. And
this being a multilingual place, or a
multilingual country, I agree also that
1 as a Bengali Member find grealar
facility in expressing myself in
Bengali, my hon. friends from Tami!
Nad in Tamil, and my other friends
from other parts of India in the other
languages, but we are now discussing
or debating a matter free from senti-
ment and in the field of practicality.
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And in that field of practicality, my
submission to you is this.

We have got to think of comtinuing
cur progress and our endeavour; at
governance and our endeavours at
carrying on the business of this House.
Tughtly or wrongly we have framed
the law, and whether other friends
muy, Lke 1t or not, we have 1o re-
member  that a situation does exist
today and that is borne out by the
report made by the Official Language
Commission and the Parliamentary
Committee on the Official Language,
that we are n:t ready still with the
Hindi languag.: to transact all that we
have to do in that language through-
out the length and breadth of the
country,

This Bill gets my wholehearted sup-
port, and for this reason, namely, that
it follows what has been wvisual'sed
and what has been liid down in the
Crmstitution,

Now, I come to my second point.
The Constituticn is there. There is no
mnotion before this House for ameond-
ing the Constitulion. That being so,
we have got 10 see what flows from
the- Censtituton. Does this picee of
legislation which is being proposed
carry out the intention of the Consti-
tuent Assembly ay expressed in tha
Constitution or does it not* My
humble submission s that it does. If
you look at the articles, what do you
fmd? [ have no time to remd out the
articles, but I think I am rcpeating
them comrectly when I say that in
article 343 (1) the first thing which
is enshrined is this that Hindi shall be
the official language. There is no
going away from that mandate given
in the Constitution. Whether I like
it or not, it is there. Then, the Con-
stution provides in the exigencies of
time for English to continue for a
period, and once it hag continued for
that period, for reviewing the situa-
tion. Also, provisions are thore for
making periodic revicws of the situa-
fion by se‘ting up commissions, at the
rnd of five years for the first time,
and at the end of ten yecars for the
second time, and by the end of the



£1709 Official
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third period of five years, it was ex-
pected and it was hoped that there
would not be any necessity for its
continuance.

This Bili doea not aim at suppress-
ing any regiomal language, be it
Bengali, be it Hindi, be it Tamil or be
it Malayalam or any other. What it
aims at is merely to try and provide
for another period of time in which
we shall be in a position to discard
English for our official punposes, and
that time is left indefinite and for a
very important and very good reason.
We have foresesn while making the
Constitution that at the end of fifteen
Yyears we may not be in a position to
<hange the language. But to have to
come back to this House over and
over again either for abridging the
period or for prolonging the period is
something which should be avoided, if
possible. "“This is a very serious issue.
It always raises sentimemts and emo-
tions in different parts of the country,
which if allowed to grow would tend
to create fissiparcus tendencies, and
it is proper and right and meet that
we do not raise those controversies
over and over again.

Therefore, ] believe that what has
bern dome in thiz particular measure
is correct, namely, that there should
not be any definite period laid down;
but the Constituti>n has said that there
should be an examination of the situa-
tion. Clause 4 of the Bill provides for
a review of the situation at the end of
ten years and that review must be
docne by representatives of Parlia-
ment elected by the system of wro-
portional representati-n by means of
the single transferable vote. There-
fore, it would be an elective body
having representatives of all sections
of Indians who would be in a position
to go into the matter as to whether
the time is ripe to discard English or
it is necessary to continue English or
it is necessary to do something else.
‘fhat brings me to the end of the
second point.
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Shri Sachindra Chandburi: Yes,
that was the ruling given.

The first paint I ‘make is this. There
has been a debate as to whether ‘may’
should be there or ‘shall’ should be
there, Speaking for mysel—I do not
draw on my knowledge of law—
reading the clause as an ordinary per-
son with a certain amount of know-
ledge of English—I do not ckaim any
great knowledge of English—it appears
to me that what is proposed to be
done, namely the introduction of the
word ‘shall’ is gaing to offend in this
way: we have enshrined Hindj in the
Constitution. We have said that Hindi
shall be the official language. Are
we now, after ten years or twelve
years, going to say that although that
is so, English shall be a parallel lan-
guage? Or is it our inten‘ion that
we may be permitted to use English
as an auxiliary or secondary mecans
of expression? If that is so, ‘may’ is
necessary and ‘shall’ sh~uld not be put
in here. The Constitution being there,
it would, in my humble submission, be
—if nothing else—al least a moral dis-
ohedience of the Constitution to put
the word ‘shall’ in place of ‘may’.
The proper word is ‘may’; it does not
offend anybody., Whether ‘may’ means
‘may not' is another matter. Suppose
may' does mean ‘may not’. Who may
not? If ‘may’ is there, I am not pre-
vented from speaking in English here.
T am not prevented from correspond=
ing with the Government of India in
English. I am not prevented from
having any official transacti~n in the
English language. Some gentlemen in
he Government of India may not use
English, They may not use it even
tovay. They may use Hindi instead of
English. They are not obliged to use
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afraid of Hindi. Not at all It is true
that it is not my mother tongue, But
1 believe that the intellect of the non-
Hindi-speaking people of India, the
intellect of the entire people of India,
it such that we can learn a language
and transact every possible businesg in
that language without fear of any
competition from anybody whose
mother tongwe happens to be that
language. If that had not been so,
in the profession in which I am, I
would not have found the English
pecple going away giving place to us.
Until 1947, we had to conduct our-
selves in the English language. There
was no difficulty about it. They had
to pack up and go away. Why? Not
because India was not good for their
health, but for the simple reason that

they found the competition tos much.

I take this pride, that as a Bengali,
as an Indian and certainly as a person
who is non-Hindi speaking, if I were
called upon to do so. I can understand
and learn that language and compete
with anybody whose mother tongue is
Hindi. What I say is this:

‘FdAE WY T W G ATALIIIIT |
o7 e trEfass TeA 1”

Torget those fears. I am not afraid
of my nationals. I am not afraid of
any Indian. I do not think that it is
the desire of anv section of the people
of India to preach or to carry out or
exhibit imperialist tendencies, T do
not think there would be any over-
Leuaring or overburdening of any cul-
ture or any language by reason of the
fact that that language is the official
language and no other.
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So far as the development of lan-
guages is concerned, there is ample
provision, and all the States can deve-
lop their languages, as they have been
doing in the different regions. The
Prime Minister has jnformed tha
Houwse that he ig satisfled that thoss
regional languages are developing.

Coming to my last point, I do not
see the Home Minister., I£ he had
been here, [ would have requested
him to do one thing.

The Minister of State in the Minis-
try of Homg Affairs (Shri Hajarna-
vis): I will convey it to him.

Shri Sachindra Chaundhuri: I am
glad my hon, friend is here. Having
regard to the fact that there iz &
feeling that ten years hence the assur-
ance given by the Prime Minister
may not be remembered and other
people—people other than those like
me-—may be here who may not re-
member or honour the assurance or
forget it, would it be possible to have
inscribed in clausc 4 something to the
effect that the report that might
eventually be made be put before Par-
liament and circulated to the different
State Governments? It is g small re-
quest. I do not insist on it. But if it
cruld be done, it would be good; it
would satisfy a great number of

I thank you very much for the lime
given to me. I am sorry I had taken
two more minutes than I had intended
people.

Shri P. Venkatasubbaiah: We have
been discussing a most important
question facing our country, It has
been rightly pointed out by the
Speaker while giving permission to
initiate discussion in this House that
this is a very delicate problem and we
should restrain  ourselves without
exhibiling emotion and sentimcent on
this very vital problem that concorns
the integrily of our country,

When the House meot hers on Feb-
ruary 18, and subsequently, most un-
fortunate scencs were created and
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displayed here so far as this prablem
is concerned. In this connection, 1
would like to say that some of the
Hindi fanatics in this country feel that
atiack is the best form of defence and
ihe best way to promote Hindi is to
eliminate English. In this connection,
I wrould, at the same time, pay a tri-
bute to many of our Hindi-speaking
friends for the restraint and sympa‘hy
they have shown and for the co-ope-
ration they have given in this hon.
House to maintain decorum and
dignity. In the same breath, I would
also like to pay my tribute to the
DMEK. friends here, who had been
alleged io be very fanatic and very
jealous about this problem. So when
we discuss this problem, we should
not give way to emotion or sentiment.

In our cxperience, we can see that
this language problem often takes its
source from a very different angle.
When the Justice Party was founded in
Madras, though it had a pnlitical bear-
ing, it was born mostly out of the
frustration of the non-Brahmin ele-
ments and officers who could not find
their way and rightful places in the
palitical or administrative set-up of
the country. There is a maxim, ‘com-
munity is above country and myself
above community. Unfortunately, that
has been so in this country; we attri-
bute motives giving political colowr to
every important problem that con-
cemns the wealfare of tha country. We
are being watched not only by people
in this country but by people in every
other part of the woarld, how we
behave, how we conduct ourselves
when such a mnational problem con-
fronts us. With these aspects in mind,
I would like to say a few words on
this problem.

I come from a State which is the
happy meeting ground not only of two
great religions, Hinduism and Islam,
but is a happy fusion of different cul-
tures. different languages. Hyderabad
iz the replica of modern India. So,
when we speak on such a burning
problem, we must  oxercise sobriety
and restraint.
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1 have heard with rapt attention
the speeches made on the floor of the
House. The point hag been well made
out by Shri Mahatab and other friends
that there js no rivalry between Hindi
and English as such. How best can
Hindi be made to progress so that it
ltakes its rightful place, so that it can
be understood and appreciated by the
people living in the non-Hindi areas,
is the problem.

The other day, the Home DMinister,
speaking in Varanasi, gave a word of
caution to those of the Hindi-speaking
arca. He pointed out that non-Hindi
people constituted 60 per cent. of the
population, and that cnly 40 per cent.
spoke Hindi., He added it was the
bounden duty and. responsibility of
the Hindi-speaking people to respect
ithe sentiments and wishes of the
others. It is no exaggeration o say
tha! it has become the great, burning
topic of the day so far as the non-
Hindi areas are cwmcerned.

This morning 1 saw a reporl of the
speech made by the West Bengal Chief
Minister, Shri Sen, regarding this
problem. He has said that Hindi
should not be thrust om the non-
Hindi people, while every effort is
made for the progress of Hindi. In a

there was ample time for the prota-
gonists of Hindi to develop it so that
it might attrac: the affection of the
non-Hindi people. They could have
introduced Hindi in the universities
in the Hindi-speaking States like
Madhya Pradesh, UP. Rajasthan
and Bihar. They could have propa-
paied it. The slogan of one language
for this country was given by the
Father of the Natijon cven in  the
pre-independence days. Sr. lLey had
ample time, but T regret 10 say that
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no attempt has so far been made in
that direction except to bring pres-
sure on the Government. Sa, 1 would
point out that people coming from
the Hindj areas should certainly res-
pect the wishes of the people of non-
Thindi areas.

As 1 do not have much time, I
would say briefly that the Bill that
nas been brought forward by the hon.
Tlrme Minister, who though gentle
and meek is yet firm in his convie-
t'on, is a happy compromise, as Shri
1lan Barua pointed out, between the
ndi fanaties  and the  non-Hindi
peaple,

1 am not a lawyer, and 1 do not
wish to say much about this word
“may"”, whether ‘4 should be substi-

‘uted by “shall” or not. It is for
lepal pundits and the State lawyers
to say which is suitable.

Apart from that, the assurance

given by the Minister while intro-
tiueing this Bi'l and the speech made
by the Prime Minister, will come as
a sort of solace to the non-Hindi
people that their interests are sale
with the Prime Minister, and that
1thev ecan accopt this Bill.

‘ith thesc remarks, I whalehear-
1eelly support the Bill.

Sbri Tridib Kumar Chaudhurj: In
rising to participate in this debate, I
want to clarify an impression that has
been created by the point of order
that I sought to ra‘se yesterday. Some
people have taken it that my purpose
in moving that point of order was to
obstruct that passage of the Bill. So,
1 want to make it very clear that my
sole purpose in raising that point of
order was to see that the declared
objective of the Bill might not be
frustrated by some legal difficulties st
=subsequent stages.

Broadly speaking, I am in agreement
with the declared objects of the Bill.
What are the declared objects of the
Aill? In the Statement of Objects
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and Reasons it has been stated that
in order to give effect to the policy
of the Government as indicated by the
Prime Minister, this Bill has been
brought forward. Many speakers
have referred to the Prime Minister's
assurancé. My DMK friends also re-
ferred to that assurance which was dis-
played in all the South Indian States
in bold types when this country was
threatened by foreign aggression,
namely that English would continue
a5 an associale language and “I would
not take it away till I was asked to
take it away by the n-n-Hindi sp-ak-
ing areas.” The question is to what
extent the provisions of the present
Bill give effect to that assurance.

One part of it, the permissive con-
tinuance of English afler 1985, is more
or less ensured. Of course, we do not
know what the fale of this provision
will be after ten yvears, but after 1965
for at least ten yecars English will
continue to be used for all the official
purposes of the Union for which it
was being used immediately before
that date.

But apprehension is continuing as to
the second part of the assurance given
by the Prime Mirister, namely *“I
would not take it (English) away till
I was asked to take it away by the
non-Hindi speaking areas.” The Prime
*dinister has stated that that assurance
stands, and that he and his Govern-
ment would stand by that assurance,
but I fail entirely to understand what
prevents Government from coming
forward with some kind of statutory
provision to give effect to that assu-
rance ] am reminded of another oc-
casion, You know the controversy
about the ceding of territory of Beru-
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Court said that the action was illega!
and unconstitutional. 1In order to keep
up that assurance and honour of the
Prime Minister to a foreign country,
the Constitution could be amended.
‘What prevents the Government from
coming f.rward making similar statu-
tory provision to give effect to the
assurance given in the second part of
this assurance which was considered
very wise and which was displayed
in all the South Indian States in big
posters that English would not be
taken away, when the couniry was
threateneq by foreign aggression, Now,
when the time has come to give some
tangible shape to that assurance we
find the Government fighting shy of
giving it any statutory shape.

I would like to say a word or two
about the apprehensions in the minds
of the non-Hindj speaking States. Re-
ference was made here by the pre-
vious speaker to a statement by the
present Chief Minister of West Bengal.
Day before yesterday, he made a state-
ment to the Press and he stated cate-
gorically that West Bengal is not in
favour of making Hindj the national
language at least till all the non-Hindi
States are ready and willing to accept
it as such. He also suggested certain
amendments to the Bil] that is moved
here,

Shri D, C. S8harma (Gurdaspur): I
am glad that you endorse him in this
respect at least.

Shri Tridib Eumar Chaudhari:
Yes. It is not very often that I agree
with him, .

Shri D. C. Sharmau: You agree with
hmm here.

Shri Tridib EKumay Chaudhaori: I
agree when people are vight. At least
1 find once Mr, P. C. S'n t: be right.
In regard to the reviewing committe
proposed to bs  appointed alter ten
yuurs undep clause 4 of the Bill, he
has suggested that it should be so
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amended that only the unanimous de-
cision of the reviewing committee
would be acceptable. He has also pro-
posed, as has been proposed by certain
West Bengal friends from the olher
side, that this report and its recom-
mendations should be sent to the
States for obtaining their views and
the President should issue orders or
directions after considering that, 1
fajl to understand what Dr. Mahtab
wanted to convey when he said that
the States should not sit in judgment
over the reports of parliamentary
committees. There are many provi-
gions in our Constitution where the
enactments of Parliament have to go
to the States for obtaining their views
thereon. There is no reason, legal or
moral or political, which should pre-
vent us from inserting a clause
whereby the report of the reviewing
committee which would be appointed
after ten years should be referred to
the States. I hope the Home Minister
would take that suggestion into
account.

1 want to assurs my Hindi-speaking
friends that there isz nothing in this
Bill which alters the status of Hindi
as the official language. So long as
this Constitution stands, we all stand
by the provision in the Constitution
that Hindi in Devanagiri script should
be the official language. But at the
same time as I have understood the
constitutional scheme as elaborated in
Part XVII of the Constitution, it was
more a practical question as to how
to raise Hindi to that status and that
is why review'ng commissions and
committees were tu be appointed. Even
in this Bil] we have made a provision
for a review committee. So, that
status remains. The only question is
when and how. That shall have to be
taken into consideration by our
friends from Hindi speaking areas. [
hope they would show, as the over-
whelming majority of the Members
from the non-Hindi speaking areas
have shown, a sense of understand-
ing and a grave sense of responsi-
bility over this matter.
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Bhri Ramanathan Chgtiar: Mr.
Deputy Speaker, 1 thank y®u for ask-
Ing me to participate in this discus-
sion. I come from Madras where....
{(An Hon, Member:; Tamil Nad) the
feelings and passions of the pcople
have been roused over this language
igsue which is a vital problem. It is
not only a problem for the DMK; it is
a problem for the party to which I
have the honour to belong, Aficr all,
we have got to face the issue, It is not
a question of the DMK alone. It is a
question of the feelings of the people
of Tamil Nad, and the feelings of the
people of South India and also of the
non-Hindi speaking areas in our
mother-land. On the 18th of Feb-
ruary, what did we witness? When
the President of India was addressing
the Joint Session of Parliament, the
Hindi enthusiasts have done the grea-
test disservice, as rightly pointed out
by our revered Prime Minister this
morning, by staging that demonstra-
tion,

An Hom. Member: They do not rep-
resent the whole of the Hindi world

8hri Ramanathan Chettiar: You
must listen to the viewpoint of non-
Hindi areas also. You must have tole-
rance. I know friends from the Hindi
areas. . .. (Interruptions.) Some of
them realise the passion of the people
who hail from non Hindi areas and

they have been tolerant. We are
very grateful to you.
Shri Raghunath Singh (Varanasi):

Thank you.

Shri Ramanathan Chettiar: That is
the spirit that they should adopt in
future also. That is my humble sug-
gestion. Mr. Deputy Speaker, may I
respectfully request you, as I am the
only speaker from Tami] Nad, not to
insist on ten minutes?

Mr. Deputy-Speaker: [ will give the
hon. Member two more minutes,

VAISAKHA 4, 1885 (SAKA)

Languages Bill 11720

Shri Ramanathan Chettiar: Then I
hgve finished my speech. Unless you
Elve me twenly minutes, I am not
going to speak; there is no point in
speaking,

Some Hon, Members: Go on.

Shri Ramanathan Chettiar: What
did we witness on that day? If they
cannot show a spirit of tolerance and
amity to the other fellow beings of
this motherland, what ean we expeect
from them, we who form 60 per cent
of the population?

As mentioned by the hon. Shri Lal
Bahadur Shastrj the other day in Ba-
naras— (Interruption).

Shri P. B, Patel: Who told you so?

Shri Ramanathan Chettiar: It was
given out by no less a person than the
hon, Mover of this Bill.  (Interrup-
tion), Even if I were to mention one
or two facts, you cannot tolerate. I am
really surprised.

Shri P, R. Patel: I am from a non-

Mr. Deputy-Speaker: He does not
mean Tamilian; he means non-Hindi

speaking people,
Shri P. B, Patel: I am one of them

Shri Ramanathan Chettiar: I do not
include you probably. There may be
others, (Interruption). The President
of India represents the Constitution
ang if the hon, Members of Parliament
representing lakhs of people behave in
this manner in the precincts of Par-
liament, what can the people of India
expect from such representatives? That
is the poser which I would like to posa
before this hon, House.

There is ong other point. At the
stage of the introduction of the Bill on
the 13th April, what did we witness?
Parliamentary democracy has come to
such a state when one hon, Member
even tried to break one of the mike
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rods not knowing that the rod has
vlectricity and that it was a danger
not only to his life but also to the
lives of the other people. This is the
way things are done.

One Swamiji is doing hawan or
whatever it is.

An Hon. Member: Homam,.

Shri Ramanaithan Chettiar; 1 can-
not say what it is. He is doing it
with'n the precinets of  Parliament,
That shows they are abusing the very
democratic prineiples of our Constitu-
tion.  Kven at the stape of introduc-
tion. 1f hon, Members who hail from
the Hindi areas behaved like this, God
help this country and its people. After
all, everyone among the 43 crores of
c'tizens of this country is imbued with
i spirit of nationalism, and they are
not a wit behind anybody else and
more so, those whe hail from the non-
Hindi speaking areas; they are not
secondary in importance. They are as
important as those people who hail
from the Hindi areas. Let this be un-
derstood by my hon, friends who hail
r.m the Hindi areas.

31731

1 would like to dilate upon a matter
which was mainly responsible for the
birth and growtih of Dravida Munnetra
Kazhagam in my own State. In 1938,
when Shri C. Rajagopalachariar was
the Chief Minister of Madras, they
tried to introduce Hindi and that too
compulsorily. That gave birth to the
Dravida Kazhagam movement started
by my revered friend, Shri E. V.
Ramaswami Naicker,

An Hon, Member: Periyar,

Shri Bamanatham Chettiar: From
‘that time, their main plan was anti-
Hindi. 1If only then that compulsory
Hindi was not introduced all this pas-
sion and all these feelings will not
have been there. But, for this, I do
not apportion blame to anybody. But,
unfortunately, at that time, they did
not realise how the people’s passions
‘and feelings would be roused. Then,
when the Constitution was imple-
mented in 1850, Hindi was put in as
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the officill language, or rather, as they
called it, the national language, and
that English would go on for 15 years
upto 1965, 15 years after the Repub-
llc of India had come into existence
on the 26th January, 1950. Then na-
turally, the Dravida Munnetra Kaz-
hagam which grew out of Dravida
Kazhagam had something—to go to
the people and say, “Here you are;
they are going to thrust Hindi upon
us”. These are the potential factors
which have contributed to thig anti-
Hindi movement in the south, parti-
cularly in Tamil Nad wherefrom I
hail. We must face the facts.

Then there is another thing. In
1955, five years after the Constitution
came into being, they appointed a
Language Commission, and the Com-
mission went round the various States
and took evidence. My late, revered
friend ang leader Dr. P. Subbarayan,
was a member of the Commission and
under the chairmanship of Mr, B. G.
Kher, this Commission was taking
evidence. 1 only want the hon, Home
Minister and the Prime Minister to
give weight to the memorandum sub-
mitted on behalf of the Government
of Madras to this Commission. It is
a verv reasoned out document and in
that the Government of Madras have
put very reasonable demands, If
only this Bill is in keeping with that
demand, then, all this heat would not
be there,

Then, it was reiterated yesterday by
no less a person than the Chief Minis-
ter of West Bengal that English should
have an associate status and should
not have an inferior status because
this assurance was given by no less
a person than our Prime Minister,
Pandit Jawaharlal] Nehru who is not
only the leading light in the Asian
firmament but is a Messiah of peace in
the world. When Shri Jawabarial
Nehru's assurance given on the 4th
September is not imcorparated here,
or when this Bill s not in conformity
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with that assurance, naturally the
people have doubts and apprehensions
about this very legislative measure
that is before us. That is one point
I would like to make.

Another point is this. There is a
lot of quibbling about the word
“may” and ‘“shall, and all that If,
according to the Law  Minister,
“ghall” can be taken as “may”, what
is the great difficulty in substituting
“shall” for “may"”? I do not under-
stand at all this logic. I would only
appeal to the hon. Home Minister
that he should take ints consideration
some of the amendments of the hon.
Members and see which is the reason-
able amendment that could be incor-
porated so that the apprehensions and
doubts and fears in the minds of the
non-Hind' speaking peonle can be re-
moved and there will be a smooth
working of this Bill from 1965.

Then, some of us »n our side have
glso tabled an amendment saying that
at the time of the review—clause 4
refers to the review to be made after
ten vears from 1965 reparding the
progross made by Hindi—it should be
circulated to all the State legislatures.
This s a very very reasonable demand
on the part of the reopresentatives of
the propnle here. If the Home Minis-
ter could incorporate this in any form
which is suitable, taking into consi=
deration h’s legal advisers’ views, that
will also help to allay the fears and
suspicions. After all, the legislatures
are the soverrign bodies of the people.

Before I conclude, I would like to
mention one thing. Iet not this
House think that this is a matter that
concerns only the DMK. I know the
feclings are very high in areas like
‘West Bengal, Orissa and Assam and I
know some hon, friends from Maha-
rashtra alsn have expressed to me
some doubts, apart, of course, from
the South Indian States—Andhra Pra-
desh, Mvsore, Kerala and Madras. I
would like the hon. Home Minister
to see that when they are bringing in
a legislative measure, they should put
a legislative measure on the statute
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to see that no section of the people,
whether from the north, south, east
or west, is affected,

With these words, I whole-hearted-
ly support this Bill and I hope the
safeguards I have suggested will be
incorporated in it.

Mr. Deputy-Speaker: Mr. Maniyan-
gadan,

Shri P. R. Patel: May I know if
Gujarati is excluded, because it is
neither in the north nor in the south?

Shri Raghunath Singh: It is in the
middle.

Mr. Deputy-Speaker: Mr. Patel will
get his turn,

Shri Maniyangadan (Kottayam):
Mr, Dcputy-Speaker, Sir, this issue
regarding the language, as stated by
the Prime Minister this morning, is
not one between two languages English
and Hindi or between Hindi and other
languages of India. When the Consti-
tution was framed in 1950, the fra-
mers of the Constitution decided that
Hindi should be the official language
of India. The people of India accept-
ed it. I , coming from Kerala State,
had accepted that and I do not want
that Hindi should be changed from
the status of official language of India.
I want that it should be continued,

At that time, in 1950, when the
Constitution was given to us, Hindi
was not in a position to be used for all
official purposes. There are certain
conditions to be fulfilled bofore &
language can be used for official pur-
poses of a nation. Those conditions
were nnt fulfilled by Hindj and Hindi
was not in such a position. Therefore,
for some time they wanted that Eng-
lish should continue to be the official
language of India. Then it was ex-
pected that within 15 years, Hindi
might reach a stage when it could be
used for all official purposes in India.
Now we find that Hindi has not grown
up to that stage. That is an unfortu-
nate position. I am not happy over
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that. I submit it is really unfortunate.
1 do not want to cast the blame on the
Government or on anybody else. What-
ever be the reason, the atcual fact is
that Hindi remains almost in the same
. position as it stood in 1950,

Before independence, during the
freedom struggle, Mahatma Gandhi
was trying his best to spread Hindi
throughout India. I, who belonged to
a native State at that time, remember
that we were trying our best to study
Hindi. Several voluntary organisa-
tions were trying their best to spread
Hindi throughout India at that time.
But after 1950, when Hindi was ac-
cepted as official language of India, I
submit with regret, that enthusiasm
for studying and spreading Hindi was
lost. 1 do not know the reason for
that., That is a matter which must ba
looked into. The reason must be
found out and eradicated. Hindi must
be allowed to grow to a position where
it would take over the position of
English. So long as that is not done,
there is no meaning in saying that
people from the non-Hindi-speaking
areas are fanatic or the Hindi-speak-
ing areas are fanatic. We must face
facts. Hindi is not now in a position
to take over the place of English, That
is a fact.

For people who come from non-
H'ndi speaking areas, there is this
difficulty that we do nnt know Hindi,
We have gnt so many difficulties. If
Hindi is top be used for all official pur-
poses, we will be under sp many han-
dicaps and we will have to suffer
so many drawbacks. In order to
avoid that, these people desire that
English should continue for some time
more,

Regard'ng the use of the word ‘may’
in clause 3. there is an argument that
this legislation is intended to remove
the restriction regarding the use of
Fnelish after 1965, That means. after
26th January 1965, if this legislation is
not passed. English could not be used.
Th's legislation permits such of those
who desire to use English for official
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purposes. Hindi could be used for all
officia] purposes, but English also wmay
be used. That definitely means, with=
out any legal knowledge, one can say,
it may or it may not also be used If
a particular officer decides that Eng-
lish should nt be used, he can very
well give a direction that Hindj alone
should be used, because the legislation
permits it. So, I submit that a very
definite and clear provision must be
made that English will continue to be
used for all official purposes up to a
period, which I am not certain, I am
not certain when that period will
come. I have no objection in fixing a
period, if anybody wants that, pro-
vided anybody can assure that when
that period is reached, Hindi would
be in a position to take over the place
of English. If this was not p-ssible
during the last 15 years, I do not
think it will be possib'e for Hindi
during the next 10 yea's to take the
place of English, if the present atti-
tude towards Hindi is continued. So
long as it is not poss'hle to lay down a
period within whicl: Hindi will be in
a p-sition to take over the placa of
English, we need not fix any period.
But this th‘ng must be definite. In
deference to the assurance given by
the Prime Minister, if that assurance
has any wvalue, it must not be left to
a petty officer here and there to -=ay,
“T am not going to use English.” My
submission is there must be 5 definite
and clear provision that English alone
would be userd. When T say that, 1 do
not mean that Hind' shhuld not be
used. The Law Minister has stated
that in certain circumstances ‘shall’
will be interpreted as ‘may’ In +his
particular case, ‘may’ definitely means
‘may not.' So, my submission is the
word ‘shall’ must be used. Otherwise,
there is no meaning in that assurarce.

I do not want to go into the question
of other difficultics that we are faring
regarding the Public Service Com-
mission examinations and other things.
Of course, this is not the time for that.
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The committee that is going to be
constituteq under clause 4 will submit
a report. Some of us have tabled
amendments requesting that the re-
port must be sent tothe State Legis-
latures. I have no objection to its
being sent to the Governments, as
stated by the Prime Minister this
morn'ng. Let it be sent to the Gov-
ernments. What we want is that the
opinions expressed by the State Legis-
laturcs and the State Governm: nts
must be taken into consideration by
the President when he passes the
order regarding the language That is
what we are keen about. If that is
not provided for in the legislation, I
am sure that is not gaing to hapoen.

Some people say that those whe are
speak 'ng for English now are not na-
tionalists. 1 may submit that nationa-
lism consists not in submitting o~ur-
selves to one particular language being
impos~d. We kow what nationalism
is. As T said in the heg'nning, we arve,
not against Hindi, We are for one In-
dian 'anguage to be official language
for all official purposes in TIndia ard
we hawe accepted that to be Hindi
But et us wait for compe time Let the
people who speak Hindi and who de-
s're that Hindi should be the official
languare create an atmosphere where
the people from the non-Hindi sp2ak-
ing areas glso will accept Hindi nnd
studv Hindi. Let Hindi develop suffi-
ciently.

16 hrs.

Now, Sir, what is the Hindi that is
obtainng at present? As somchndy
said, within the Hindi-speaking re-
gions themsclves there are several
scctions speaking several dialects, The
Hindi spoken by one section is not
understood bv another section in the
very same arca (Interuption) In .he
State of Kerala, Hindi was a compnl-
sory subject in the secondary schools
from 1950 onwards. The students
who have passed from there, when
they come t» Delhi, do not know what
the people here speak. It is such a
Hindi that is spoken here.
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Anm Hon. Member: You have Mala-
yallee Hindi,

Shri Maniyangadan: It i not mala-
yalec-Hindi. It is the standard Hindi
that we teach. We use textbooks pre-
pared by well known Hindi writers.
But when it comes to a matter of spe-
aking it is a well-known fact that the
Hindi language is different in diffe=
rent regions. Therefore, we must
have a stanard for Hindi, in the first
place. When that standard Hindi has
grown tn such a status as to take tha
place of official language of this na-
tion, we can have it There is no
time limit for that. My submission is,
until that time English should con=-
tinue to be in its present status.

=t gErrEtr et (faeER) ¢
IMETH  WERT, SIAR-STRET &
I 3 g A fracarad fi-5g
ST AT T F AgErdr € W gEr
™ @ F W | A AW qW &
st &, g & A & a3 fedag
g | 39 A F1 famw ar fe st
FTHEIT F g1 gerar =rfgy, aifs =
# qorg & 0 H oFar o g€ ¢ WK
e 1% afcadd fogr o aFar &, @t
F9 o & aome %t ag F@1 94 fF ag
e g &1 ft fafew o € axg
T &+ | WT TS0 HTo UHo F qLieqry
qgT & 7 | AfF AT T T F wAeey
g, ara A e fom F wy@ Far A
ST &, 99 F1 F 47 fF w|@aey g
senfag wfadtd gq a8 %7 GT |
A 9= T 99 9 fa=n7 g1 <@ &,
ar faeger oft s 7 feafa g0 wew
Fofr g wT Fage A g

qT W @) g9 %1 4g fAvig dm
¢ & e § o s1<em 7359 §9
g fore ST A7 e S fa=ne
s A fignad & a1 g
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[t stamard = areAt]
T &7 e wA § wnfy of Sty
# qferar @ ar 7% 0

T 1 78 faw, o 1 g Wl
A gofeqa faar &, woee ¥ foge
9EE A1 1 HEATGAT T FACIT § |
9 &rear ag & dfum A wfam FA ¥
vrETq Wt FER fage 94 @l H 3
& T gHT 79 &1 qiged fqw W !
T ww ¥ wEt @ & QA g
9T &, T T &7 aga q97 AqqA TR
gt AT qT ofr B 1

st TaETE WA TIAETHE 9%
Lig

= SErE meR : qrieramic IEy
¥ wr oefr 2, forw & =amer ofr ot €0

AT w9rT HAr T S g guw 9%
§g ey fai F 97 &1 %71 ag geafomn
¢ o dag w1 % g o ew wir aF 5w
=g ¥ §9 90 A 98 Te | AfE
T oft # aae & I fawmi #i 9=
faarit & @i 1 qurd 3T TIRAT E,
fagiv ot JaT " &9 gid B,
ST WAL F AT T T g W0 FF AY
for | fage w7 ¥ & s warfw
WiYT FTAT AGAT § EAT [ TA,
mnfae F=a7 o9, ¥ ¥fq, o @
g ¥ §3 F ¥27 gU aga 53 faam
AT, FET TUTT HA1 FT 57 HGART IT HY
s &Y o @Yar, @t ¥ fazarw @ fr
qRT X1 qgT G FL qFA 7 |

93 WA AT ° ¥ a7 9% g & OF
ot goF frgr d2g ael F F9 F Ao,
W1 A 90 T RReY TF TF I
awqr | s weEe fagiy 9zg Ay §
A fer 3 g W3 w1 wfg &
WHTT FIAL @I §, 9§ WIS 2§ T
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¥ g F< W1, T 7 {7 A 5 P
forerr =fge 1 & s g fv g WA
WYAT IT% 3 UHT §H & IO HORG
& | ¥ w98 9@ A qF a7 § R
ferg < gara 3T TMEAT E )

qgar gae a8 ¢ fe e g
fagaF # a7 g FT 2, @Y 45T A5G
&, fF resy & ax #% ¥ 9w &
feegr At Toa 1 €@ ¥ qgF FT fzar
7 A9 AT oAl F ATy Fwg w1 waAr
¥ ox-agagre "ty grm o fagia femst
&Y Tt w1 oy @ 9 gw T
gruT W 7 a8 R e ¥ g §
fe=r & woT FOER T4, IT AL
B zx fadaw o afefas =8 faar
s Afge | 3% g #3 ag fauws
i fadas @A) @

g gATT a8 & fF teey ¥ faw
s & fanto o1 o%7 o # far 713
g, WX "I teye aF fg=r #
wfaame %1 wfaar & wqe7 79 fafeaa
T TF TEAT AR §, A 4G IAF
wfafwa oF 5 e a0 | 98 g7
Fer o waad fg=e #1 wrfa =
feere frar &% w7 wfrad g9
foqte afae ot st .fgw 1 3 o
wagi g 99 | fgmmma WX wfg=
AT AT TET F A1 AT G TR q9Y
w39 F gaMia a4 1 & e
st feg=r ¢ feafa &1 fr<rror foar
ST, TAC AN AT FH A fAfew
qEG TF GET AT |

foa & @ we=rmar weal
& el A, W) fgmewer oeai R
qIEGT A W % AT W g T g
o ¥ T §, 9 £ qerw wAr
AT | FZAFA E v 1w fadas
ST AAC FT ATATEA G AL grar §
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w faiaw & @@l W) Fo ¥
faaor & ot garw w1 F wrEEE 1
aat w1 7§ § 1 Mg A, A A 7w
qret, A oY g7 AT § 9 /T F AW
A/ 78 w71 § v 9z faas g o0
& seavaR ¥ W w & qar< far
1 e a1 & qg awar § O st s
q g wrearE afaa gar & w41 7@y
faar w17 o avavT ® 973 9 #7 wAfw
fraffca &1 o <@ o | & frage o
e § f s WA F7 o5 Aw T
"EATET 3T wEETAE &, a1 § %3
wfaur 1 wraamt & farda &, 9 fw
IR AT T A, M-S 97 I
fair | o= afqe § ey sgaeqT 98 )
f& gy & aTaTT &7 qey T
fa=T gnt, &Y T wAT A 747 7 v
F AT 2 FL AT F OF T4 AR
F1 o 37 %7 feafa dz1 17 Fordy
fagzaa! Tl #Y SreargT fae ?

A9 HH 5K FT A &7 Tgq A1
Wt A {3 ST w7 F7 7 wreAraA
AT IFC FY A 2, For A
T TR A TTHT-A9E FT A6
FT FATF G| T wg-faendy
wiFFal #1 uF 747 gfaare faer man )
sw A fg=r & fefaem, fest svorfe
afaen, femie 9o w1 it ey wfz
FT AT &% TG AT AT BT &, 98 9
ST A7 F FAT HAET AT g T
& A Ay 7Rt a7 W wgm A g fE
W7 FEF WA AT T T F T wraR
9 s &1 #9157 9gr, &t e
[ F AT THH A T AW F qAT
T o a1 ad, fo F s
ofomrEs & @ T &Y T
Gl

g, OF are & F) AT awar g
WA YT WA AT IS % HrEaE
wWiror ey F i Fawa
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FIATY TATET & & ° fawfoa s
2, AT 3T Y w7 A wrasy ¥ oY T
T &Y & yafaw § e w1 9
TR 4T Arfge, wifw gaw gl
%1 gz geir

SO ®AT UF W qTT {T §g T
T | WX wigRramr b A 3
wraE @ geey # fe=t v & A
TR ATHCET § gATT 9T 5 &1
A, Y w5 fgewme gt
FY Fg a9 (% FIC WY QLN F gy
Y TSATET IATAT 18T &, a7 &6 & forg
TG @ FX WX I @NT 7 99 & 787
ST 48 §Y At g fw wt g% wfg-
wTir Tal & afEEl 1 A Aqe
T AFIET § @], T6 ST B
a9 % &40 TET S, 9d a% fF 99
Toat § fgdr fafoam Wi w6 w=g
w0 ¥ 7 99 931, faa v 95 5=t
wTT TeE H 99w/ g

16.08 hrs.

[(Mr. SpEARER in the Chair]

0 =g 86 ¥ AE @ fw A ¥ fa
afe awaa § fuwr A F wqw
am, st Fro SETHH, T 77T @1, “ZH A
TANFT & | S0 AT IT F1 AT
g.dr, af e 37 7 1 gw ¥ " @)
st ot fgezr amh, ar fa=r &1 @
an ¥ wegr 9@ &< faanda, afew qw
FJeAr ar "2 ) 9 FT #0039
gaga Afg &1 JF 7wy @ {(F AN
sy i § fgsr g W & &
T sy W &1 o fafay feafa & o
# | o7\l quT w4 9§ uF faegwe
faary & fom w1 39 foaeedza &
gfeqor wrea ®1 oF AW fagar Y
wEeY A, At df | IR e
¥ qa, “few ara fg=r = e,



11733 Official
[+ sF i o)

wreg-qTay g9 afnfa 7 gw ay A
@ qATE T T A gei w1 Ay
oz ezt 931 8, a8 3w 77 T gfee
¥ fF o 97 #x fesr araas
TAAGT T AL §: WA WT A
wared fF 919 709 Fr g\ g A1fa g,
&Y 89 IT &T FqT qrATTAT FL ¢! gHTA
g wfasy a9, fagin fgwsr 9z T,
wfed sy & gaqer Jifg & fg=r st
g o @Wrg 1"

w&t Aife ®1 geaformw a3 § 5 wror
BT 3 F GrrEfea &1 oF a v
T F1 fader wraT F gt &7 w@hr
AT § | G 99 Weal & WA 9T F1E
wafa fage ar ot adf &, #ifs =7
t-EfeqT §—3 ¢y a2 § W e
S iR I AfFT T ITFr AR A F
9% FI9 Weg &7 TAN fFay @T | FH
Tg w1 1y 5 7 A g F1 aa 77
gdfegaramsm I oA ¥
&1 BF THAT FT HIAT FE 9 AL 8§,
w91 % g7 A ST € 0 90 aF frg
HIfq & W qf WAy ¥ gI 9T Y
oY 1§55 H gHTer ¥ 5oy fgar Y o
fag &3 Tamr fx gw = wraa #§
GAAN FY AT AT § | IFA forar:

“No Hindu who has received an

English education ever remains
sincerely attached to his religion.
Some entinue to profess it as a
matter of policy, but many pro-
fess themselves pure Deists and
some embrace Christianity. It is
my firm belief that if our plans
o! education are followed up,
there will not be a single idnlator

among the respectable classem in
Bengal thirty years hence.”

T uw Aifa ot fora e 93w /g
wE, S WS Tq IT WAL AT AT AT
T § AT IF T HF AL ET Y O
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fox 5z gt £ fF o Fawrer & @3N
v fegeama dear sramr s R &)
fFw AT F 9 A WA w5
arE F1 97 Y T 997 FET 47 {5 g
W9 2 ¥ @7 T@aeAaT ATed &, WOAT
WTAT TR &, FYAT 37 AT § WL
& # wyry gfea way €

O WEIRE, WIT qH Fgd &y
v Sifwy fF T Ja § @we Ay
BHA THI ¥ XA I AT @I R )
UF ¥ a4 99 AgE® o[ TaAdr wl
w3ri @ W A1 g I T A7 AT
gz & g 9 uF o faar qniag
ax Ifma # a1 oF gfeasr seifaa g€
tfom ddfea i Fagat o &
T ¥ g g N1 g7 § 1 OF
T 9T ITH AT §

"gafaq ag wafas 7 f& ow
(wregmaT) TEvATT & fay S E W
fazar waT F TEAAT #1 fEmioaw@ ¥
TET F1 AT T qARA | qH Fevr i & e
formr wYaars w=Ac g 1 & 43 & 8¢
s § i faan g 7 5 faa f& &
st fere gfwa @1 & ) & S g 5
¥ fe=dt wrare & o w4 1 e ww
wfaey ® saar FEAeOgw g &t
g wwmw 17

7z faa @ag g AT ® qerd
AT R A IT TG TAREA A¢ T g
faare 7 1 fwm 917 dfaarm & fe=e oy
T TY I TG T HA1 1 F {q=wg
&1 %, 98 it Afaq | 97 awg g477 741
X FyA W { w97

“feat fazam wmer & wx U aEe
#et g aFar | wifae & ?
Fqife w1f = fa2af wmar St
! WTaT AEY E A%l | 99w gy
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syforat eanfaa gy s & 1 OF
SOt I AR F1 A fFTI AT
Fr dtar & waae faa &)
& 5 wF 0 § AR OF AWM
37 v F1 A gEa g g #
and &1 wafaq Ty foar ¥
g ag fom ar 5 g wow
ufys 9 w9AT & wr #
w44 &1 9qra < 1"

g fed A1 & WO AT FT 9 AT §

fora aa dfqum # fgt @ 1 @

g7 | gart e o geeaar ¥ T fw

wig A wwad ¥ wif 98 o fad

i w R IT F oz G, A F

#15 frgwarg f, afesr o w0

Fr Uq 99 ¥ frw & 1 39 d@fam war

H WTG9 Y Y I HAT A F7TF ¢

g HAAT TH FTOT S 1 fF

7z fasrar &t waT 4t | 7= g

IF enFT A F o7 T gy

wwr fan {5 a8 oF wgeage

AT & | gafe 98 99 wwy ot

UF qgA T AEAO ATAT 4t |

A I§ TAX TT FOTHTF

faar f gn 9 sl w1 e

qr |, .. . HTAT AT ET gH A

oY 37 Trar & IaF fag g 9w

&T gaa grav Anfgq | fomg T

g I TR wHad ST arat

W FAFT T S U=y & A

TgT IS @rs T2r FT & A Forgt

w7 & fa7 amy fag g

AT EH WA IH TET AN I

FEY § | TAY FTOT A THEAT
g

W TR frad @ w=h W

A AT A AEY R gw

& T A s aFT fH OF o

AR S A fagr wT ey

WK Q% 9gT 997 T e ¥
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ST At F7 2 1 g far g
A g1 WY & WA
mfaﬁ'l"

wfaurm g aag dfeq S #1 FgA7
ag a1 AfFT /AT wTOA T g &)
uF aa & @ fardas ¥ g § W)
ot FgAT @A £ | |l ¥ 3v3
IR (3) ¥ ¥a9 9 sgaear § 5
I I F Qg wAAr & WA
fafa gro o= fawdi & fad & 3w
fomsr gad fadw & 1 ¥ segm
frams fm R w o T T &)
a1 wfwwg ag @ 5 st @9 &
el & fag gaF gft @l ag ®@fa-
g9 #1 9T & faeda £

qTT 3 & IwTa (&) ¥ w-
AT iy 7 0 WA, 2850 ® Y
frdw far & ol oF ag +ft ar fw
Wy F a] 9w g s qaTh
WTAT &Y ST 1 WA FT T=_GT qgr-
oF (wfeafeatr) wmar & &1 % grm
e fraas ¥ wemfy & fadw & =
gt #r v & 7T gAwt wfalew wmr
FaEfarm e mag ¥ w
frdas dfaara & of farda & sk
wegafa & fAdat & of faada 2

afea dradr aa8 adr a17 fa=i &
ey ¥ FF7 TE & 6 el e ¥
¥ fgrdr wqae awfae gor 773
HIOET A7 TET FgAT 9TiEy 9 fF pey
& ag et faiusl &1 gqane sl
¥ weardr e H gFa gET F4GT |
wifs g () & wwe fg=dr )
g VT g9 a9 o1 @ § | ey
g faeg sgaear w41 ? 0|7 7 £ 7
AT a2 R fF S F10 {oo FFTY
frer #¢ 7Y F¢ oF 7g 5w Frdow grar
WETT A A AT QTR |
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[+ wwTaraTT wrEeT)

7T ¥ g AR T FE A F woy
qHIT FT @A FEAT, WX g W
aaAt wrar § g afew waw i o
¥ a1 ¥ wgn g g form a@ww
F €A ¥ aFve fvar s § faefrawr
® gfoa gz mfr ot & oot gt
FEILAT FT g9 THS F 99T & FY
wgr fF o, fasa o 3% 9 ¥ awT)
foer @ iy Sff & #w 7 "
FEILET T G961 (21 41 § TS )
T AR AT OFT FT A A
it oft ¥ wgr o oa FEgar A @

ff @ ¥ gaw At fowen, afs= 9

W F o FEET T TG AR

TE FT FET 2 AT, T ATH qH T 397

frerer w1 &, wfem & qa & g et

g f& s q@ q@ 1 a9 Eroav

a1 WTTaaT ¥ #47 7€ famm ! e A

HAE I ATHT U 3 @ &, qar A

W g fFw F A on &% 43, faw ¥

WTAT TEST &F ! &1F qgr arq & Tl

argan g & w38 o § 6]

g AT, AT TR AT, 7 g 1@

Tt & T wift 1 509 ggt & g faan

T A geve wmife e OH oS 43

STy, SEdET B oaET &3 ona,

feret fgrdt i1 afg v feam &t qg Fat

ST W Jnn O dm A A

At ?

Shri D. C, Sharma: Mr, Speaker, I
tind that three kinds of attitudes have
been expressed about this Bill. First
of all, there is the attitude of utter,
ungualified opposition which, I think,
i3 not wvery rational or appropriate.
The second kind of attitude that has
been expressed about this Bill is the
attitude of qualified acceptance. There
are some persons who are agreed
with the main principle of this Bill
but who have tried to have certain

smendments introduced in this Bill
The third kind of attitude that has
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been expressed about this Bill is that
this Bill goes far enough but does not
go very far, so that it does not serve
either the cause of Hindi or the cause
of English.

I feel that all those persons who
have been opposed to this Bill, and [
say this in a spirit of humility and a
spirit «f respectfulness, have not
unriersiood the context of this Bill, and
that context can be comprehended only
if we take into account our language
policy all over India for the last
filteen years or sixteen years, ever
since we attained independence,

As ] look back upun the language
policy of my country, 1 find that the
greatest good that this policy has done
has been towards the development of
our regional languages. I do not
want to use the word ‘“regional”,
because that may narrow down the
scope. I think the uimost that any
Government in any parl of ‘he world
could do has been done by the Indian
Government for the development of
the 14 national languages,

An Hon. Member: Question.

Shri D. C. Sharma: 1 come from a
region which is called the Punjabi-
speoking region, and I am proud of
belonging to that region. I ean assure
you that the development which the
Punjabi language has underg ne dur-
ing the last fifteen years should be an
eve-opener, not only to the people of
this couniry but to the students of
languages in any part of the world.
I think, of all the achievements of the
Congress Government during the last
fifteen years, one of the best has been
this, that they have tried t> give an
honoured place, a due place, a well-
fixed place, to all the national lan-
guages of this country. Of course,
there are some languages which have
taken greater advantage of this con-
cession, while others have not taken
as much advantage of this concession
but, all the same, in free India, the
map of national languages is an en-
couraging, heartening and satiafying
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map, 1 think nobody will deny that.
Take Tamil, take Marathi or Punjabi,
in fact any language in the whole of
India, you will find that there has been
a renaissance, so0 far as the develop-
ment of these languages is concerned.
A Government, whose determined
policy, well-defined policy, is ‘o give
every national language its proper
place, not ¢nly in the region where it
is spoken and wrkten but all over
the sub-continent of India, cannot do
injustice to any language. And if any-
body thinks that Tamil is being ignor-
ed, or Hindi is being ignored, or some
other language is being ignored, I
think he is simply misreading the
situation. He is tryving to say some-
thing which is not warranted by the
facts, which is not justified by what
has boen done and which is not in
conformity with the achievements that
we have had. Therefore, 1 think, thie
Bill, if T could put it that way, is to
begin with a Magna Carta for the
development of the national languages
from Kashmir to Cape Comorin and
from Assam to Bombay and other
States of India. I think, every stu-
dent who is interested in the develop-
ment of language as such as [ am wall
feel heartened when he reads this Bill
because this Bill gives every regional
language, every national language, an
honoured place in this country,

But in a big country like ours we
cann~t think only in terms of the re-
gional languages or the national lan-
guapges. It was a fine idea put forward
by one of the hon. speakers who pre-
ceded me when he said, “Here is this
langvage which is the language of 1
per cent. of the people, why do you
not include it in the list of national
languages?” 1 think, if we were to
folloa: that wbrinciple, if 1 per cent.
were going to be made the eriterion
* for declaring any language a national
language, India wil] become a catch-
work of languages, There will be
about one hundred languages in India
and India will become a veritable
babel of languages, a veritable con-
fusion in all kinds of languages.

1 think, that is not the problem be-
cause, as you know, a spoken language
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may change from place to place but
the literary language, the acceptled
form of the language, remains as it is.
When we talk of languages we do not
lalk in terms of the spoken language
but we talk of that language whose
standard has been accepted by people
all over the ages and which has come
down from the grandfather to the
father and from the father to the son
and goes on like a torch handed over
from one person to another.

India is a great country. Can you
think of any country which does not
have an official language—call it by
any name tha! you like? Take, for
example, the Soviet Union, They talk
about the Soviet Union as the paradise
for the develocpment of languages, It
is true, of course, 10 some extent. But
do you know that if I go to the high
schnol in the Soviet Union and want
to pass my examination, I will have
to put in an extra year if my mother
tongue is not Russian? If I happen
to be an inhabitant of Tadzhikistan or
Uzbekistan, I will have {0 spend an
extra onc year in order to pass the
high school or matriculation examina-
tion. That is to say, a premium is put
upon, what is called, the national
language in the Soviet Union. This
is the case in every country. It is true
that they allow liberty and freedom to
so many languages but so far as the
national language is concerned, it fis
always given the pride of place. It is
always given certain advantages. It is
always given some kind of kudos in
this matter. This has not been d-me
here,. If we were thinking of lan-
guages in that con'ext, we would have
said that a person who passes an exa-
mination through the medium of Bene-
gali or Malayalam will have to put in
an extra year. We have not done
that. We have kept all the languages
of India at the same level so far as
they are concerned as media of jns=
truction, as media of examination, as
media of Siate intercourse and as
media of other things which are
implied in the day-to-day government
business. Therefore, the feeling is that
in the matter of treatment of the
national languages the policy has beex
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cne of fairplay, equal treatment and
unqualified acceptance of the situa-
tion.

As 1 said in the beginning, every
country must have—called it a
national language or the official langu-
age—that. Do you mean to say that
the Scottish people do not want Scotch
or that the Welsh people do not want
Welsh in their own States? They all
want it. But for the purpose of
having that they have a national lan-
guage and that is called the King's
English or the Queen's English There-
fore, if India is to be made one and
united, in spite of what the DMK may
say or what my hon. friend, Shri
Ramanathan Chettiar, may say or
what anybody else may say, 1 might
say that if India is to establish its
name in the comity of nations, India
must have one national language. You
cannot escape from that. If India
wantg to have one national language,
1 ask you—to use the words of the hon.
Prime Minister—which is the most
feasible language, which is the langu-
age that deserves this honour—I do
not want to use the word “honour”—
which is the language that deserves
this kind of a place.... (Interruption),
I know, you know many other langu-
ages, I know, you spcak with many
voices and do not care for that. But
here is my hon. friend, Professor
Hiren Mukerjee, who, I think, is as
good a student of Bengali as anybody
else and who also comes from Bengal,
who agrees with the hon., Prime Minis-
ter and says that so far as the national
languame is concerned we should have
Hindi because it is the most feasible
language. 1 therefore think that so
far as this is concerned there cannot
be two opinions about it and we should
have it

Some fears have been expressed by
people as to what will happen to them,
what will happen to Bengali........
(Interruption). Here is my hon. friend
sitting to my right and she has such a
feeling as to what will happen to
Bengall.
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Shrimat Renuka Ray (Malda): I
never said that.

Shri D. C. Sharma: You did not say
but I can see what is there in your
heart.

Shrimati Renuka Ray: Sir, he is
saying things which' I have not said.

Shri D. C. Sharma: But she has
been interrupting me.

Mr. Speaker: I did not expect a
quarrel between a gentleman and a
lady sitting together.

Shri D. C. Sharma: I never quarrel
with anyvbody. How can I quarrel
with her?

Mr. Speaker: The hon. Member
should conclude now.

Shri D. C. Sharma: She has taken
two minutes of mine.

I was saying that it is in the interest
of national integrity and honour that
we should have Hindi as the language.

Sir, democracy is a game of com-
promise. Democracy is the art of the
possible—politics is the art of the
possible—and I congratulate the hon.
Home Minister for having brought this
Bill which, without giving away the
essential points which are required for
our national integrity, has also come
to terms with those people who have
fears, misapprehensions and all kinds
of doubts. I think, these doubts will
not be cleared by those persons who
want to secede from the Indian Union.

Mr. Speaker: The hon Member's
time is up.

Shri D. €. Sharma: These doubts
will not be dispelled by those people
who think that by performing havana
they will be able to advance the cause
of the language. They will not be
dispelled by those persons who do any
thing of that kind. English is going
to be there only as a temporary mea-
sure, as a gort of an expedient and as
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a transitional thing and I think it will
go. Nobody will be more happy than
I when it goes. I can assure hon.
Members who are feeling worried
about it that it will go and it will go
only when the non-Hindi-speaking
people come forward and say that
they are prepared to bid good-bye to
English.

Mr. Speaker: The hon. Member has
resort:d to dharnz now. He is not
listening to me,

Shri D. C. Sharma: ] want to say
one thing to yow

Mr. Speaker: Dharna is not only
that which is resorted to outside.

Shri D. C. Sharma: South Indians
are very good at learning languages,
For instance, in one of the colleges
of the Punjab which teaches Hindi
upto M.A., the head of the Department
of Hindi comes from Tamilnad whose
people are feeling very worried about
it.

Therefore 1 think that this Bill will
put an end to all those apprehensions
and will promote the unity of India
and all of us will walk together as
w2 have been walking together in the
days of emergency.

Mr. Speaker:
Reddy,

Shrimati VYashoda

I want to put my difficulty before
the House., There are many hon
Members, such a large number of
them, who have a great desire to parti-
cipate in thigz debate. 1 do not know
what to do.

Some Hon. Members rose—(Inter-
ruptions).

Mr. Speaker: Order, order.

Shri Khadilkar: Sir, I want to meke
a plea that at least every region must
be given an opportunity to have its
say.

Mr. Speaker: That is what I am
trying.
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Shri Khadilkar: So far it has not
been done.

Shri P. R. Patel: This Bill has been
under discussion for the last two days
—today and yesterday—and Maha-
rashtra and Gujarat States have been
omitted absolutely.

Mr. Speaker: Maharashtra has
spoken. Shrimati Yashoda Reddy.

Shri P. R. Patel: Not Gujarat.

Shri Hari Vishnu Kamath: May I
make a request, Sir, which I made
yesterday also? The time which the
Prime Minister took—naturally he
spoke at greater length, than he even
normally does—may not be debited to
this account

Mr. Speaker: Can we git longer?

Some Hon. Members: Yes, Sir,

Mr. Speaker: Is the House prepared
to sit longer?

Some Hon. Members: No, Sir.

Mr, Speaker: I thought the hour
that we have to devote to that other
Bill, can we take it for this and take
up the other Bill tomorrow.

Shri Prabhat Kar (Hooghly): About
the Compulsory Deposits Scheme Bill, .
(Interruption).

Shri Kapur Simgh: May I make
another suggestion if you would per-
mit me to do so? Let five minutes be
deducted out of the time you original-
ly wanted to allot to every speaker
from the Ilindi region and every
speaker from the Congress side,

Shri Prabhat Kar — rose
Shri Braj Raj Singh — rose

Dr. L. M. Singhwvi (Jodhpur): I
think the axe should not be applied on
those who are called upon to speak
at some later stage of the debate. 1
think it ig in the interest of the pro-
per discussion to give opportunities
to others. .



11745 Official

Mr. Speaker: After 10 or 12 hours,
most of the arguments would already
have been advanced and then it be-
comes a repetition.

Dr. L. M. Singhvi: It is true, but..

Mr. Speaker: If the hon. Members
only make their points, then that as
well serves the purpose. Shrimati
Yashoda Reddy.

Shri A. C. Guha: Sir, the House is
going to sit in the week after the next
week also, Why not extend the
time by one day?

Mr. Speaker: One day—that is now
difficult for me,

st @ (7o) o wers wEET,
% ag fadew T =@ § 5 oo
ar 72t 33 faiw safeaat # @e@ o=
arer FT HIFL faerar & 5T IT61 FTHY
Fag v & fog faar smar & ) afa=
T ¥ T F AR F A T A
faerar @ St OF @Y RO AR ST
fF a1 & FEY MHT ST gAATE FRAT
¢ o g 32 5 s faq w9 %
qrady @ g 9wy @ fr 7 W fae
o foae ® &Y oot s T FT )
# T FFIT Y sqaeqr F faegw fawrs
g1

WETR WEAW T e |

et am W (FF) 9
weger e, A m faw F T H 3@
19 wen ¥ faq gafeva g g 1 & fedr
¥ g e St £ (7 e &
9% G100, TF HGA & AHAAT TGt F
g FIT ATy § fF OgW @R Wy
feedt & wfq 1§ a9 a1 39 & ]
qg a9 WG a%g ¥ wwe A
STt FIfgT | g\ SR & 9gT % g
& aaar & g9 ferdy fraw 7 o $
w g afer wft g /e @ A
T ¥ W vt § W) ey §
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WITHT TS A7 W S 39 & S
et § 7 & st # A o

Mr. Speaker, Sir, at the very outset,
I would like to congratulate our Gov-
ernment for having brought this Bill
because I do feel the intentions of the
Government have been absolutely
above suspicion. As far as the assur-
ances that the Prime Minister and the
Home Minister have given, that of
continuing English, or giving a sort of
longer lease to English, are concerned,
it is certainly with that intention that
this Bill has been brought forward.

Before I say anthing about the Bill,
I would like to point out that somehow
or other an impression has gone round
among the Members of the Hindi-
speaking areag that we people from
the south, mostly non-Hindi-speaking
people, do not want to accept Hindi
Let me categoricully make a slate-
ment that Hindi has been, Hindi will
be and Hindi must be the national
language of India. On that there is
absolutely no doubt, nor can there be
any doubt about it. Certainly, Hindi
people may object to the Government's
policy of not having sponsored Hindi.
But they cannot say, we are not
making any efforts to learn Hindi. Sir,
I can tell you, even my little children
have not learnt a word of Telugu, but
they are learning Hindi today. So,
also my husband. I have just shown
to the House that I am with the best
of intentions and efforts within my
capacily irying to learn it. But all
cannot be intelligent ag Mr, Krishna
can be and sprak Hindi fluently. But
let me tell ycu one thing. The only
thing that we are saying is this. You
people of the Hindi-speaking areas
have got an absolute advantage, hun-
dred per cent advantage, which we do
not have. Very rightly, people have
said that the people of the south have
been very intelligent, that thev could
compete with people when English
was brought in, They have competed
equally well with other people and in
their capacities have bet the English
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people hollow. But there the compe-
tition of English to every Indian was
equal. Here, when Hindi is brought
in, you people of the Hindi-speaking
arcas have got hundred per cent ad-
vantage over our people. And what
has happened to us? English may be
foreign to the country—please do not
mistake my word ‘foreign’' and I would
request the hon. Members not to mis-
take the word ‘foreign’ when in this
particular context I am using it, If
English is foreign to this land, I tell
you, Hindi is foreign to many people
whose mother tongue is not Hindi. I
am using it in a very small sense, in a
very constricted way. Especially
when the people of soputh and the
people of the other areas get agitated,
you people should have some tolera-
tion; you people should have some
respect. After all, we are not taking
anything from you. You call us non-
tolerant. Is it not without toleration
that you are imposing Hindi language
today? Is it not because of our patrio-
tic zcal that we have conceded that
Hindi should be the language? Even
though it has not been our mother
tongue, was it not with the gpirit of
Hindi, with the spirit of India having
one language and the pride of having
one language that we yielded? What
did you say the other day? As long
as non-Hindi people do not want it, as
long as non-Hindi people do not ask
for it, vou would mnot do anything
about English. You are imposing
Hindi on those people. But what is
it that you are talking today? What
is it that my hon. friend Shri Prakash
Vir Shastri said today? I have great
respect for him and I adore his Hindi.
I wish I could speak like him. What
did he say? The Bill which has been
brought forward by Mr. Lal Bahadur
Shastri is trying to make Hindi quit
India We have never said that. This
Bill has not been brought to make
Hindi go outside India. This Bill has
been brought only to allay the fears
of the people who want English to be
there for some more time. We are
asking only for some more time. That
is all. We are not saving that we do
not want Hindi at all. That is very
wrong. The hon. Prime Minister was
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speaking about the Hindi language. He
said that the language is a subject
which has to be treated with a sort of
loving kindness, that the language is a
very forcible thing whether it is for
unity or disunity. It has to be treated
with a sort of loving kindness. You
cannot force it. It is with that loving
kindness we want you to do.

Constitutionally, you people are in
a powerful positign. Nobody can
deny from you the right of Hindi. All
that we are saying is, Hindi will be
there.

Shri S. M. Banerjee: We assure you
all the love,

Shrimati Yashoda Reddy: You talk
like a mother, but, as L said some-
where, you act like a step-mother. It
is not like that. It ig not what you
say, but what you do that we all want.
Just as you people have got a hundred
dozen constituencies to face, we have
also got millions to face there. They
are not as intelligent as the Members
of Parliament. For them the language
is a question of emotion, a question of
life-and-death just as the mother-land
ig important. Next to the mother=
land, language is an important thing.
So, those are the people whom you
have got to go and convince and you
have to go and tell them that after
all we have accepted Hindi, but it will
take some time. The fear that is all
along there is that Hindi people will
dominate. Today, the fear, rightly or
wrongly, is that Hindi people will
dominale over us. 1 may give you an
example. Even where English is still
the language, some of our officers—I
say with authority because my hus-
band suffered it—did not get even
increments, not to talk promotions,
just beeause they have not passed
some small test in Hindi. I do not say
it is wrong. But how much it affects
the psychology of the people? 1 can-
not call him an unintelligent man.
He has stood first in the university all
through, but just because he could not
pass some Hindi test, this thing hap-
pened.
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We talk of toleration. India is
greal today because we have been
tolerant. I may say, Hinduism is
great today, in spite of these things,
because we have been tolerant and
toleration is the thing which we want.
If you want Hindi to go through, it
you want Hindi to be taken up as
voluntarily and with as much......

Mr, Speaker: Whom is she addres-
sing?

Shrimati Yashoda Reddy: I am
sorry; for once, by my emotion—I beg
of you to excuse me. After all, it is
also a question of personal thing for
me. I only appeal to the Members
through you that it is only with toler-
ance that they can make headway.

One more thing 1 would like to say.
Apart from other practical difficulties,
this period of 10 years or 15 years is
no t.me. Fifteen years have been
granted. That is no time. In every
historical change over, everywhere,
whenever there is a change over, there
is a water-shed period, between one
period and another period. A period
of nearly 50 or 100 years has to go.
It is not a question of 10 years. I am
saying this because, even if you make
it compulsory for every boy and girl
to study Hindi, it will take at least 20
years by the time they could finish
their education. If you want to make
Hindi compulsory, what happens to
prople like ug in 19657 Do you think
we have no work in Delhi, we cannot
come and work here in Parliament?
What happens to officers? The hon.
Minister has said that as far as the
officers are concerned, absolute assur-
ances are given.

Ome thing I would like o tell you
about this Bill as to why we do not
want oral assurances. When a written
Constitution by law can be amended
many times, what are oral assurances?
I have the greatest faith in the Prime
Minister and also Shri Lal Bahadur
Shastri. I can tell you, these are the
only two people, if at all, who can
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infuse confidence. It is only these
two people. (Interruption).

I have very little time. Two things
I want. The words ‘may" and ‘shall’
have been referred to by many Mem-
bers. The other day, the law Minis-
ter was pleased to say that ‘shall’ can
be interpreted as ‘may’. If ‘shall’ can
be interpreted as ‘may’, ‘may’ can be
interpreted as what? May not or will
not. God knows; I do not know.
Please bear with me, two minutes. I
would request that this word ‘shall’
should be here. Firstly, because, there
should not be any sort of ambiguity.
If at all, right!" r+ wrongly, we have
any doubt about it, as between two
people, one costitutionally strong and
another constitutioally weak, as the
Head of the people, as a mother looks
after the weaker child, the Govern-
ment should look to the weaker
section, They should be pleased to
give us assurance. Even if ‘shall’ is
desired, they should have no objection,
they should put ‘shall’. Because, they
will be pleasing the lesscy and weaker
They will have not oinly unanimous
support here The whole country will
bless them and will happily follow the
path of Hindi: not only as a duty but
with moral conviction and verv happi-
ly. Shri Lal Bahadur Shastri is a
great man. His great gualitv is  his
humility. With a humble appeal, I
would request him with folded hands
that he should consider our reguest
and replace ‘may’ by ‘shall’, I thank
you very much.

Shri P. R. Patel: Mr. Speaker, I
was wondering: when this discussion
was going on, Some of my friends
talked of the north. They came to
Rajasthan and ended there. Some of
our friends talked of the south. They
came to Maharashtra and ended there.
1 was wondering where Gujarat is:
whether it is in the north or in the
south,

Shri Sonavane (Pandharpur): That
is also the case with Maharashtra.
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Shri P. R. Patel: I am happy it is
in India. Gujarat does not want to
be either in the north or in the south.
It is happy that it is in India.

I wholeheartedly support the Bill.
But, my feelings are, whatever we
should have done up till now to en-
courage Hindi in the non-Hindi-
speaking areas, has not bcen done.
At the end of 13 years, it is
painful that there are areas in
the country which insist that
English, a foreign language, should be
the official language, So far as the Bill
is concerned, it is most reasonable. I
fail to understand why my Hindi-
speaking friends are opposing this Bill.
If they want to serve the Hindi langu-
age, they can serve it well by toler-
ance and not by adopting or using
extreme words, That is my submis-
sion. For, after all, as the lady Mem-
ber has sa.d, the advantage is with the
Hindi-speaking people. I know that
the disadvantage is also there for us
the Gujaratis, because we cannot ex-
press ourselves well in Hindi, and at
the same time, though we have learnt
English  we cannot, express our=
selves well in Eng.ish also
without mistakes. So, it seems
that the  IHindi-spcaking  people
are at an advantage. My hon. Iriends
like Shri S M. Baneree, therefore,
who are talking so much about Hindi
are recally deing great disservice to
the Hindi language in this way.

Coming 1o clause 3 of the Bill, the
insistence is that the word :shall' may
be substituted for the word ‘may’, 1
do not know what advantage will be
gained by putting the word ‘shall’
instead of ‘may’. If we read the Bill,
it says clearly that the English langu-
age may contnue to be uscd in addi-
tion to Hindi for all the official pur-
poses of the Union for which it was
being used immediately before that
day. So, if anybody wants to use
English for all the purposes en-
umerated in clause 3, there 1s
no restriction, and anybody who
wants to use the Hindi language

VAISAKHA 4, 1885 (SAKA)

Languages Bill 11752
also can use it. There is no restrie-
tion. So, here is a clause which does
justice to the Hindi-speaking people
and also at the same time to the non-
Hindi-speaking people.

Shri S. Kandappan (Tiruchengode):
What do you lose if you consider our
request and concede to it?

Shri P. R. Patel: Here, in Parlia-
ment, any Member may address in
Hindi or in English for years to come.
There is no obstruction or restriction
absolutely. A letter may be addressed
or correspondence may be carried on
in any language. There is no obstrue-
tion to that under this clause. So, I
do not understand why any objection
should bo taken.

At the same time, I cannot under-
stand the attitude of my hon. friends
coming from a certain part of the
country. They are insisting on the Eng-
lish language. I can understand if
they insist on Kanarese, or Tamil and
so on. But I cannot understand their
insistence on a language which is
foreign to us. We have done away
with political slavery, but their insist-
ence in such manner shows that men=-
tal slavery is still there, and we must
be determined at the earliest possible
moment to do away with the Eng-
lish language from our official work.

Shri Muthu Gounder (Tiruppattur):
Formerly, we were slaves of the Eng-
lish-speaking people, now we shall be
slaves of the Hindi-speaking people.

Shr. P, R. Patel: I would like to
know from my Tamil {friends one
thing. When they go to their voters,
in what language do they address the
voters? Do they address the meetings
in the English language?

Shri Rajaram (Krishnagiri): In
which language does my hon. friend
address the meetings of his voters?

Shri P. R. Patel: Do those people
understand them if they address them
in English? They do not. So, they
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have to address them in the regionail
languages. So, naturally, the reigonal
languages have to be encouraged by
the State Governments and by the
Union Government. As stated by our
Prime Minister, the regional languages
have advanced much in these 14 years
after independence. The question is
only what should be the link between
all these languages. Should it be
English for ever or should some day
Hindi take the place of English? Why
Hindi? The reason is this. If we just
move about the country from Kashmir
to Kanva Kumari—our sadhus also
move from place to place—what is the
commen language we find in common
use (I[nterruptions), Do they spoak
in the English language? They speak
in the Hindi language and they are
able to move throughout the country
and talk with people in Hindi. I have
moved from place to place like that.

Shri Maniyangadan: What is the
language used by our Congress leaders
from the north when they go to the
south during election time?

Shri P. R. Patel: I may tell my hen.
friends that eve.: if thcy are able to
speak some broken Hindi, they would
be understood. 1f you go to the villages
the rural parts, and (ry to sprak in
English, most of them—80 per cent or
more—wou'd not understand it. So
Hindi is the language which is under-
stood from the north to the end of
the south.

Shri Narasimha Reddy (Rajampet):
Question?

Shri P. R. Patel: It is the language
which is understood by the masses.
The quarrel over English is confined to
the few educated people of the coun=
try. English is not the language of
the masses; it is the language of the
intelligentsia, of the classes, That is
the inheritance we have got from the
British. Otherwise, where was Eng-
lish 200 years ago? The English
language came with the English people
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and because of their rule over us, we
inherited that language. Yet our love
for it comes in the way of our having
our own language.

1 understand and appreciate the
feelings of my friends from the south.
1 think our democracy will always
respect the feelings of the minority.
It is with this view that clause 3 has
been put in, Otherwise, if this Bill
had not been introduced and if it does
not become law, Hindi would be the
only official language and English can-
not be used for official purposes. It
is only by this Bill that English is
continued, and continued for how
many years? No definite period is put
in here. A Committee will ba consti-
tuted. It will deliberate and submit
its report. A decision will be takecn
later This is the way the Prime
Minister's assurance is implemented.
My hon. friend, Shri Frank Anthony,
may not agree with it. But after all,
he must know one thing, that he is
an Indian and India’s language cannot
be a foreign language. If he goes
throughout the country, he will find
that most of the Anglo-Indian sprak
the regional language and not English.

Shri Frank Anthony: Nonsense,

= 5YT : oere Wered, TF 66
& A ggeg ot a7 0F 9Ee
WTF WIET FEraT 91 | 99 FAq Wt ¥
gy AT 6r afga |8 e @
qog ATy & PN ¥ gH @A faer
At & gagaw I F A § TG
FAT AEATE |
qMATE a1 fafqeeT 7 79 0F §23-
S fzar a1 | afz ag SeoizeT FEr
wrr forgr s ar A wow faae @
ST #F L0 HTAA facgpe oA
ot & ST ®9 € G & o @
ar fafaeex ¥ Oy s a1 fF “ae
w & WA AT AT @ | W N

gfqarq & mifesar 138 1 3@ @ T
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o &1 s ¥ R ER e A ey
€1 & st § 6 o e &
ferama, wfaer & FeaTaT A i A
& WY W1 WSy 9 TS § | 9T 9
0 G AR G @ o
HIEH 97 &1 OF &7 975 A & SA &
VAR §F T ®1§ qa9 agF Faar
o7 | wWifes 388 () Hzmawg @
W §

339 (1) “The Presdient may at
any time and shall, at the expira-
tion of ten years from the com-
mencement of this Constitution by
order appoint a Commission to
report on the administration of the
Scheduled Areas...... s

W TE€ & UF g1 aigT 7 A1 w7
Wi o mn g1 & daw ag we
@ g s@ sEviema madm
fefreee & oot o2 fon a2 A #
oAl & faega fawder @1 @ T,
wa e wima 3y () 3= § @
SEHmT

352 (2) “Proclamation issued
under clause (1)—

(a) may be revoked by a
subsequent Proclamation;

(b) shall be laid before each
House of Parliament;

(c) shall cease to operate at
the expiration of two months
unless before the expiration of
that period it has been approved
by resolutions of both Houses
of Parliament:"

W i 0wy (v) § F oo
wIqT R P O W G a7 fTar sy
8 R & R GFRTT W F s &
W-E‘ﬂm%qr%m@magmag
fﬂ@ﬂmir&gﬁrmﬁ@magn
& ¥ 9 T 0 g e N ga
398 (Ai) LSD—8,

gt o w1 faftet gy 7 v 9
it § ofde § o afed e
Tad FH @ P ewm A
T, ‘F & *1 froRaT dw &
g & a1 gy ¢

wiet a% tw favgs 1 ena 2
st wfeee dvaw fawr agt ox W@ &
% s& wimfs mm 0 & § T
gAEar qfed g G I ST
t f5 o faggs wamf= & | s gw
mitew 3wy A F ) o9 § 0F TR
AT g1 £ T WTRT | IE 69
TG G g1 9T ¢ | TEIE REIA, T
WI9H O qfguar ®1 TEn fgme o
a7 T §e A, 903 ¥ 9@E ¥ A
TG T FEX g A Tew AEA 7 OE
TwR ggg AR wmaal F oo
i d &

344(1) “Tuce President  shall, o
the expiration of five years from
the comnmencemeny of this Consti-
tution and thereafter at the ex-
piration of ten ycars from such
commencement, by order consti-
tute a Commission which shall
consist of a Chuirman and such
other members representing the
differcnt languages specified in
the Eighth Schedule as the Presi-
dent may appoint, and the order
shall define the procedure to be
followed by the Commission.”

344(2) “It shall be the duty of
the Commission to make recom-
mendations to the President as to—

(a) the progressive use of the
Hindi language for the official
purposes of the Union.”

‘T weeT a2 Wt ¥ ot ov efad
o § g st g froaw ad ¥ oA
St afee e ww & A § g
fF ww aw & e & famrdi worfor #0
et wgt o< € o @E § A A,
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Tade, Shri

Banerjee, Shri S.M,
Bhawani, Shri Lakhmu

Brij Rai Singh Kotah, Shri
Dharamalingam, Shrl
‘Gounder, Shri AMluthu
Gupta, Shri Kashi Ram
Tamail, Shri M.

Jha, Shri Yogendra

Kakker, Shri Gauri Shanker

Abdul Wahid, Shri T.

Alegesan, Shri

Alva,Shri A.S.

Alva,Shri Joachim
Anecy, Dr. M.S,
Arunachalam, Shri
Azad, Shri Bhagwat Jha
Babunuth Singh, 5kr
‘Bajaj, Shri Kamalnayan
Bal Krishna Singh, Shn
Balakrishnan, Shri
Balmiki.Shri

Barupal, Shri P.L.
Basappa, Shri

Bears, Shri

Bhakt Darshan, Shri
R'.rja Deo, Shri LN
Ltaravae,Shri M.B.
ithaar, Shri
Hthortacharyys, Shri CK .
Vira yeshiwar Prasad, Shri
Chakraveru,Shri P.R.
Chanda,Shrimati Jyot:na
Chandrasekhar, Shrimati
Chaturvedi, Shri S.N.
Chlur!huri.shrllmlli Kimala
Chuni Lal, Shr|

Colaco, Dr.

Das, Dr. M.M.
Dasappa, Shri

Deo Bhanj, Shei P.G.
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17 hrs.
COMPULSORY DEPOSIT SCHEME

BILL—contd.

Mr, Speaker: We may now take up
for submission to the vote of the
House the following motion about the
Compulsory Deposit Scheme Bill, I§
is the amendment of Shri S. M. Baner-
jee. The question is:

“That the Bill be circulated for
the purpose of eliciting opinion
thereon by the first day of the next
session.”

The Lok Sabha divided:
AYES 17.03 hrs,

Kamath, Shr Haraui Vishno
Kandappan, Shri S,

Kapur Singh, Shri

Kar, Shri Prabhat
Krishnapal Singh, Shri
Marandi, Shri

Maurys, Shri

Mukerjee, Shri H.N.

Nair, Shri Vasudevag
Pottakkatt, Shri

NOES

Desai, Shri Morarji
Deshmukh, Shri B.D.
IYhuleshwar Meena, Shri
IYinesh Singh, Shri

Dixit, Shri G.N.

Diwivedi, Shri M.L.
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Gairaj Singh Rao, Shri
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Khanna, Shri Mchr Chan !
Krishna, Shri M.R.
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Reddy, Shri Narasimba
Sezhiyan, Shri
Shastri,Shri Prakash Vir
Soy, Shri H.C.
Swamy, Shri Sivamurthi
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Vishram Prasad, Shri
Yadav, ShriRam Sewak

Malaviya, Shri K.D .
Manaen, Shri

Mandal, Shri Yamuna Prasad
Maniyengsdan, Shri
Masuriya Dyn, Shri
Mehrotra, Shri Braj Bihan
Mehta, Shr I

Melkowe, [or,

Menon, Shri Krishna
Mirza, Shri BDakar Ali
Mushra, Shri M.P.
Misra,Shri Mahesh Dorty
Mohiuddin, Shry
Morarku, Shri

Mukane, Shei

Muthiah, Shr

Naidu, Shr V.G,

Naik, Shri

Nanda, Shri

Mehru Shri Jawahatlaf
Pande, Shri K.M.

Pandey, Shri Vishwa |
Penna Lal, Shrl

Patel, Shri P.R.

Patel ,Shri Rajeshwa
Fatil ,Shri D.S.

Patil ,Shri S.B.

Fatil, Shri 5. K.

Pillai, Shri Natsraja



